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Wedhesday, December 14, 2005Agrahayana 23, 1927 (Saks)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker i the Chair]

[Translation]

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr.
Speaker, Sir, today you are in Indian dress.

MR. SPEAKER: It is also an Indian dress.
[English]

Thank you.
11.01 hrs,

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Shri Rayapati Sambasiva Rao,
Q. No. 302

[English]
indo-Pak Trade Links

"302. SHRI RAYAPATI SAMBASIVA RAO: Will the
PRIME MINISTER be pleased to state:

(a) whether a decision to establish trade links across
the Line of Control was taken between the Indian Foreign
Secretary and his conunterpart in Islamabad during the
month of August, 2006;

(b) whether the modalities for establishing such trade
links have since been finalised:

(c) if so, the details thereof; and

(d) if not, the time by which the modalities are likely
to be finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (d) A
statement is placed on the Table of the House.

Staterment

During the Foreign Secretary level talks in Islamabad
on 1 and 2 September 2005 to review the progress of
the second round of the Composite Dialogue, it was
agreed to start a truck service for trade on the Srinagar-
Muzaftarabad route. During Foreign Minister level talks in
Pakistan, October 2-5, 2005, it was agreed an expert
level meeting would be held before the end of this year
to finalize modalities to initiate a truck service on the
Srinagar-Muzaffarabad bus route. The meeting has not
taken place because the earthquake on 8 October 2005
had damaged the infrastructure on both sides of the Line
of Control. The matter will be taken up once the
infrastructure is restored.

SHRI RAYAPAT| SAMBASIVA RAO: Hon. Speaker,
Sir, when would the expert-level mesting is proposed to
be held as it was stated in the Statement by the hon.
Minister that due to earthquake, the meeting has not
taken place to start the truck services between India and
Pakistan? Track-ll policy has helped us to improve the
people-to-people interaction which has helped to reviva
the civilian travel and in the fields of cultural exchange,
medical, tourism and sports. This has resulted in the
increase of trade which touched 600.77 million US dollars
during 2004-2005. Would the Ministry maintain this tempo
and also increase the trade in the coming years?
According to the FICCI study report, the annual free trade
between India and Pakistan could reach six billion us
dollars if trade barriers are removed.

MR. SPEAKER: What is your question please?

SHRI RAYAPATI SAMBASIVA RAO: Sir. Is it a fact?
If yes, would the Minister give the details? Thank you.

MR. SPEAKER: Details of what? The question is on
trade links.

SHRI E. AHAMED: Sir, the trade between India and
Pakistan is growing. But, in view of the fact that there
are some trade barriers, we are not able to achieve as
expected. However, in the financial year 2004-2005 the
exports were 509.27 million US dollars and the imports
were 92.74 million US dollars. The total trade is 602.01
million US dollars and in our favour it is 416.53 million
US dollars. We will be doing all the best that we can to
increase our trade between these two countries.



3 Oral Answers

MR. SPEAKER: That is not your Ministry's job.

SHRI RAYAPATI SAMBASIVA RAO: It was reported
that India and Pakistan have agreed to open the
scheduled banks of both the countries in India and
Pakistan which will facilitate the bilateral trade relations
between both the countries. Is it true that such a proposal
to open the branches of the scheduled banks of both the
countries in India and Pakistan was discussed during the
visit of the Prime Minister of Pakistan to India in
November, 20047 If yes, what are the details thereof?

MR. SPEAKER: No details. Say only yes or no.

SHRI E. AHAMED: Sir, this is handled by the Ministry
of Finance. If the hon. Member will put a separate
question about the banking | will be able to give all the
details.

[Trans/ation]

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, both
Amritsar and Ferozpur and the bordering areas contiguous
to Pakistan and have a long history of trade. Due to the
closure of trade between the two countries several traders
and the labourers are facing a lot of problem. | would
like to know from the hon'ble Minister whether the
Government propose to resume the trade ties with
Pakistan wia Amritsar and Ferozpur.

[English]

SHRI E. AHAMED: Sir, this is a matter which has to
be taken up with the other Ministries also. Trade is mainly
being handied by the Ministry of Commerce and Industry.
But about the people coming across the border, we have
now relaxed this thing. Wagah border is one pBint where
the people can very well go and even the trade can also
move. But there are certain restrictions as they are already
prevalent. Taking into account all these things the point
made by the hon. Member and on the suggestion he
made, we will take it up with the Ministry of Commerce
for discussion as a part of the composite dialogue that
is to be held from January, 2006 onwards.

MR. SPEAKER: Hon. Members, the question relates
to trade links across the Line of Control. Please restrict
your supplementaries to this.

SHRI AMITAVA NANDY: Sir, the Government of India
is contemplating to establish trade links between

DECEMBER 14, 2005

to Questions 4

Islamabad and our country. A report has come that on
an average more than 500 kgs. of heroin is confiscated

per year.

MR. SPEAKER: The Ministry of External Affairs
cannot do anything this.

SHRI AMITAVA NANDY: This reveals the enormity
of drug trafficking through the Line of Control. Once the
trade link is opened across the LoC what preventive
measures Government is going to take so that such
trafficking menace can be stopped?

MR. SPEAKER: Let the trade link not be misutilised
by heroin trafficking.

SHRI E. AHAMED Sir, India and Pakistan are
continuing their composite dialogue. Out of the eight
subjects for the composite dialogue, terrorism and drug
trafficking are also there about which the Home
Secretaries have been holding discussions. This also will
be discussed at the time of the discussions between the
Home Secretaries. But this particular instance is one such
instance that can happen any time. That will also be
looked into by the Home Secretaries during their
discussions.

[Translation]

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir,
through you | would like to know from the hon’ble Minister
as to what is the current status of the trade between
India and Pakistan at present and if any trade has been
taking place between the countries which includes both
imports and exports then that ie the quantum thereof and
how much it is going to increase in the ensuring years.

[English]
MR. SPEAKER: He has answered it.

SHRI, E. AHAMED: Sir, | have already given the
figures.

MR. SPEAKER: You have given the answer. You
send this to Minister of Commerce and Industry. Thank
you.

[Translation]

SHRI MADAN LAL SHARMA: Mr. Speaker, Sir, first
of all, I would like to thank the Government for opening



5 Oral Answers

the trade links between the two countries. This step has
sent a wave of happiness among all countrymen. Because
this step has rekindled the hopes of the people of various
bordering states like Punjab and Jammu and Kashmir.
Through you, | would like to know from the hon'ble
Minister specifically whether the Govemment propose to
open the trade route along the LOC. If so, whether such
trade route is likely to be opened along the actual line
of control and what items and goods are propose to be
allowed to treat?

MR. SPEAKER: It is related to the Ministry of
Commerce. Can you answer it?

[English]

SHRI E. AHAMED: Sir, | can just say that along the
Line of Control we have five points which are opened.
The people can also take their goods to that side after
the due checks and following other instructions by the
customs authorities. What are the materials to be taken
are normally whatever the people will be carrying usually
from one side of the border to other side. From across
the Line of Control also, they will be coming here. That
will also be allowed after the checking etc. by the customs
authorities.

MR. SPEAKER: Usual procedure will be followed.
Avallability of Generic Medicines for AIDS Patients

+
*303. SHRI BALASAHEB VIKHE PATIL:
SHRI RAKESH SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether expenses on the treatment of AIDS
through Anti-Retro-Viral Therapy has been reduced by
twenty times due to availability of generic medicines;

(b) it so, the details thereof, and

(c) the steps taken by the Government to encourage
use/availability of the generic medicines at cheaper rate
throughout the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) A statement is laid on
the Table of the House.

AGRAHAYANA 23, 1927 (Saka)

Statement

Yes, Sir, the expenses on the treatment of AIDS
through Anti Retroviral Therapy has been reduced
considerably due to availability of generic medicines.

The cost of branded ARV drugs per patient per year
used to be approximately Rs. 30,000 per month in the
year 1996 and then it was reduced to Rs. 18,000 per
month in 1998 due to introduction of Nevirapine in the
branded triple drugs combination. With the introduction of
generic medicines, the market price of these triple drugs
combination came down to approximately Rs. 1200 per
month in the year 2004. However, the Government of
India is procuring these triple drugs combination for
Rs. 550 per month due to bulk purchase centrally for all
the ART centers functioning in various states.

Foliowing steps have been taken to encourage
availabllity of ARV drugs at cheaper rates throughout the

country:

(a) A working group headed by Secretary (H) with
Additional Secretary and Project Director, DGHS,
representatives from Pharma industries, FICCI
and Cll as members was constituted to examine
the modalities for cost reduction of ARV drugs
by pharma industry, types of custom and excise
duty levied on equipment and antiretroviral drugs
for consideration of their waiver by the
Govemment and existing facilities for follow-up
and monitoring for both public and private
sectors. The Working Group meeting was held
on 19th November, 2003, and 24th November,
2003. Ministry of Finance and Department of
Commerce were requested for waving of excise
and custom duties on indigenous/imported
ingredients of raw materials.

(b) GOI have waived the excise duty on ten ARV
drugs. These ARV drugs include Stavudine,
Zidovudine, Lamivudine, Neirapine, Efavirenz,
Didanosine, Indinavir, Nelfinavir, Ritonavir and
Saquinavir,

(c) Custom duty on finished product of following
ARV drugs is waived: Ritonavir, Sequanavir,
Didanosine, Indinavir. The same is also reduced
to only 5.1% on Lamuvudine and Zidovudine.
Custom duty on raw material of ARV drugs
Indinavir, Didonasine, Ratinovir, Sequinavir is
waved and it is also reduced for ARV drugs
Zidovudine and Lamovudine.
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(d) The Cli has supplied two CD4 machines for
use under the programme. Free ART services
was started from 1st April, 2004, under -National
AIDS Control Programme through eight (8)
gselected Government hospitals. Today 40
hospitals across the country are providing free
ART services. it is also planned to provide free
ARV treatment to 1.8 lakh patients till end of
year 2010. The EFC proposal has already been
approved. In this regard, bulk procurement of
ARV drugs is being done through competitive
bidding which also helps in reducing the cost.

(e) The anti AIDS Drugs also include treatment
given for Prevention of Parent to Child
Transmission (PPTCT) of HIV infection and for
post exposure prophylaxis. Drugs for PPTCT
have been supplied to all the States/UTs for
free distribution to mother and new bom child.
Currently, 377 centers are providing PPTCT
services across the country. Funds are provided
to all the State AIDS Control Societies (SACS)
for purchase of antiretroviral drugs for use in
post exposure prophylaxis and the same_ is
purchased by the states locally and supplied to
the government hospitals for treatment of the
patients as per need.

MR. SPEAKER: The hon. Minister is unwell. Let us
wish him speedy recovery.

SHRI BALASAHEB VIKHE PATIL: You are aware
that India is the largest victim of AIDS and HIV and
more than 60 lakh patients are here. At the same time,
last Thursday, the Prime Minister himself said ‘not enough
is being done for the HIV infected'.

[Trans/ation]

There was a target to cover 1 lakh patients but so far
only 15,000 have been covered. | would like to know as
to what steps are being taken by the Govemment to
achieve this target? In his reply, the hon’ble Minister has
stated that 8 hospitals have been recognized where free
medicines would be provided to the AIDS patients. Along
with it he has also mentioned that 40 centres have also
been opened. Where the patients suffering from AIDS
would be treated. The hon’ble Minister has stated that
the medicines are available at the cost of Rs. 550-800.
But even today, it requires and amount of 2-3 lakh per
patient. :

DECEMBER 14, 2005

to Questions 8

[English]

Since the medicine for HIV-AIDS is a life-saving drug,
can the Government think over distributing it free of cost
throughout the country because we are the largest victim
of this disease?

MR. SPEAKER: Can you give it free?

SHRIMATI PANABAKA LAKSHMI: Sir, we are
providing medicine free of cost in 40 recognised hospitals.
The average cost is Rs. 550 per month and Rs. 6600
per year.

[Transiation]

SHRI BALASAHEB VIKHE PATIL: Mr. Speaker, Sir,
the hon'ble Prime Minister has stated that under the
national policy one lakh 8 thousand patients are likely to
be treated by 2012. In this regard, | would like to know
whether the Government have taken into account the
fact that the number of patients suffering from AIDS would
also rise by the each passing year till 2010. Therefore,
whaether the Government propose to bring some changes
in the said programme so that the poors may get the
medicines at the affordable cost and also whether there
is any need to fix any water tight targets like 2010 when
the increase in the number of patients is imminent.

[English]
We can advance the programme.

SHRIMATI PANABAKA LAKSHMI: Sir, we are going
to add 60 more hospitals. So, the total number of such
recognised hospitals will be 100. Through this, we are
trying to control it.

MR. SPEAKER: Well done.

[Trans/ation]

SHRI RAKESH SINGH: Mr. Speaker, Sir, through
you | would like to convey to the hon'ble Minister that |
am not satisfied with the reply of part C given by himn.
Under the National Health Policy 2002, the use of generic
drugs have been accepted in both private and public
health care sector to strengthen and make the public
health system cost effective. It has also been provided
under the said policy that except under the exceptional
circumstances, government doctors are not supposed to
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prescribe the patent branded medicine but the medicine
of the generic nature. Still, the doctors have been
prescribing patent medicines which is resulting in increase
in the cost of medicine for the common man and he has
to shell out Rs. 16 for a medicine which he can get for
Rs. 2 only. | would like to know as to what steps are
propose to be taken by the Government to put a check
on such practice.

[English]
MR. SPEAKER: What is it?

SHRIMATI PANABAKA LAKSHMI: Sir, if the hon.
Member tells the specific case, we will look into it.

MR. SPEAKER: Dr. Arvind Sharma.
[Translation]

SHRI RAKESH SINGH: Mr. Speaker, Sir, | am talking
about the common man. You, are also well aware of the
condition of the common man and how he is compelied
to pay Rs. 16 for a medicine which otherwise can be
available in Rs. 2 only. ...{Interryptions)

[English]

MR. SPEAKER: If you have any specific case, send
it to her. She will look into it.

DR. ARVIND SHARMA: thank you, Mr. Speaker, Sir,
that you have given me a chance.

At international level, Stop and Prevention AIDS
Project has been started to prevent HIV transmission
amongst sex workers. Has our Government taken proper
measures to educate such people? | would also like to
know whether district hospitals and primary health centres
are instructed to educate people and prevent spread of
HIV in rural areas, especially in close proximity of red
light areas.

SHRIMATI PANABAKA LAKSHMI: Sir, we are doing
this. Recently, we have launched the National Rural Health
Mission. Our Prime Minister launched it. Through the
National Rural Health Mission, we are selecting ASHA in
rural areas. We are giving training and going to educate
them.

DR. SUJAN CHAKRABORTY: Mr. Speaker, Sir, it is
well known that india has developed as a hub of generic
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medicines in the intemational scenario. Way back in
19708, Hathi Committee had recommended the use of
generic drugs in a big way. In 2002 Health Policy also,
it has been stated in the similar tashion on similar lines.
| would like to know from the Minister whether the
Govemnment is planning to make use of generic medicines
mandatory in the Government hospitals.

Further move, how are the generic medicines getting
encouraged in the non-Governméntal hospitals for general
consumption in the country?

MR. SPEAKER: What are you doing to spread the
use of generic drugs?

SHRIMATI PANABAKA LAKSHMI: Sir, we are
providing generic medicines in the Government hospitals,
and also in the private hospitals.

MR. SPEAKER: Thank you very much.
[Translation]

SHRI RAKESH SINGH: | would like to say that it is
a very serious subject and the way it is being replied is
very casual. | need your protection. There is a need to
hold a separate discussion on this subject.
...(Interryptions)

MR, SPEAKER: The discussion would definitely be
held on the subject and it has taken place in the past
also. What the hon'ble Minister has said is that you can
send any specific case that you would like to refer.

SHRI RAKESH SINGH: Mr. Speaker, Sir, this
concermns the entire country and is not confined to a
particular persons or case. ...{/nfermyptions)

[Englist]

MR. SPEAKER: Hon. Member, you are absolutely
right that it is a very important matter. Shrimati Ranjeet
Ranjan.

... (Interruptions)

DR. SUJAN CHAKRABORTY: Sir, it is not related to
a specific case, but it is the question related to the generic
medicines.

MR. SPEAKER: Hon. Member, she has said that the
use of generic medicines is being encouraged. Hon.
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Members, can you always get answers to your complete
satistaction? If it is so, then there is no need for Ministers
to have Ministries.

[Translation]

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir,
while on one hand it is being talked about the anti retro
viral therapy, on the other especially in the region Saharsa
in Bihar from which | hail, there does not exist even the
facility of conducting the diagnostic test for HIV in the
Government hospitals. The camps are organized by the
Government from time to time to make people aware
about the disease. However, it is quite surprising to note
that the facility of conducting the diagnostic test named
the Western Blast Test for confirming as to whether a
person is HIV positive or not, is not available in the
Government hospitals of not only my region but also in
the PMCH medical college of Patna and Dharbhanga
Medical College. Recently, a hospital called Prabha
Hospital has been opened in Patna. ...(/nferruptions)

[English]

MR. SPEAKER: Hon'ble Member, please see the
Question. It is on the availability of a particular drug.

[Translation/

SHRIMAT! RANJEET RANJAN: Through you, | would
like to say that initially the people of my area are not
aware of the disease. Secondly they also feel a lot of
embarrassment when people are asked to get HIV test
conducted. The samples to conduct the Western Blast
Test are sent to the Ranbaxy hospital in Mumbai which
costs Rs. 1500 to 2000.

[English]

MR. SPEAKER: Hon. Member, this is not the way to

put a supplementary. The Question before us is related
to the availability of generic medicines.

SHRIMATI RANJEET RANJAN: Sir, it is a very
important issue.

[Transiation]

| would like to know whether the Government propose to
make the faculty of conducting the western blast test

available even in smaller district hospitals of the country
at affordable rates?
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[English]

MR. SPEAKER: Very well, but it depends on her
whether to answer this Question. But please do not do
this. A supplementary means that it must be related to
the main Question or based on the reply of the hon.
Minister. Yes, | have understood your point, and | have
understood your anxiety in this matter. Hon. Minister, can
you reply to this query of the hon. Member?

SHRIMATI PANABAKA LAKSHMI: Sir, heaith is a
State subject. Therefore, we will discuss this matter with
the State Governments. We are also providing kits, etc.
for tests under the National Rural Health Mission.

MR. SPEAKER: Dr. P.P. Koya, but please put a
specific question on generic medicines.

DR. P.P. KOYA: Thank you very much, Sir. | suppose
that the Anti-Retro-Viral medicine is very very costly. |
would like to know this from the hon. Minister. Has the
Government accepted this treatment as a part of the
National AIDS Control Programme? Is it within the reach
of an ordinary man if it is so? Is the Government going
to make available such medicines in the Govermment
hospitals, so that an ordinary man can get treatment?
Thank you.

MR. SPEAKER: Dr. Koya, this question has already
been answered by the hon. Minister. Hon. Minister, are
you going to make available such medicines?

SHRIMATI PANABAKA LAKSHMI: Sir, we have
already reduced the price for it, and we are providing it
at Rs. 550 per head. But due to Excise Duty, etc. some

medicines are costly, and we are trying to reduce the
price too.

MR. SPEAKER: Thank you very much. | compliment
you.

Q. No. 304, Shri Brajesh Pathak—absent.
Renewal of Empaneiment of Private Hospitals

*305. SHRI ANANTH KUMAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the decision of renewal of empanelment
of private hospitals throughout the country for treatment
of CGHS beneficiaries is pending since 2004:
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(b) if so, the reasons therefor;

(c) whether some of the hospltals having sufficient
infrastructure have not been included for inspection for
empaneiment renewal;

(d) if so, the details of such hospitals and the reasons
therefor;

(e) whether many hospitals with lesser infrastructure
and fewer beds have been included for inspection for the

purpose; and
(f) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (f) A statement is laid on
the Table of the House.

Statement

Tenders for fresh empanelment/renewal of
empanelment of private hospitals and diagnostic centers
were invited in March, 2004. 768 hospitals and 404
diagnostic centers gave their bids/offers for empaneiment/
renewal of empanelment. All these offers/bids were
scrutinised by a Screening Committee for checking
whether the bidders fulfilled the eligibility conditions
prescribed in the tender document and also whether the
tender/bid had been filed as per prescribed procedure.
Accordingly, 334 hospitals and 262 diagnostic centers
have been shortlisted. These are now being inspected
through the Quality Council of India (QCI) for ensuring/
verifying availability of infrastructures, staff etc. This
ingpection is necessary for ensuring that hospitals/
diagnostic centres with lesser infrastructure do not get
empanelled through misrepresentation of facts in tenders.
Tenders/bids of only such institutions have been rejected
that had failed to comply with the conditions of the tender.

SHRI ANANTH KUMAR: Sir, time and again the hon.
Health Minister has stated, according to various media
reports, that he was going to revise the CGHS and bring
in its place a health scheme on the lines of Mediclaim.
What is the thinking of the Health Ministry in this regard?
When he brings in such a scheme, what will happen to
the employees of the CGHS and what will happen to the
CGHS beneficiaries who are undergoing treatment in
various empanelled hospitals?
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SHRIMATI PANABAKA LAKSHMI: Sir, | would like
to remove this fear from the minds of the CGHS
beneficiaries. | announce in the House that CGHS will
not be closed. Rather it is going to be made into a
vibrant organisation providing treatment and health care

services.

MR. SPEAKER: Compliment the Minister by asking
no more supplementaries.

SHRI ANANTH KUMAR: | take this opportunity to
thank the hon. Minister for her statement but | want to
ask another supplementary. Is the Minister aware of a
hospital, which is facing a CBI investigation, being
inspected for empaneiment? If so, what is the action that
she proposes to take?

MR. SPEAKER: About Bangalore?

SHRI ANANTH KUMAR: Anywhere in the country,
Sir.

SHRIMATI PANABAKA LAKSHMI: if there is any such
case, we will look into it.

MR. SPEAKER: You send the details to the Minister.
Anything after this? She has admitted whatever is to be

done.
[Translation]

SHRI MOHAN SINGH: Mr. Speaker, Sir, several of
the state capitals cities do not have the CGHS
dispensaries. While there is one dispensary in Kanpur,
there is no dispensary in Lucknow which is quite
surprising. My first question is whether the Government
propose to open the CGHS dispensaries in all the capital
cit'us of the country? Besides whether the Government
also propose to empanel certain reputed hospitals under
the CGHS scheme so that the people could get treatment
in those hospitals and get reimbursement for their
expenses on treatment. | would like to thank you hon'ble
Minister for his assurance to strengthen the said scheme
given in the House. In my opinion the first in this direction
would be to cover the high-tech hospitals of the states
government under the said scheme and opening of CGHS
dispensaries in all the capital cities of the country.

[English]

SHRIMATI PANABAKA LAKSHMI: Sir, we will
consider this demand. That is why we called for tenders.
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After finalising the tenders, we will arrange it in every
city, State Capital and all.

MR. SPEAKER: Very good. it is very charitable!

SHR!I B. VINOD KUMAR: Sir, it is mentioned in the
reply that tenders were invited a long time back, around
two years back. Till now the Quality Council of India has
not inspected the institutions. Many hospitals have come
up with better value added services in the last two years.
Is there any proposal with the Government to invite fresh
applications so that these hospitals can also be sent for
ingpection along with the shortlisted ones, for better
utilisation of health services by people at large?

MR. SPEAKER: Then, it will never be finalised.

SHRIMATI PANABAKA LAKSHMI: After finalising that
bid, we are again calling for specific hospitals. There is
one more thing. We want to include 242 private and
Government medical college hospitals in this CGHS
facility.

MR. SPEAKER: Today, you are getting whatever you
want.

[Translation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, | would
like to say that initially when CGHS cards were being
issued, | was asked as to which dispensary was the
most suitable for me. In the reply, | said that there is no
CGHS dispensary in Jammu and Kashmir. The absence
of any CGHS dispensary in Jammu and Kashmir is a
major cause of inconvenience for the Central Government
employees there. | would like to request the hon'ble
Minister to make an announcement that CGHS dispensary
should be opened in the state of Jammu and Kashmir.
| would like to know from the hon'ble Minister as to how
many dispensaries are proposed to be opened in Jammu
and Kashmir.

[English]

MR. SPEAKER: Supplementary is not for making a
request. You put it in the form of a question.

[Translation/

CHAUDHARY LAL SINGH: Let the hon'ble Minister
respond. ...(/nterruptions)
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[English)

MR. SPEAKER: Will the Minister consider opening
of CGHS hospitals in Jammu and Kashmir?

[Trans/ation/

CHAUDHARY LAL SINGH: It is time to enjoy the
largesse. ...(Intsrruptions)

[English/

SHRIMATI PANABAKA LAKSHMI: The Govermnment
will consider his request.

SHRI P. RAJENDRAN: Sir, hon. ...*

MR. SPEAKER; This remark be removed from the
records.

SHRI P. RAJENDRAN: The Minister has informed
the House that 334 hospitals and 262 diagnostic centres
have been shont-listed. What | would like to know is this.
Out of 334 hospitals and 262 diagnostic centres, how
many hospitals and diagnostic centres in the list are
located in Kerala? If there is none, why was it so? Is
there any proposal to include hospitals from Kerala in
the list?

MR. SPEAKER: The question was on renewal of
empanelment of private hospitals.

SHRIMATI PANABAKA LAKSHMI: | will inform the
Member in this regard.

MR. SPEAKER: Inform the Member.

SHRI SHRINIWAS DADASAHEB PATIL: The system
of providing medical facilities to beneficiaries through
CGHS is very good. The beneficiaries in this group are
senior citizens. Cities like Pune are provided with this
tacility. But there are no such facility in southern
Maharashtra cities like Miraj and Kolhapur so that senior
citizens need go to and fro to avail CGHS facilities. Would
the Government make efforts to locate private hospitals
in Miraj, Sangli and Kolhapur?

MR. SPEAKER: You wanted the facility to be
removed from Pune!

*Not recorded.
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SHRI SHRINIWAS DADASAHEB PATIL: No, Sir.
What | meant was that the facility should be extended to
the southern Maharashtra cities also.

SHRIMAT! PANABAKA LAKSHMI: After this tendering
work, we would call new tenders when we can include

his request.

MR. SPEAKER: | wish to compliment the Minister.

[Transiation]
llegal Mining

+
*306. SHRI BHUVANESHWAR PRASAD MEHTA:
SHRI HEMLAL MURMU:

Will the PRIME MINISTER be pieased to state:

(a) whether 15 workers including some women were
killed on September 29, 2005 in an incident of subsidence
of a mine due to illegal mining carried out in the area
under the jurisdiction of the Central Coalfields Limited

(CCL);

(b) it so, the details thereof including compensation
paid to the next of kin of victims;

(c) whether loss worth crores of rupees is incurred
every year due to illegal mining and pilferage of coal in
the Central Coalfields Limited (CCL), the Bharat Coking
Coal Limited (BCCL) and the Eastern Coalfields Limited
(ECL):

(d) whether the above mentioned companies of the
Coal India Limited have failed in checking illegal mining
and smuggling of coal;

(e) whether the Government has formulated any
scheme to check smuggling of coal; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) to (f) A
statement is laid on the table of the House.

Statement

(a) and (b) No, Sir. The Officer Incharge of Rajrappa
Police Station in his report dated 29.9.2005 has mentioned
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that two bodies were recovered from the accident site
when a portion of mine roof collapsed at Section-I quarry
of Rajrappa Project of Central Coalfields Ltd. near
Hazaribagh, Jharkhand while illegal mining was being
done on 29.9.2005. The Police has registered a case
vide Rajrappa Police outpost (Police Station, Ramgarh),
case No. 399/05 dated 29.9.2005 under sections 286,
287, 338, 379, 304(A) of the Indian Penal Code and
Section 30 (i) of the Coal Mines (Nationalisation) Act,
1973 and the matter is under enquiry by the police. Coal
companies are not required to pay any compensation in
case of accidents due to illegal mining.

(c) llegal mining is carried out stealthily and
clandestinely from abandoned/closed/disused mines/non-
working part of mine or from outcrop regions. As such it
is not possible to have full details of such instances.
Similarly theft of coal is carried out steaithily and
clandestinely and as such it is not possible to exactly
specify the location from and quantity of coal that might
have been stolen.

(d) Law and order is State subject. it is primarily the
responsibility of State/District Administration to take
necessary deterrent action to stop/curb illegal mining and
pilferage of coal. Coal companies invite the attention of
concerned state governments to such incidents from time
to time for necessary action.

(e) and (f) Following steps have been taken to check
the smuggling of coal:

() Management has been taking action for filling/
dozing/sealing/blasting of the old/abandoned/
exposed coal faces in phased manner.

(i) Conducting raids/intensive patrolling at sensitive
areas jointly with Central Industrial Security Force
(CISF)/Intemal Security and State Administration.

(iii) Inter-action and liaison with District officials at
regular intervals and holding meetings with
District Administration, every month.

(iv) Check posts have been installed on the main
roads manned with armed Home Guards & State
Police to check illegal trafficking of coal.

(v) Challans for coal transportation by trucks outside
the district are being issued after fixing hologram
and putting signatures of authorized officials of
CISF to check pilferage.
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(vi) FiRs are lodged by the Management of the
collieries and Central Industrial Security Force
(CISF) with local Thana against ilegal mining
and pilferage/theft of coal.

[Transiation]

SHRI BHUVANESHWAR PRASAD MEHTA: Mr.
Speaker, Sir, | am not satisfied with the reply of the Part
‘a’ of the question No. 306. In my question | had
mentioned that 15 people were killed. When | reached at
the site after two hours of that incident taking place, as
the area falls in my constituency, seven dead bodies
were aiready taken away from the site and four dead
bodies were noticed enroute and two of the dead bodies
were taken away during my presence. When two dead
bodies were recovered with the help of machines after
four hours, it formed the basis of the registration of FIR
by the police. My question was that whether fifteen people
have died there. It is only after | reached there, DC, SP
and the officers of the Coal India accepted that 11 or 12
people were killed. Besides, two more dead bodies could
have been recovered from there but the police and
administration did not cooperate.

[English]
MR. SPEAKER: What is your question?
[Translation]

SHRI BHUVANESHWAR PRASAD MEHTA: | am
asking the question only. It happened in connivance with
the police and administration because the work at the
site where the incident took place had been going on for
the last six months under the Rajrappa Project.
Approximately 300 to 400 people labourers were engaged
in the work of illegal mining thare. Neither the police nor
the administration made any efforts to stop the said work.
GM had also written latest to the DC and SP of the area
five times. He had written those letters in the month of
May, June and July and 18 FIRS were also registered
by him. Through you, | would like to say to the hon'ble
Minister that the mention of death of two persons in FIR
is totally fatse. ...//nterruptions)

MR. SPEAKER: You ask the question.
-..(Interryptions)

‘8HRI BHUVANESHWAR PR{\SAD MEHTA: | would
like to' know from the hon'ble Minister whether the
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Government propose to hold a high level probe into it to
know whether the number of those killed was 15 or 2?
Besides, | would also like to say that more dead bodies
could have been recovered as many hidden dead bodies
were still feft behind.

[English]
MR. SPEAKER: Are you going to hold an inquiry?

DR. DASARI NARAYAN RAO: No, Sir. There are
two questions of the hon. Members, Firstly, he is claiming
that there are 15 bodies but | would like to say that this
s an illegal mining incident. Actually, the responsibility
lies with the State Government. It has nothing to do with
the Coal India Limited.

Some activities are going on at the same spot for
two years. Further, the Coal India has immediately reacted
to it. As the hon. Member says that the Coal India has
not taken any interest in it, it is not correct.

MR. SPEAKER: You can say that it is not bome out
by facts.

DR. DASARI NARAYAN RAO: Actually, the case
regarding the accident is with the Police. CIL has written
quite a number of letters before this incident took place.
One letter was written in July addressed to the
Superintendent of Police. One more letter was written in
August. In September, just before few days of the incident,
they had written a letter. The Police has not reacted to
it properly. He has said, the number is 15 and the Media
has reported it as 18. Actually, the Police authorities have
registered a case. They found two dead bodies. After
this incident, | met the Chief Minister of Jharkhand and
| also met the Chief Minister of Waest Bengal and
explained to them the seriousness of the incident. After
this, they constituted a body. Now they are trying to
address this illegal mining. ... /nterruptions)

[Trans/ation)

SHRI BHUVANESHWAR PRASAD MEHTA: Mr.
Speaker, Sir, | have said in the beginning itself that the
FIR was only registered when the letters were written to
the SP and DC. ... Interruptions) This activity was going
on for the last 6 months and the work of illegal mining
upto a depth of 400 feet was going on in the area. The
illegal mining was going on the site under the CCL. In
the part ‘d’ of the reply he has accepted that the losses
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to the tune of crore of rupees do take place on account
of the illegal mining but no honest reply has been given.
Therefore, | would like to know from the hon'ble Minister
whether the Government propose to hold an enquiry into
the various incidents of illegal mining going on ‘in the
dozens of depots of Coal india Ltd., CCL, ECL or BCCL,
which is in the knowledge of the officers of the Coal
india Ltd. Further, whether the officers of the Coal India
Ltd. are in connivance with those carrying out illegal
mining. | would also like to know whether he wants to
hold an enquiry into the said incidents of illegal mining
wherein thousands of tonnes of coal is being illegally
sent to the sponge iron factories or other depots?

[English]

MR. SPEAKER: What is the response of the Central
Govemment?

DR. DASARI NARAYAN RAO: These types of
allegations are always there about illegal mining. So far
as information with the Coal India is concerned, we did
not receive any information from any of the depots there.
The hon. Member belongs to that area. | would request
him that if he could officially give any information about
this, we are ready to take it. .../ /nlsrruptions)

MR, SPEAKER: You do not geply to it

DR. DASARI NARAYAN RAO: We are very much
concemed about this illegal mining. There is a socio-
economic issue that is involved in this illegal mining. |
have personally seen some miners carrying gunny bags
in the morning and evening. There is also the political
issue in . ...(Intermyptions)

MR. SPEAKER: There is no politics in illegality. There
should not be any politics in it. o

... (Interryptions)

DR. DASARI NARAYAN RAQ: There is the socio-
economic problem. We have taken serious steps.

...(/ntemyptions)

MR. SPEAKER: | am sure, it should be known to
your Authority that there is no ilegal mining.

[Translation]

SHRI BHUVANESHWAR PRASAD MEHTA: Mr.
Speaker, Sir, he is aware that unauthorized depots of
illegal mining are operating in his area. ...(/ntamyptions)
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[English]

MR. SPEAKER: | am requesting the hon. Minister to
discuss with the hon. MPs from this region. There is
illegal mining going on in my constituency also. | know
about it. Therefore, please take it very seriously and treat
it as a national issue as you are doing it.

[Translation]

SHRI HEMLAL MURMU: Has the Coal India Limited
taksn any safety measures in 2004 to ensure safe mining,
which involves random checks by the G.M. and various
other officers? Despite that many dead bodies have been
recovered from there in September, 2005. At that time, a
reply was given that it was ditficult for the CIL to give
the details about the smuggling of coal and the quantum
of smuggled coal. In June, 2005, police action has been
taken against 12 officers of the CCL due to the mine
accident. Undoubtedly, the officers and officials of the
coal department overtly or covertly connive in the
smuggling of coal. Therefore, | would like to know about
the number of departmental officials and external people
penalized by him and the number of cases under
consideration for taking action to curb illegal mining, theft
and smuggling of coal in the CIL and its ancillary
companies, particularly in the CCL.

[English]
MR. SPEAKER: Have you prosecuted anyone?

DR. DASARI NARAYAN RAQ: Sir, in 2004-05, in
the CCL 408 incidents took place and nearly 428 tonras
of coal was seized. Similarly, about the BCCL and ECL
also, | have got the statement with me. It is a big
statement. | ‘would send the statement to the hon.
Member.

MR. SPEAKER: How many persons have been
prosecuted? Have you got the list?

DR. DASARI NARAYAN RAO: Yes, Sir. | have got
the list. In the CCL, 113 FIRs were registered and six
were prosecuted. There is one thing. | am sorry for this
situation. There is a threat also. Actually, there has been
a researched document prepared by an Indian student in
the Australian University. He has studied this, and come
out with certain things. He says that the police are also
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scared. He says that police have full knowledge of the
large operation of illegal mining and they let these villagers
do this because if they do not, they will commit other
crimes, and then the crime rate will also go up. This is
the recent document, which has come out.
... (Interruptions)

MR. SPEAKER: Has it been accepted by your
Government?

DR. DASARI NARAYAN RAO: No, Sir. So, that is
the situation. Actually, we are taking all measures to
control it.

MR. SPEAKER: But the situation is serious.
Now, Shrimati Karuna Shukla.
[Transiation]

SHRIMATI KARUNA SHUKLA: Mr. Speaker, Sir, this
is a very serious issue.

[English]
MR. SPEAKER: Please go to your seat first.
[Translation]

SHRIMATI KARUNA SHUKLA: Sir, now this seat has
been allotted to me. Now seat number 492, has been
allotted to me instead of seat no. 503.

[English]
MR. SPEAKER: | stand corrected. | am sorry.
[Transiation]

SHRIMAT! KARUNA SHUKLA: Sir, the reply of the
hon. Minister is highly objectionable. He has said that
there are political reasons behind it. Through you, | would
like to draw the attention of the hon. Minister towards
two points urging him that he should not pass the buck
on to the State Government. Frequently, the Government
while giving replies to the questions say that the State
Governments are not able to check the illegal mining.
What steps are they going to take in this direction?
Whether any new policy will be formulated to check the
pilferage and smuggling of coal? What policy is going to
be formulated to check the revenue losses of crores of
rupees due to the pilferage of coal?
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[English]

DR. DASARI NARAYAN RAO: Sir, | am not saying
anything on the State Government, but law and order is
the responsibility of the State Government. This illegal
mining or theft or pilferage is taking place from production
to dispatch, and then from dispatch to the consumers.
This is the thing. So, at the production level, we have
taken all measures. Previously, there was a mixture of
grades. Today, 100 per cent, we are crushing it so that
the selection of coal from one grade to another would go
way. Then, with the armed security personnel, we are
sending the trucks through the railway wagons. But from
the railway wagons, sometimes, thefts take place. We
have even reported that also. But once it is loaded with
the railway wagons, the responsibility of the Coal India is
over.

Therefore, this Government has taken so many
measures. Our hon. Prime Minister has an idea to
constitute a national level committee on the pilferage and
illegal mining.

SHRI BANSAGOPAL CHOUDHURY: Sir, is the
Government considering to coordinate with the State
Governments to check illegal mining? What is the
mechanism that they have evolved to check illegal mining
in the States?

MR. SPEAKER: Well, | compliment you on your
maiden Supplementary!

DR. DASARI NARAYAN RAO: We are regularly
taking steps. We have identified certain spots. We are
taking steps like back-filling of old quarries, dumping of
overburden on the outcrop zones, construction of fence
on illegal mining sites, filling of rat holes with stones and
debris, construction of concrete walls on the mouth of
abandoned mines, digging of trenches to isolate the ilegal
mining sites, etc. All these things are being done.

MR. SPEAKER: Shri Mitrasen Yadav, are you
interested? Do you want to put a Supplementary?

SHRI MITRASEN YADAV: No, Sir.

MR. SPEAKER: You do not want to put a
Supplementary, Okay. Very well, you changed your mind.
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[Trans/ation]

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, from
the questions posed by the hon. Members, it is evident
that this is a matter of concern. All are aware that the
coal, which is excavated from the mines and reaches to
the consumers through the railway wagons or by private
trucks is pilfered by the local employees as well as the
employees of the railway department. The railway
employees as well as the miners are involved in this. |
would like to know from the hon. Minister the measures
he has taken to curb this malpractice. Just now, the hon.
Minister informed about the CCL that 138 cases have
been registered out of which only 6 are being prosecuted
out verdict in respect of not a single case has been
given. Whether the hon. Minister would take measures to
set up fast track courts to settle such cases expeditiously
or make any such provision so as to check the pilferage
of coal and save revenue?

[English]

DR. DASAR!I NARAYAN RAO: This question is
already answered. | have aiready mentioned the measures
that we have taken.

MR. SPEAKER: He says that he has already
mentioned.

SHRI SUNIL KHAN: To check the nexus between
the officers and those who are doing illegal mining, will
the hon. Minister consider—as is being done in China—
giving license to unemployed youths for coal mining which
will generate revenue also?

DR. DASAR!I NARAYAN RAO: | will consider the
hon. Member's idea. Definitely we will discuss it.

SHRI BIKRAM KESHARI DEO: The Minister has
already admitted that illegal mining is going on in CCL
and ECL. That is big revenue loss to the country. Has
he made any estimate about the loss due to illegal
mining? What steps he has taken to stop illegal mining?
What type of coordination he has got with the State
Governments? Has he created any special task force to
stop illegal mining?

MR. SPEAKER: The Minister has already mentioned
about the steps that he has taken. He may answer the
rest,
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DR. DASARI NARAYAN RAO: Yes, Sir. Regarding
ilegal mining, | would like to clarify one thing. lllegal
mining can take place only in the abandoned mines and
closed mines. When coal is exhausted, we close down
the mines and they dig and take it.

SHRI BIKRAM KESHAR! DEO: When coal is
exhausted, how does illegal mining take place?

DR. DASARI NARAYAN RAO: There is still left over.

MR. SPEAKER: ‘Abandoned mines’ does not mean,
it has ‘zero’ coal. Still there is something left. You know
how it is done. It is put in the bags and taken on cycles.
It is not taken in huge quantities.

DR. DASARI NARAYAN RAO: Some coal mines are
under the control of the Coal India and some mines are
not allotted to Coal India, which are the properties of the
State Govemments.

MR. SPEAKER: But a good suggestion was made
about utilizing the unemployed youths for this purpose.

DR. DASARI NARAYAN RAO: There is one more
thing. The Chiet Minister of Jharkhand has already
constituted a Task Force last month. The first meeting
has taken place in the last week of last month.

MR. SPEAKER: Okay, we had a fairly good
discussion.

Let us go to the next Question—Q. No. 307.
[Trans/ation]
Improvement of Standard of Medical Education

+
“307. SHRI SANJAY DHOTRE:
SHRI BAPU HARI CHAURE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Medical Council of India, the State
Medical Councils as well as the Nursing Council of India
have failed to carry out the mandate provided to them
for regulating the profession, raise the standard of medical
education and enforce the stipulated standards as pointed
out by the National Commission on Macro Economics
and Health in its reports;
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(b) if so, the details thereof and the reasons theretfor;
and

(c) the steps proposed to be taken to improve the
standard of medical education in the country?

[Englsh]

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) A statement is laid on
the Table of the House.

Statement

The National Commission on Macro Economics and
Health in its recently submitted Report has inter-alia stated
that the Medical Council of India (MC!) and State Medical
Counciis as also the Nursing Council of India (NCI) have
failed to carry out the mandate provided to them for
regulating the profession and raising the standards of
medical education and enforcing them. In this context,
the Commission has stated that there is an urgent need
to have suitable mechanism to ensure quality in medical
education through more stringent regulation for registration
and also in registration of medical practitioners after every
five years based on the attendance | continued medical
education programmes.

A number of regulation already exist which provide
procedure and norms for establishment of medical
colleges, admission of students, qualifications for teachers
etc. which prescribe minimum requirement for maintenance
of standards in medical colleges. The MCI conducts
periodic inspections of various recognized medical colleges
to ensure that continued maintenance of standards and
in the event of the college not conforming to this minimum
requirement, can take action as per the provisions of the
Act. Corresponding provision for verification of standards
for allowing Institution to start the courses and for
maintenance of standards exist in Regulations framed
under the Indian Nursing Council Act.

In order to ensure effective implementation of various
provisions of the Regulations made under IMC Act, the
Government is reviewing the entire process of Inspection,
including appointment of inspectors so as to make it
transparent and effective.

The Government is also examining the issue of
renewal of registration of medical practitioners. The
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requirements of the medical curriculum are also under.
examination for revision to suit the current needs.

[Translation]

SHRI SANJAY DHOTRE: Mr. Speaker, Sir, | had
asked whether the Indian Medical Council, the State
Medical Councils and the Nursing Council of India have
failed to carry out the mandate given to them, as the
‘National Commission on Macro Economics and Health’
has indicated in its report. These Institutions have got a
huge responsibility of getting the Medical Colleges’ Nursing
Colleges, Health Training Institutes registered. it has been
said in the report that the Govenment would investigate
and review it. The responsibility of keeping the people of
the country healthy and to provide health services
depends on them but they have failed to carry out their
responsibility. Who is responsible for it and what action
has been taken against the guilty?

[English]

MR. SPEAKER: Last week we had a full discussion
on this.

SHRIMATI PANABAKA LAKSHML: Sir, in order to
ensure effective implementation of various provisions of
the regulations made under the IMC Act, Government is
reforming the entire process of inspections by MCA and
IMC Act. The Government wanted to review the entire
process of inspection, including appointment of inspectors,
so as to make it transparent and effective.

[Trans/ation]

SHRI SANJAY DHOTRE: It has been said in this
very report that there are 60 medical colieges, 226 nursing
colleges and 6 public health schools, which have been
recommended. Whether the Government will take the

required steps expeditiously to remove their backlog, in
the areas where they exist?

[English]

SHRIMATI PANABAKA LAKSHMI: Sir, in order to
ensure every built of the required infrastructure, faculty,
etc. in private colleges, a Commission will be appointed
and permission in respect of colleges ndt meeting the
requirement will be withdrawn.



29 Oral Answers

MR. SPEAKER: Will new applications be considered?
SHRIMATI PANABAKA LAKSHMI: Yes, Sir.
[Trans/ation]

SHRI BAPU HARI CHAURE: The National
Commission on Macro Economics and Health has in its
report emphasized on the need to set up suitable
mechanisms to ensure the quality of medical-science
education through the indian Medical Council, The State
Medical Council and the Nursing Medical Council. In my
constituency of Dhule, Maharashtra, the medical college
which was set up in 1989 was set for having four new
buildings constructed, out of which one was to be for
OPD, second was for college and there were to be two
buildings containing 250 beds. However, from the year
1989 till date, three buildings have not been completed.
According to the Medical Council, getting a building
constructed over there is urgently required for the proper
treatment of the patients. As per the rules and norms of
the medical council, there are no such provisions for
setting up a medical college under which they can be
directed to get the building constructed in a time-limit so
as to ensure proper and timely treatment of the patients.
Whether the Central Government will direct the State
Governments to get these buildings constructed within a
stipulated time?

[English]

MR. SPEAKER: You are asking a specific question
about your constituency. Does the Minister have the
information?

SHRIMATI PANABAKA LAKSHMI: | will send the
information to him.

MR. SPEAKER: Please see that the building is quickly
constructed.

PROF. BASUDEB BARMAN: Mr. Speaker, Sir, thank
you for giving me this opportunity. In the reply it has
been stated that there is an urgent need to ensure quality
in medical education and more stringent regulation for
registration of medical practitioners after every five years
based on the attendance in continued medical education
programmes. | would like to know from the hon. Minister,
through you, what is meant by the words ‘based on the
attendance in continued medical education programmes’.
Whose attendance is being sought? Is it for the students
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because that is generaily provided in the regulations of
the concemed university or institution? This may kindly
be clarified.

MR. SPEAKER: Both teachers and students should
attend.

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): Sir, this is both for
teachers and students.

MR. SPEAKER: Yes, certainly both shouid attend
and also the staff.

[Transiation|

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, in
the reply it has been said that these institutes have failed
to comply with the norms. | want to know about the
number of medical colleges or nursing colleges in which
irregularities have been found and the action taken against
them. | would also like to know that in case registration
or licence of any college has been cancelied, the way in
which the future of the affected students has been

managed.
[English]
MR. SPEAKER: Have you cancelled any registration?

SHRIMATI SUBBULAKSHMI JAGADEESAN: We have
a Committee for the purpose and after the report of this
Committee, we take action.

MR. SPEAKER: Q-308, Shri Bagun Sumbrui—Not
present.

Lok Pal Bill

+
*309. SHRI GANESH SINGH:
SHRI DHARMENDRA PRADHAN:

Will the PRIME MINISTER be pleased to state:

(a) whether the First Administrative Reforms
Commission in 1966 had recommended for setting up of
the office of Lok Pal;

(b) whether the legislation on Lok Pal is yet to be
enacted despite several attempts in the past;
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(c) it so, the reasons for such inordinate delay;

(d) the steps taken by the Government to bring about
political consensus on the varied aspects of Lok Pal; and

(e) the time by which the Bill is likely to brought
betore Parliament?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) Yes Sir.

(b) and (c) The Lokpal Bills, earlier introduced in the
years 1968, 1971, 1977, 1989, 1996, 1998 and 2001,
lapsed with the dissolution of the respective Lok Sabha.
“The Lokpal Bill, 1985 was, however, withdrawn.

(d) and (e) The Government is committed to bring a
Bill on Lokpal. Accordingly, a Group of Minister has been
constituted to examine and make recommendations on
the Lokpal Biil.

[Translation]

SHRI GANESH SINGH: Hon'ble Speaker, Sir, the
need for Lokpal Act was mandated by the Administrative
Reforms Commission in 1996 but till date that Bill has
not been presented in the House. What are the reasons
for this delay? Whether the Govemment is going to table
that bill in the next budget session.

SHRI SURESH PACHQURI: Mr. Speaker, Sir, as |
have already stated through you that the Administrative
Reforms Commission constituted in 19968 had
recommended that the office of the Lokpal should be
established. It has also been mentioned in the Common
Minimum Programme of the UPA that they will soon
introduce this Lokpal Bil. As far as the background of
the Lokpal bill is concemed | would like to state that as
| have stated in my reply that Lokpal bill was introduced
in 1968, 1971, 1977, 1989, 1996, 1998 and 2001 but
after introduction Lok Sabha was dissolved this was the
reason for delay. When it was introduced in 1985, then
the issue of widening the scope of bill was raised by
including public grievances under the ambit of Lokpal
and it was on account of this that it was delayed in that
year. As far as U.P.A. Government is concemed, this
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Govemnment is committed to root out the Corruption and
for this reason Lokpal bill would be introduced. It is in
the UPA Government's programme. As far as the bills
present status is concerned about which the hon'ble
Member has sought to know, | would like to state through
you that the Group of Minister has been considering over
its various aspects and as and when they reach at some
definite conclusion the bill could be introduced in its final
form.

SHRI GANESH SINGH: Hon'ble Speaker, Sir, Hon'ble
Minister has said that a Group of Minister has been
constituted to examine the said bill whether any time
frame has been fixed in regard to the Group submitting
its report, if not, what time frame is proposed to be fixed
in regard thereto?

SHRI SURESH PACHOURI: Sir, as it is in the
knowledge of the hon'ble Member and my other
colleagues that when the cabinet clears some bill and
some suggestion are received on the bill, the bill is
forwarded to the Group of Ministers. As far as the
question of time frame is concemed, it is not fixed, but
even then we have communicated our concems to the
Group of Ministers that they should submit their
recommendation as soon as possible. As far as the steps
taken by the Group of Ministers on this issue is
concerned, | would like to tell the hon'ble Member that
two meetings have been convened, one meeting was
held on 2nd April, 2005 and other was held on November,
2005.

MR. SPEAKER: Shri Dharmendra Pradhan—Absent.

KUNWAR JITIN PRASADA: Mr. Speaker, Sir, the
hon’ble Minister has stated that the bill is under the
consideration of the Group of Ministers. Through you, |
want to know that whether any suggestion from the
Standing Committee have been received on this subject,
if so what is the detail thereof?

SHRI SURESH PACHOURI: Mr. Speaker Sir, the
Lokpal Bill of 2001, was considered by Department related
Standing Committee on Home Affairs. Shri Pranab
Mukherjee was its Chairman and the committee submitted
its report on 30th December 2001. As far as the main
recommendations of the Standing Committee are
concerned, several such recommendations have been
made whereas it has been stated therein that the Prime
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Minister, Ministers and Members of Parliament should also
be brought under the purview of the bill and Lokpal shouid
be granted powers equivalent to a civil court. Another
main recommendation was that under a clause Lokpal
was empowered to take help of any agency of any person
for investigation, the deletion of that clause was also
recommended.

[English]

SHRI B. MAHTAB: Sir, the concept of Ombudsman
started in the North European countries specially Sweden
and Norway, and we have innovated the idea of having
the Lok Pal. As the Minister has said, this has been
going on for the last 35 years, namely, since 1966, to
eradicate corruption at higher places. My pointed question
is whether the Office of the Prime Minister would be
coming under the contemplated Bill and whether the
Government is moving in that direction or not.

SHRI SURESH PACHOURI: As far as the
commitment of this Government is concemed, | have said
it very clearly that the UPA Government is committed to
enforce the law to eradicate corruption.

As far as Ombudsman is concerned, we have
examined the system in various countries as to what
system are they going to adopt and what system is there
in Sweden, Denmark, Finland, Norway, UK, New Zealand,
America and other countries.

The last part of the question of the hon. Member is
whether we are going to have the Office of the Prime
Minister and others under the purview of Lok Pal Bill.
Until and unless the Group of Ministers takes a final
decision, it would not be appropriate for me to disclose
any information at this juncture.

SHRI SURAVARAM SUDHAKAR REDDY: Sir, | want
to know through you whether the judiciary would also be
included in the Lok Pal Bill along with the Office of the
Prime Minister.

SHRI SURESH PACHOURI: Sir, as | said through
you, it will not be appropriate for me to disclose anything
now. But this was one of the suggestions given to us. At
the same time, there was another suggestion also that
we should have a Commission to bring the Judiciary
under its purview. So, various suggestions are there
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before the Group of Ministers. When we finally reach a
conclusion, you will come to know about i.

[Trans/ation]
Cuitivation of Medicinal Plants

+
*310. DR. LAXMINARAYAN PANDEY:
SHRI CHANDRA MANI TRIPATHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to formulate
any scheme to promote cuitivation of medicinal plants;

(b) if so, the details thereof;

(c) whether the Government has conducted any
survey in regard to suitability of different States/areas for
cultivation of medicinal plants; and

(d) if so, the details thereof, alongwith the funds to
be allocated for promoting the cultivation of medicinal
plants?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (d) A statement is laid on
the Table of the House.

Statement

(a) and (b) Government has set up the National
Medicinal Plants Board to coordinate all matters relating
to development of medicinal plants sector. The Board
has been implementing schemes for cultivation and
promotion of medicinal plants under which financial
assistance is provided to government/non-government
organizations and farmers.

(c) No such survey has been conducted, however,
the State Govermments have been requested to formulate
proposais for cultivation of medicinal plants as per
suitability of soil and climatic conditions in their respective
areas for consideration of the Board.

(d) An allocation of Rs. 30 crores has been made
for the schemes of National Medicinal Plants Board during
the current financial year.
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(Transiatian/

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, |
would like to know the names of the organisations which
were granted financial assistance to promote the cultivation
of medicinal piants and the organisation-wise quantum of
funds provided thereto alongwith the names of those
states which have been requested to encourage the
cultivation of medicinal Plants.

[Engtsh]

SHRIMAT! PANABAKA LAKSHMI: Sir, except
Meghalaya and Delhi, there is no other State. We are
giving Rs. 30 crore for this National Medicinal Plants
Board.

MR. SPEAKER: | wish to convey my sincerest
gratitude to all the hon. Members for their kind
cooperation. Today, we have reached the 9th Question.
Thank you very much. That is how we should do.

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): |
am rather upset that my Question has not been reached.
It is the next Question.

MR. SPEAKER: | ask you to give the Chair the
authority to pick and choose so that | can target you. |
coutd not do that. | am not given that authority.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
New Strategy of CVC for Investigation

*304. SHRI BRAJESH PATHAK: Will the PRIME
MINISTER be pleased to state:

(a) ‘whether the Central Vigilance Commission (CVC)
proposes to prepare any new strategy to make the inquiry
of the cases of corruption in Government Departments
rapid, effective ‘and transparent;

(b) if so, the details thereof;

(c) the time by which the said strategy is likely to be
finalized; and

_ (d) the names of the Ministries/Departments proposed
to be brought under its jurisdiction on priority basis?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) CVC has already been taking effective
steps for expeditious disposal of cases of corruption by
closely monitoring them. However, as per information
provided by the Central Vigilance Commission, no new
strategy is, at present, under its consideration.

(b) to (d) Do not arise.
[English]
Radlation from Talling Ponds

*308. SHRI BAGUN SUMBRUI: Will the PRIME
MINISTER be pleased to state:

(a) the number of tailing ponds in Jaduguda where
mining of uranium is undertaken;

(b) the total number of people being evicted by tailing
ponds including the details of the compensation paid to
them;

(c) whether they have been rehabilitated;
(d) if not, the reasons therefor;

(e) the emission level of the radioactive wastes being
dumped in tailing ponds;

() the number of people suffering from diseases
caused by radiation in Jaduguda;

(g) the precautions being taken to prevent the M-
effects of radioactivity in uranium mines and its
surrounding areas; and

(h) the reasons for uranium wastes being brought
back to Jaduguda from all over the country?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
Three Sir. Two fliled up and one in use.

(b) The total number of people displaced due to
construction of tailings ponds and the compensation paid
to them is given below:
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SI.No. Description Area of Number of Amount of
land families compensation

(acres) displaced paid (Rs.)

® 1st Tailings Pond 32.94 Nil 80,363 (for

property)

(i) 2nd Tailings Pond 29.17 13 2,30,058

(iii) 3rd Tailings Pond
(a) Land 61.07 48 24,924,519
18,890,000

(b) Grant for
construction of
houses

(c) Yes, Sir.
(d) Not applicable in view of reply to (c) above

(e). The emission level of the radioactive waste in
the tailings ponds is well within the permissible limits as
prescribed by International Commission on Radiological
Protection (ICRP) and Atomic Energy Regulatory Board
(AERB)

(f) None

(g) The guidelines as prescribed by AERB are being
followed strictly.

(h) No waste is being brought back to Jaduguda
from other parts of the country.

National Urban Renewal Mission

*311. SHRI PRABHUNATH SINGH:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government has formulated National
Urban Renewal Mission (NURM) for the development of
infrastructure in cities;

(b) if so, the details thereof including its objective;

(c) the names of the cities selected under the Mission,
State-wise;

(d) the funds earmarked for the Mission during the
year 2005-06, city-wise; and

(e) the time by which the Mission will be
implemented?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY):
(a) Yes, Sir.

(b) Details of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) including its objectives are
given in the enclosed statement-l.

(c) List of cities covered under the Mission is
enclosed as Statement-Il.

(d) An outiay of Rs. 5487.17 crore has been provided
in the Annual Budget of 2005-06. Funds are not
earmarked city-wise.

{e) The Mission has been launched on 3.12.2005
and will be implemented in seven years.

Statement /
Details of JNNURM and its objectives:

¢ The Mission comprises two sub-mission, viz.,
Sub-Mission-| for Urban Infrastructure and
Governance and Sub-Mission-il for Basic
Services for the Urban Poor.

* The Mission provides focussed attention to 63
select cities in different States.

* For cities/towns not covered under the Mission,
the Ministry of Urban Development has launched
a scheme known as Urban Infrastructure
Development Scheme for Small and Medium
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Towns (UIDSSMT) while the Ministry of Urban
Employment & Poverty Alleviation has formulated
a scheme known as Integrated Housing and
Slum Development Programme (IHSDP).

The following on-going schemes of the Ministries
of Urban Development and Urban Employment
& Poverty Alleviation have been subsumed in
JNNURM:—

(i) Infrastructure Development in Mega cities.

(ii) Integrated Development of Small & Medium
Towns.

(i) Accelerated Urban Water Supply

Programme.
(iv) Urban Reform Incentive Fund

Provision of Central assistance is linked to
implementation of certain mandatory as well as
optional reforms at the State and ULB/Para statal
levels.

Implementation of all mandatory and optional
reforms has to be completed during the Mission
period of 7 years beginning from 2005-086.

Central assistance is in the form of 100% grant
to be funded as Additional Central Assistance
(ACA).

Cities have to prepare City Development Plans
(CDPs) and Detailed Project Reports (DPRs).

5% of the Central grant of actual requirement,
whichever is less, is provided for preparation of
City Development Plans, Detailed Project
Reports, Capacity Building, Information,
Education and Communication (IEC) activities
etc.

Signing of Tripartite Memorandum of Agreement
(MoA) by the State Govemments and Urban
Local Bodies/Parastatals with Central
Government is a necessary condition to access
Central funds. MoA should indicate commitments
and milestones to be achieved in the
implementation of reforms at the State & ULB/
Parastatal levels.
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Financing Pattemn

Depending upon population, geographical,
location of the cities and category to which a
city belongs, fund is provided as indicated
below:—

35%/50%/80%/90% of the cost of projects would
be funded by Gowt. of India through 100% ACA;
and

85%/50%/20%/10% would be funded by State/
ULBs/Financial institutions.

Funds to be released in four instaliments.

First instaliment shall be released on signing of
MoA and approval of City Development Plans
(CDPs)/Detailed Project Reports (DPRs).

Release of subsequent instaliment to be linked
to achievement of reform/milestones and
progress of projects.

A provision of Rs. 50,000 crore will be made
avallable as Central assistance over the Mission
period.

Objectives of JNNURM are:

1.

To provide focused attention to integrated
development of infrastructural services in the
cities.

To secure effective linkages between asset
creation and asset management so that the
infrastructural services created in the cities are
not only maintained efficiently but also become
self-sustaining over time.

To ensure adequate investment of funds to tutfil
deficiencies in the urban sector.

. To have planned development of identified cities

including peri-urban areas, out growths, urban
corridors.

To scale up delivery of civic amenities and
provision of utilities with emphasis on universal
access to urban poor.

To take up urban renewal programme, i.e., re-
development of inner (old) cities area to reduce
congestion.
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Statement-l/
Name of State Name of City Population (in lakh)
1 2 3
Andhra Pradesh Hyderabad 57.42
Vijayawada 10.39
Visakhapatnam 13.45
Arunachal Pradesh Itanagar 0.3
Assam Guwahati 8.19
Bihar Bodh Gaya 3.94
Patna 16.98
Chandigarh (UT) Chandigarh 8.08
Chhattisgarh Raipur 7.00
Dethi Delhi 128.77
Goa Panaji 0.09
Gujarat Ahmedabad 4525
Rajkot 10.03
Surat 28.11
Vadodara 14.91
Haryana Faridabad 10.56
Himachal Pradesh Shimla 1.45
Jammu & Kashmir Jammu 6.12
Srinagar 9.88
Jharkhand Dhanabad 10.65
Jamshedpur 11.04
Ranchi 8.63
Kamataka Bangalore 57.01
Mysore 7.99
Kerala Cochin 13.85
Thiruvananthapuram 8.90

1 2 3
Madhya Pradesh Bhopal 14.58
Indore 16.40
Jabalpur 10.98
Ujjain 4.31
Maharashtra Greater Mumbai 164.34
Nagpur 21.29
Nanded 4.31
Nashik 1152
Pune 37.60
Manipur Imphal 2.50
Meghalaya Shitlong 268
Mizoram Aizawal 228
Nagaland Kohima 0.7
Origsa Bhubaneshwar 6.58
Puri 1.57
Pondicherry Pondicherry 5.05
Punjab Anmitsar 10.03
Ludhiana 13.98
Rajasthan Ajmer-Pushkar 5.04
Jaipur 2327
Sikkim Gangtok 0.29
Tamil Nadu Chennai 65.60
Coimbatore 14.61
Madurai 12.03
Tripura Agartala 1.80
Uttar Pradesh Aga 1331
Allahabad 1042




1 2 3
Kanpur 21.15
Lucknow 2246
Mathura 33
Meerut 11.61
Varanasi 12.04
Uttaranchal Dehradun 5.30
Hardwar 2.21
Nainital 220
West Bengal Asansol 10.67
Kolkata 132.08
[Translation]

Recognised Medical Colleges

*312. SHRI ILYAS AZM!: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) the medical colleges in Eastern Europe including
Bulgaria which have been recognised by the Medical
Council of India, country-wise;

(b) whether students of Indian origin who have been
awarded degrees by the aforesaid colleges face some
problems while getting themselves registered here;

(c) if so, the reasons therefor,

(d) whether applications of such students who have
been awarded degrees by the aforesaid medical colleges
are lying pending for registration with the MCI; and

(e) if so, the number of such pending applications?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) After the amendment of
provisions of the Indian Medical Council Act, 1956 through
Indian Medical Council (Amendment) Act, 2001 and
notification of the “Screening Test Regulation 2002 framed

DECEMBER 14, 2006
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thereunder" any Indian citizen possessing a primary
medical qualification awarded by any medical institution
outside India, who is desirous of getting provisional or
permanent registration with Medical Council of India or
any State Medical Councils on or after 15th March, 2002,
shall have to quality the Screening test conducted by the
prescribed authority for that purpose. The primary medical
qualification possessed by the Indian students must be a
recognized medical qualification for enroiment as medical
practitioner in the country in which the institution awarding
the said qualification is situated and which is equivalent
to MBBS in India.

(b) and (c) The Medical Council of India (MCl) has
informed that no such complaints have been received by
the Council.

(d) and (e) The MCI has received approximately 1525
applications for Provisional Registration/Permanent
Registration from the Indian National applicants for who
have studied outside India upto March, 2005. The MCI
has registered 1405 applicants after verifying the
authenticity of their Certificate at 10+2 level and Degree
through the indian Embassy of the concemed country.

[Enghish]
External Assistance for Health Projects

*313. DR. VALLABHBHAI KATHIRIA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government has received any
financial assistance from any external source for the
implementation of various health projects in the country
during the last three years and the current year;

(b) if so, the details thereof; and

(c) the funds allocated out of the external assistance
for the health projects, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (¢) Yes, Sir.' A statement
indicating utilization of Government Grant/Loan during the
last three years and current year is enclosed.
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Statoment
Utisation of Govemment GrantLoan duning the /ast three years and current year
LOAN
(Amount in thousands; in Donor currency)

SINo. Name of Project State/Sector Doror  Cumency  Agresment Loan Utilisation
date Amount 200003  2003-04 200405 200508

pri-Nov. 05)

1 2 3 4 5 6 7 8 9 10 11

1. Immunization Contral Sector 1DA XDR 26.02.2004 58500.00 000 2448097  34858.09 0.00

2. Food & Drugs Central Sector IDA XDR 29.09.2003 39700.00 0.00 0.00 170861 1537.00
Capacity Buiding
Project

3. Imegrated Disease Central Sector IDA XDR 23.09.2004 48900.00 0.00 0.00 440061 6.00
Surveitance
Project

4 Rajasthan Heatth Rajasthan IDA XOR 03.06.2004 §1000.00 0.00 0.00 278720  5§51.00
System
Devalopment
Project

5 Tamil Nadu Tamil Nadu DA XDR 05.01.2004 60636.00 0.00 0.00 487338 1100
Health System
Project

6. NAMCHI Sikkim France EUR 01.07.1997 3654.38 284.73 0.00 .00 -
Hospital
Modemnization
Project
1. Supply & Uttar Pradesh France EUR 25.01.1998 4804.10  309.04 83.55 0.00
Implementation of
Medica!
Equipment at
Institute of
Medical Sciences,
Lucknow
8. Health System Project Andhra Pradesh IDA XDR 2.12.194 84758.21 ., 5817.90 0.00 0.00

8, Famiy Wetiare Central Sector IDA XOR 04.02.1994 55262.15 8414.60 0.00 0.00
(Urban Sium)

Project
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n

10.

1.

12

13.

14,

15.

16.

18.

19.

21.

Family Welfare Project
Tuberculosis

Control Project
Malaria Control Project
Second National
HIVIAIDS

Control Project
Immunization

Project

Second National

Reproductive and
Child Health

Finance
Reproductive and
Child Heaith

Women & Chid
Project
Integrated Child
Development

Second State
Health System

Contral Sector

Contral Sector

Ceniral Sector
Central Sector

Central Sector
Central Sactor

Central Sector

Central Sector

Contral Sector

Central Sector

IDA

1DA

IDA

XDR

XDR

XDR

XDR
XDR

XDR

XDR

XDR

XDR

23.03.1998

19.05.1994

24.06.1984

14.03.1997

-30.07.1997

14.09.1999

19.05.2000

19.07.2001

26.03.2003

30.07.1897

06.07.1989

23.10.1990

18.04.1996

141600.00 11934.86

68762.02 11916.38

61608.04 8080.53

89224.00 11138.66

86109.80 802321
140820.00 20537.84

106500.00 24816.12

23294.48 10843.96

1000000  0.00

178500.00 15638.07

205820.00 45933.98

5666026  0.00

22894381 38937.80

0.00 0.00

-1937.60 0.00

0.00 0.00

1276813  12081.36

977208 1285356

241547 1131757

33763.88

3277.56

688248 2636.13

6314.69 3685.31

16189.96  30514.79

39008.88

-330.74 0.00

19474.32 T799.57

16287.00

4763.00

18562.00

2832.00

6.00

546.00

221.00

38758.00
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Pulse Polio

Programme V

Pulse Polio
Immunization
Programme IV

Project for
Control of
Emerging
Dianhoeal
Diseasas,
NICED, Kokata

f

|

i HOH

i

IR T R T
ff §¢ fedg |

Wes! Bengal
(Contral

is

IDA

i

i

f

XDR 19.05.2000

XDR 13.08.1898

XDR 14.01.1909

GRANT

EUR 15.10.2004

EUR 03.11.2003

EUR 16.01.1087

EUR 16.01.1897

GBP 02.01.2002

GBP 09.07.2004

GBP 04.01.2005

JPY 15.07.2004

5680000  §217.07

376200 12084.93

1000000  0.00

7669.38  0.00

1380488 223274

52118.3 0.00

$8000.00 19690.37

54350.00 0.00

2000000 0.0

1445000  0.00

2134000.00 0.00

12480.63

448699

19908.84

388.50

1824.35

0.00

851128

0.00

0.00

0.00

0.00

4658.11 533200

258.38  5573.00

16094.01  12276.00

38855 8829.00

8724 1700

mas 0.00

385189

15400.58 0.00

1588.50

20000.00

1134.00 0.00

642008.00 481551.00
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1 2 3 4 5 6 7 8 9 10 1)
10. improvement of Kamataka Japan JPY 27.01.2004 6146319  0.00 000  61463.19
Bangalore
Medical Coliege
1" improvement of Mahareshira Japan JPY 27.09.2003 759000.00 0.00 30000  732800.00 0.00
Sir J.J. Hospital.
Mumbai
12 Expansion of Central Global UsD 02.02.2005 6819.00 0.00 0.00 397.00- 0.00
Revised National Seclor Fund
Tuberculosis
Programme
13, HIVIAIDS Central Globel usp 09.02.2004 26116.00 0.00 0.00 493143  3535.00
Control Project Sector Fund
1 HIV/AIDS Central Global UsD 09.02.2004 7080.00 0.00 0.00 192100  1810.00
Control Project Sector Fund
15, integrated Health Kamataka IDA UsD 03.01.2002 68000  68.00 2197 4938  11.00
Nutrition and
Family Welfare
Project
16. Advocacy and Central UNFPA usD 01.07.2003 1600.00 0.00 0.00 s o
Communication Sector
Project
17. Umbrella Project Central UNFPA usD 01.04.1997 1.08 1.10 0.00 0.00
Sector
18, Integrated Gujarat UNFPA usD 16.12.2004 6646.66 0.00 0.00 271681  806.00
Population and
Development
Project
(Phase 1)
19.  National Leprosy Central “Denmark DKK 17.00.1991 70000.00 4331.84 0.00
i Sactr I 0.00 0.00
Programme
(Phase 1))
2. Revised National Orissa Denmark DKK 02.12.1996 54800.00 2475.37 911.46 15668.58 0.00
TB Control Programme (Phass |)
21. Health Care Tamil Nadu Denmark DKK 24.12.1986 102500.00 16372.08  14640.91 0.00 0.00
Project
(Phasa Ill)
2. National Central Denmark DKK 07.11.1997 55000.00 870054  10021.55 253485  -0.00
Programme for Sector
Control of
Biindness

(Phase i)
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1 2 3 4 5 6 7 8 9 10 1"
2 Leprsoy Central Deneark DKK 16.11.1988 78400.00 000  6586.08 0.00 0.00
Eradication Sector
Programme
{Phase i)
2. Basic Health Madhya Pradesh  Denmark DKK 15.11.1999 58400.00 826278  6746.82 4146.08 0.00
Services
25. Basic Health Chhattisgarh Denmark DKK 15.11.1999 2100000 387597 141443 4289.65 0.00
Services
2. Revised National Origsa Denmark DKK 12.12.2003 21180.00 000 382157 1007.77 0.00
TB Control
(Phase 1)
21. Health & F.W. Central EEC EUR 02.09.1997 240000.00 3154000 18460.00  67000.00  1900.00
Sactor Sactor
Development
28 Pulge Polio Central Germany EUR 29.10.2001 1022584 852593  1073.09 000 2500
Immunization Sector
Programme (Ill)
Basic Heaith Maharashira Germany EUR 23.07.1996 10225.84- 1194.96 977.97 70407  628.00
Basic Health West Bengal Germany EUR 22.06.1999 30877.51  566.16 2141 965.99
Programme
3. Heaith care Gujarat The EUR 27.11.1997 1807227 2093.27 0.00 0.00 0.00
Netherlands
kv3 Partnership for Andhra United GBP 05.10.1999 2810000 2639.86  2689.13 2884.38 0.00
Sexual Health Pradesh, Kingdom
Gujarat,
Kamataka,
Orissa
3. interim Support Orissa United GBP 29.11.2002 1189.00 0.00 196.98 48.05
fo Deptt. of H & FW Kingdom
u. Health & F.W. Orissa United GBP 21.08.1997 161058 726.34 0.00 0.00
Project Kingdom
(Phase i)
35. National TB Multisaies Global UsD 10.01.2003 5651.00 000  1000.00 331384  3375.00
Control
Programme
3. AIDS Prevention Central USA UsD 30.09,1992 19563.00 134035  2914.40 26203 201009
& Control Sector

Project
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2 3 4 5 8 7

1"

.

4.

41.

innovation in USA UsD 30.09.1992 129714.08

Family Planning

Support to UNDP UsD 2032001 1500.00

i
Ef £f

HIV/AIDS

UNFPA UsoD 01.07.2003 11500.00

§
;

Support 10 Dept.

UNFPA UsD 16.05.1997 136126

§
7

Integrated Rajasthan UNFPA Uso 14.07.1998 12082.80

03.08.1998 408.00

g
:
£f
3
8

Kerala UNFPA Uso 07.08.1998 42390

Integrated Madhya Pradesh  UNFPA USD 1608.1969 114038

i
i
f

UNFPA UsD 08.07.1999 5862.00

UNFPA usD 15.09.1899 48358
Gender ssue

Advocacy on 08.11.1909 130.03

£f £
3
g

208.46

0.00

304.29

112785

a.m

48.17

181.14

48.55

16456.00  12032.00

219.30 44943

0.00 2218

0.00 0.00

1314.62 0.00

3.05 0.00

291.66 0.00

1309.80 0.00

391.42 108.72

564.64 0.00

24 0.00

276.00

510.00

288.00

0.00

0.00

0.00
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1 2 3 ) 5 (] 7 8 ] 10 11

4. Making Safe UNFPA uso 01.04.2000 488.51  207.06 4998 0.00

Motherhood &
Reality

49. Programme for
Advancement of
Gender Equality

UNFPA UsD 2.07.2003 56034 000 15144 000  147.00

§ &

UNFPA UsD 20.12.2004 93650  0.00 0.00 18339 2300

i

50. Integrated
Population and
Development
Project (Phase 1l)

51. Integrated
Population and
Development
Project (Phase Il)

52. Integrated Maharaghira UNFPA UsD 04.02.1989 459552 167766 177007 0.00
Population and
Development
Project

53. Integrated Madhya Pradesh  UNFPA usD 01.07.2003 9428.91 0.00 0.00 174661  779.00
Population and
Devslopment
Project (Phase II)

UNFPA UsD 01.07.2003 818536  0.00 0.00 23327  918.00

|

54, Integrated Orissa UNFPA usD 01.07.2003 T737.94 0.00 0.00 99784  536.00
Population and
Development
Project (Phase i)

55. Integrated Rejasthan UNFPA Uso 01.07.2003 1001215  0.00 0.00 308784 83500
Population and
Development
Project (Phase Il)

5. Support to Fight
AIDS TB and
Malasia

Uso 01.11.2004 2687.00 - 0.00 0.00 0.00

3!

57, Antiretroviral
Treatment to
HIV/AIDS

Global
Fund

Global UsD 27.06.2005 21673.00 - - 000 2972.00
Fund

3

58. Intensified
Maiaria Control
Prjct

5. Policy support to
Deptt. of Family
Wetfare

Global UsD 27.08.2005 30156.00 - - 000 857.00

01.11.2003 84000 000 0.00 000  11.00

£ £
3
g
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60. Upgradation of Kamataka Gemany EUR 26.04.2004 14300.00 0.00 0.00 0.00 0.00
Secondary Level
Heglth Care
Project (Phase II)

61. Health System West Bengal United GBP 01.07.2005 97500.00 - - 0.00 14500.00
Development Kingdom
Initiative

62. interim Support Orissa United GBP 29.11.2002 1189.00 0.00 0.00 000  287.00
to Deptt. of Kingdom
Health & F.W.

63. Preparation of Central IDA UsD 31.05.2008 861.00 - - 000  150.00
India HIV/ Seclor
AIDS It

64. Promoting Central UNDP usD 30.06.2004 600.00 - 0.00 0.00 0.00
Gender Equality Sector

65. Capacty Central UNFPA usD 01.09.2003 70.00 0.00 0.00 000  24.00
Building of PRIs Sector
on Population
Issues

66. Support to Central UNFPA usD 01.02.2004 510.00 - 0.00 0.00 32.00
Adolescent Sector
Health &
Development

Potable Water Projects

*314. SHRI KAMLA PRASAD RAWAT: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government has conducted any
survey regarding the supply of potable water with
reference to population of urban and rural areas;

(b) if so, the details thereof, State-wise;

(c) whether the World Bank, the WHO and the
UNICEF have provided financial assistance to the projects
meant for supply of potable water in urban areas;

(d) if so, the details of such projects being financed,
State-wise alongwith the date of their implementation; and

(e) the details of the progress made in this regard?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHR! S. JAIPAL REDDY): (a)
and (b) The National Institute of Urban Affairs, New Delhi
has, on behalf of the Ministry of Urban Development,
conducted a study of 301 Class | & Il towns/cities in the
country regarding coverage of water supply. As per the
study, on an average 94% population of these 301 towns/
cities is covered with water supply. However, as per
information collected, from time to time, from the States/
UTs and implementing agencies in the States, about 89%
of urban population is covered with water supply, as on
31.3.2002. State-wise coverage is enclosed as
Statement-l. The term ‘coverage’ indicates only the reach
(accessibility) of the public water supply system. It does
not indicate quantity, quality, duration or mode of water
supply to the covered population.

Ministry of Rural Development, which is concerned
with rural water supply, has informed that the State
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Governments/UT Administrations were requested in 2003
to conduct a habitation survey with reference to coverage
of water supply. The survey results received from the
States/UTs are being validated by the Indian Institute of
Public Administration (IIPA).

(c) to (e) The World Bank has been providing financial
assistance for water supply projects in urban areas of
the country. Details of the projects completed with World
Bank assistance are given in the enclosed Statement-li
and those of ongoing projects are given in the enclosed
Statement-1ll.
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UNICEF has informed that it is working closely with
the Central and State Governments under Child
Environment Programme (CEP) in 14 States for
strengthening capacities of key stakeholders and
enhancing the quality of implementation of reform
programmes (Swajaldhara and Total Sanitation Campaign)
in the rural water supply and sanitation sector.

Ministry of Health and Family Welfare, which is the
nodal Ministry for WHO, has informed that there are no
water supply projects in urban areas with financial
assistance from WHO.

Statemment /

Status of Urban Water Supply in India

State-wise status of population having Access to Water Supply Facilities as on 31.3.2000

(Population in Thousands)

Si.No. Name of Estimated *Population Provided with
State/U.T. Populn. Water Supply Through

31,8200 H.S.C. P.S.P. Total %
1 2 3 4 5 ) 7
1. Andhra PR-PHED 156738 6767 4008 10775 68
Andhra PR-HMWSSB 3500 2640 500 3140 90
Andhra PR-Total 19238 9407 4508 13915 72
2. Arunachal F;radesh 231 117 25 142 61
3. Assam 3100 600 200 800 26
4. Bihar** 11892 4187 5327 9514 80
5. Delhi 13300 9560 3740 13300 100
6. Goa 5§57 439 118 5§57 100
7. Gujarat** 16810 13227 3307 16534 98
8. Haryana 3705 2108 402 2510 68
9. Himachal Pradesh 586 509 87 596 100
10. Jammu & Kashmir (Kashmir) 1378 1240 50 1290 94
11. Karnataka UWS&DB 11000 5720 2420 8140 74
Karnataka BWSSB 5750 3525 1176 4700 82
Kamataka-Total 16750 9245 3595 12840 77
12. Kerala 7680 3260 2764 6024 78
13. Madhya Pradesh 25000 16200 8800 25000 100
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1 2 3 4 5 6 7
14. Maharashtra-MJP

Maharashtra-BMC

Maharashtra-Total** 34309 23744 10176 33920 99
15. Manlpur 969 481 176 657 68
16. Meghalaya 457 221 201 422 92
17. Mizoram 258 63 30 93 36
18. Nagaland 206 232 0 232 78
19, Orissa 4877 859 2221 3080 63
20. Punjab 8496 5212 317 5529 65
21. Rajasthan 12897 10318 2579 12897 100
22. Sikkim 158 137 8 145 93
23. Tamil Nadu-TWAD B 19515 8107 8734 16841 86

Tamil Nadu-CMWSSB 6010 5729 117 5846 97

Tamil Nadu-Total 25625 13836 8851 22687 89
24. Tripura 5583 136 327 463 84
25. Uttar Pradesh 33000 16100 16500 32600 99
26. West Bengal-CMDA

West Bengal-PHED

Waest Bengal-Total** 18495 6261 9505 15766 . 85

Total States 260525 147699 83814 231513 89

Union Territories
1. A&N lslands 109 98 9 107 08
2. Chandigarh 762 610 152 762 100
3. Dadra & Nagar Haveli 15 5 14 93
4. Daman & Diu 47 1 7 15
5. Lakshadweep 30 20 20 67
6. Pondicherry 678 598 80 678 100

Total U.T.s 1641 1321 267 1588 97

Grand Total 262166 149020 84081 233101 89
Remarks:

H.S.C.—House Service Connection
P.S.P.—Public Stand Post

Urban Areas

**  The Figures Indicated are as on 31.3.1997 Since the concemed States have not fumnished the information as on 31.3.2000.

Indicates Accessibllity Only. Adequacy and Equitable Distribution of Water Supply may not be as per the prescribed norms in some

— The data on newly formed States of Jharkhand, Chhattisgarh & Uttaranchal are included In Bihar, Madhya Pradesh and Uttar

Pradesh respectively. National Capital Teritory of Delhi has been inciuded as a State.
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Staternent I/
Water Supply & Sanitation Projects completed with World Bank assistance
SI.No. Name of Scheme Cost (Rs. External Year of
in crores) Assgistance Completion
(US$ million)
1. Mumbai Water Supply & 185.00 55.00 1981
Sanitation Project Phase-|
2. Maharashtra Water Supply & 86.00 48.00 1985
Sanitation Project
3. Punjab Water Supply & 67.00 38.00 1988
Sanitation Project
4, UP Water Supply & 60.00 40.00 1983
Sanitation Project
5. Il Mumbai Water Supply and 640.00 196.00 1988
Sanitation Project
6. Rajasthan Water Supply and 137.76 80.00 1988
Sanitation Project
7. Gujarat Water Supply & 207.33 72.00 1991
Sanitation Project
8. Tamil Nadu Water Supply 321.66 73.00 1994
and Sanitation Project
9. Kerala Water Supply and 127.88 30.11 1994
Sanitation Project
10. Madras Water Supply and 255.95 69.00 1996
Sanitation Project
11. Il Bombay Water Supply and 915.00 145.00 1996
Sanitation Project
12. Gujarat Urban Development 208.00 62.00 1995
Project
13. UP Urban Development Project. 463.86 150.00 1986
14. Hyderabad Water Supply & 337.80 81.90 1998
Sanitation Project
15. Il Chennai Water Supply Project 778.79 86.50 2004
16. Mumbai Sewage Disposal 131.57 192.00 2004




87 written Answers

DECEMBER 14, 2005

to Questlions 68

Statement I/

List of On-going Projects with World Bank Assistance

Si.No. Name of the Project Year of Name of Cost Expected Present position
commence- Agency (Rs. In year of &
ment crores) completion Components of Project
Karnataka
1. Karataka Urban Water 2004 World 237.04 2007 Agreement signed on
Sector Improvement Bank (revised) February 2005.
Project (Investment on bulk
water supply;
Demonstration Projects;
Design, Construction &
Operation fees;
Assistance to Project
Implementation; Sector
Development)
[Translation] THE MINISTER OF STATE IN THE MINISTRY OF

Blood Banks

*315. SHRI ASHOK KUMAR RAWAT:
SHRI MUNSHI RAM:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether any assessment has been made
regarding mounting pressure on Blood Banks due to the
growing number of patients in big hospitals of the country;

(b) it so, whether any assessment has been made
regarding shortage of platelets in Government Blood
Banks for treatment of patients;

(c) it so, the details thereof;

(d) whether the World Health Organisation has raised
objection on the quality of blood being provided by private
Blood Banks;

(e) if so, the details thereof;

(f) whether the Government is contemplating to
increase the number of Blood Banks; and

(g) if so, the details thereof?

HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (g) The number of patients
demanding blood/blood component units is monitored at
state level by the State Blood Transfusion Councils
(SBTC). The assessment report given by SBTC includes
total blood units collected, blood component prepared and
quantity supplied. The demand for the year 2004-2005 is
as under:—

Year Total biood Total blood Total platelet
units collected components prepared
prepared
2004 4051554 1595837 266851
Jan-Sep. 2882850 1296236 220492
2005

As per reports received from SBTCs, the hospital
based Blood Banks in their State/UTs are collecting
adequate quantity of blood and blood components
including platelets. Hence, there is no mounting pressure
on these Blood Banks due to the growing number of
patients. The Blood Component Separation Units (BCSU)
operating in the Government Blood Banks are preparing
adequate quantity of platelets to meet the demand of the
patients.
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The govemment has not received any objections from
the World Heaith Organisations (WHO) regarding the
quality of blood being provided by private blood banks.
NACO has taken initiative for improving the standards of
the blood banks in the country by conducting workshops
for Blood Bank Medical Officers, NGOs and Programmes
for Blood Transfusion Services, Voluntary Non-
Remunerated Blood Donations and Appropriate clinical
use of blood.”

There are 2177 licensed blood banks throughout the
country of which 855 blood banks are in the government
sector, 288 under charitable organization and the
remaining 1034 are under private sector. The annual
demand of the blood is approximately 7 million units
including the blood components. These Blood Banks are
able to fulfil these required demand of blood supply for
the country.

However, the Govermment is committed to have one
blood bank in every district of the country over a period
of time.

[English]
GDP Growth Rate

"316. SHRIMATI D. PURANDESWARI:
MS. INGRID MCLEOD:

Will the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission has projected
a GDP growth of 10 per cent for the Eleventh Five Year
Plan in its mid-term appraisal of the Tenth Five Year
Plan;

(b) if so, the details thereof;

(c) whether the Commission has also identified factors
which might hinder the growth process; and

(d) it so, the details thereof and the steps taken/
proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir.
The Mid-Term Appraisal of the Tenth Plan has not
projected a growth rate of 10 per cent for the Eleventh
Five Year Plan.

AGRAHAYANA 23, 1927 (Saka)

(b) Does not arise.

(c) and (d) The factors that might hinder the growth
process inciude the performance of agriculture sector on
account of vagaries of monsoon, infrastructure bottlenecks,
rising prices of oil in international market, inadequate
investment demand, lower public investment and slowdown
in the world economy. The Mid-Term Appraisal to the
Tenth Plan has suggested a number of measures to raise.
the level of per capita income in the country by achieving
over 7 percent growth rate of GDP in the remaining years
of the Tenth Plan. Some of these include raising public
investment in different sectors particularly in agriculture,
infrastructure, viz. power, roads, greater focus on health
and education, improving allocative efficiency of resources,
enacting policy raforms with a view to creating an investor
friendly environment, improving governance and enhancing
the efficiency of delivery systems, etc. The details of the
measures suggested are listed in the Mid-Term Appraisal
of the Tenth Five Year Plan (2002-2007), which has been
placed in the Parliament library.

Supply of Vaccines to States

*317. SHRI RAJEN GOHAIN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether various vaccines like Hepatitis-B, anti-
rabies, antidote etc. are being supplied by the Union
Government to different States particularly North-Eastern
States;

(b) it so, the details thereof for the last three years
and the current year till date, State-wise and year-wise,

(c) the expenditure incurred/being incurred thereon
by the Union Govemment during the said period, State-
wise;

(d) whether the State Govemments have requested
the Union Government to supply such types of vaccines
on regular basis; and

(e) if so, the details thereof and the steps taken by
the Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (e) Vaccines under the
National Immunization Programme are supplied free of
cost to State/UT Government. These vaccines are BCG
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(Bacillus Calmette-Guerin), DPT (Diphtherias, Pertussis
and Tetanus Toxoid), Polio, Measles, DT (Diphtherias and
Tetanus Toxoid), TT (Tetanus Toxoid) and Hepatitis B (in
Pilot Project areas). All other vaccines/anti-sera are
procured by State/UT Governments directly as per their
need.

Government of india is implementing Hepatitis B pilot
project with support from Global Alliance for Vaccines
and Immunization (GAVI) in 15 cities and 33 districts
where coverage of DPT 3rd dose was more than 80%.
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Under the Pilot Project, Hepatitis B vaccine & AD Syringes
are being received in kind as commodity assistance with
support from GAVI through UNICEF. The programme was
launched on 10th June, 2002, and activities were started
in the 15 cities in the year 2002-03 and in the 33 districts
in the year 2003-04. In the North Eastern States, the
pilot project is being implemented in the two districts of
Assam i.e. Jorhat and Sibsagar w.e.f. November, 2003.

The vaccine supplies of these two districts of North
East are given below (since inception).—

Name of District

No of Children (0-1 year) vaccinated with 3 doses of Hepatitis B

and quantity of Hepatitis B vaccine supplied

Supply Children Supply Children Supply Children
vaccinated vaccinated vaccinated
2003-04 2004-05 2005-06
Jorhat 72600 7250 41900 52948 33000 27280
Sibsagar 66800 9471 47800 72711 45000 14056
[Translation] The regulation of movement of the citizens of the

Identity Proof for Entry into Nepal

*318. YOGI ADITYA NATH: Wili the PRIME
MINISTER be pleased to state:

(a) whether Nepal has made Identity card mandatory
for every individual going to Nepal from India;

(b) if so, the reasons therefor; and

(c) the manner in which this is likely to affect the
relations between the two countries?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c) The
Govemment of India and His Majesty’s Government of
Nepal have launched a pilot project from November 1,
2005 to regulate cross-border movement through the
Rupaidiha (District Bahraich, Uttar Pradesh)—Nepalgunj
(District Banke, Nepal) check-posts.

As per this pilot project, it is mandatory for both
Indian and Nepalese citizens crossing the border at this
check-post to be in possession of-any of the prescribed
identity documents, as mutually agreed upon by India
and Nepal.

two countries at the border has been agreed by India
and Nepal to help in addressing the security concems of
the two countries, and in controlling movement of
undesirable elements; as such this is expected to have
a positive impact on bilateral relations.

[English]
Allocation of Spectrum

*319. SHRI ASADUDDIN OWAISI: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of India
(TRAI) has recommended measures for achieving
guaranteed spectrum availability by 20086;

(b) if so, the details thereof;
(c) whether the Ministry has requested the Defence
Ministry to release more spectrum for civilian use to

achieve the said goal by 2006; '

(d) if so, whether any inter-Ministerial official group
has been constituted for the purpose;
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(e) if so, the details thereof; and

(f) the time by which a final decision in this regard
is likely to be taken?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) Yes, Sir,

(b) The Telecom Regulatory Authority of India (TRAI)
has recommended, among others, to make avallable
additional spectrum for the growth of mobile services. In
the 1800 MHz band, the quantum of spectrum to be
vacated by 2008 was assumed by TRAI to be upto 2x25
MHz.

(c) Yes, Sir.

(d) to (f) A Project Definition Team has been
constituted by Ministry of Defence comprising of officers
from Ministry of Defence and Department of Telecom for
examining various aspects relating to release of spectrum
by Defence services. The time frame for release of
additional spectrum can be assessed after the receipt of
the report of the Project Definition Team which has been
given time till 20th January, 2006.

indians Lodged in Foreign Jalls

*320. SHRIMAT!I SUMITRA MAHAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether a large number of Indians are lodged in
various foreign jails;

(b) if so, the details thereof, country-wise alongwith
the dates from which they have been held prisoners;

(c) whether it has come to the notice of the
Government that many Indians have been detained in
Saudi jails in connection with road accidents;

(d) if so, whether they are unable to pay Diya (blood
money);

(e) if so, the details of these detainees; and

(f) the steps taken by the Government to get all the
Indian prisoners released from the various jails at the
earliest?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes, Sir.

(b) The detalls as per latest information available
with the Government are given in the enclosed statement.

(c) to (e) Information is being collected and will be
furnished later on.

(f) Indian Missions and Posts abroad make all
possible efforts to get Indian Nationals In foreign jails
released quickly and provide assigtance which includus
requesting speedy trials, seeking remission of sentence,
seeking consular access to the detainees and prisoners,
providing advice/guidance in legal and other matters,
interacting with prisoners’ relative in India, ensuring fair
and humane treatment in foreign jails, and facilitating
repatriation to India on release. In countries with large
concentration of Indian workers (e.g. in the Gulf), our
Missions and Posts have separate wings exclusively
looking after the work of welfare of Indian nationals.
Officials of these wings regularly visit local prisons to
find out if there are any detained Indian nationals and to
render permissible assistance.

Statement

SI.No. Country No. of Indian's

Jailed Abroad
A 2 3
1. Afghanistan Nil
2. Algeria Nil
3.  Argentina NA
4. Ammenia NA
5. Australia 35
6. Austria NA
7. Azerbaijan NA
8. Bahrain NA
9.  Bangladesh 893
10. Belgium 1
11, Belize NA
12. Bhutan NA
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13. Bolivia NA 42. Guinea NA
14. Botswana NA 43. Guyana NA
15. Brazil Nil 4. Honduras NA
16. Brunei NA 45, Hong Kong NA
17. Bulgaria Nil 46. Hungary 1
18. Burkina Faso NA 47. Iindonesia NA
19. Cambodia 1 48. Iran 7
20. Canada NA 49. Ireland 1
21. Central African Republic NA 50. Israel NA
22. Chile NA 51. Italy 51
23. China NA 52, tvory Coast Nil
24. Colombia NA 53, Jamaica NA
25. Comoros NA 54. Japan NA
26. Cote d'lvoir NA 56. Jordan NA
27. Croatia NA 56. Kazakhstan Nil
28. Cuba NA 57. Kuwalt 73
29. Cyprus 1 58. Laos Nil
30. Czech Republic NA 59. Latvia NA
31. Denmark NA 60. Lebanon 70
32.  Dijibouti NA 61.  Liberia NA
33. El Salvador NA 62. Libya NA
34, Ethiopia Nil 63. Macedonia NA
35. Fiji Nil 64. Madagescar NA
36. Finland NA 65. Malaysia NA
37. France 1 66. Maldives NA
38. Germany Nil 67. Mauritius 21
39. Ghana NA 68. Mexico ~ NA
40. Greece NA 68. Mongolia Nil
41. Guatemala NA 70. Moroco 4
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71. Mozambique 2
72. Myanmar 50
73. Namibia Nil
74. Netherlands Nt
75. New Zealand NA
76. Nicaragua NA
77.  Niger NA
78. Norway 2
79. Oman 72
80. Pakistan 365
81. Panama 2
82. Papua New Guinea NA
83. Peru NA
84. Philippines 27
85. Poland 6
86. Portugal NA
87. Qatar NA
88. Russian Federation 2
89. Saudi Arabia 1444
90. Senegal 1
91. Serbia and Montenegro NA
92. Seychelles NA
93. Sierra Leone NA
94, Singapore 580
95. Slovak Republic NA
96. Soloman Islands NA
97. South Africa 3
98. Sri Lanka 58
99. Sudan Nil

o Questions
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100.  Suriname Nil
101.  Swaziland NA
102. Sweden Nil
103.  Switzerland Nil
104. Syra Nil
105.  Taijikistan 1
1068. Tanzania NA
107.  Thailand NA
108. Togo NA
109.  Tunisia NA
110.  Turkey Nil
111.  Turkmenistan Nil
112. UAE. 937
113. UK NA
114. US.A 199
115.  Uganda NA
116. Ukraine 1
117.  Uzbekistan 1
118.  Vanuatu NA
119.  Vietnam NA
120.  Yemen Nil
121.  Zambia Nil
122. Zimbabwe Nil

Total 4913

NA denotes “Informational not available”

[Translation]

Consumption of Banned Drugs by Sports Persons

“321. SHRI RASHEED MASOOD: Will the Minister

of YOUTH AFFAIRS AND SPORTS be pleased to state:



79 Written Answers

(a) whether Indian sports persons have been found
guilty of consuming banned drugs in intemational events;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Govemment to check
recurrence of such incidents?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION,
MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS AND MINISTER OF STATE OF
THE MINISTRY OF OVERSEAS INDIAN AFFAIRS (SHRI
OSCAR FERNANDES): (a) Yes, Sir.

(b) With increasing pressure from parents, coaches
and with their personal desire to achieve success and
earn laurels, sports persons get tempted to use
performance-enhancing substances, with a view to gaining
an unfair competitive advantage. It is a worldwide
phenomena. In india, it has been reported recently, in a
few disciplines like weightlifting and athletics.

(c) The control of doping in sports requires a
muitidimensional approach with primary responsibility of
direct action vested with the Indian Olympic Association
and the National Sports Federations. The Ministry through
Sports Authority of India (SAl) has played the role of
facilitator in this regard. Following actions are taken by
the Sports Authority of India:—

(i) Educate and counsel the sportspersons about
the banned drugs and their harmtul effects during
the National Camps through Coaches.

(i) Conduct lectures during camps through sports
scientists, doctors and sports specialists.

(ii) Display of the list of banned drugs and placards
for education of players in the rooms of the
campers.

(iv) Regular checking of the rooms and belongings
of the players.

(v) Random test of urines samples of sports persons
during the coaching camps.

(vi) Publication of two booklets ‘Drugs in Sports-
Directory’ and ‘Drug Education Hand Book on
Drug Abuse in Sports’ respectively for
disseminating information, ‘spreading awareness
about prohibited substances and methods as waell
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as Indian trade names of medicines containing
banned substances among sportspersons,
coaches, sports officials and doctors, etc.

In addition, India has signed the Copenhagen
Declaration on Anti-Doping and has recently registered
the National Anti-doping Agency (NADA) as Apex Body
for anti-doping programmes and activities. Govemment
have set up a modern Dope Control Laboratory.
Upgradation of the laboratory is taken up as part of a
continuous process.

[English]
Nominated Members of TAC

3090. SHRI BHANU PRATAP SINGH VERMA: Wil
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the norms being followed for appointment of
Member in the Telephone Advisory Committee;

(b) the number of Members nominated to the
Telephone Advisory committes on the recommendation
of each Member of Parliament;

(c) the details thereof, member-wise;

(d) the number of letters from the Members of
Parliament related to the TAC forwarded by the PMO to
the Ministry of Communications & Information Technology;
and

(e) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The Telephone Advisory
Committees (TACs) are constituted Secondary Switching
Area (SSA) wise and the norms followed for appointment

of members in the Telephone Advisory Committee (TAC)
are as follows.—

¢ The members of TAC are taken from all
segments of society such as Social Workers,
Press, Trade, Commerce, Industry, Medical and
other professionals etc.

¢ Each Member of Parliament may recommend
five names of eminent persons from his/her
constituency to be considered for nomination in
the TAC.
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* The Hon'ble Members of Parliament shall be
members of only one TAC falling within their
constituency by virtue of their office. In case of
nominated Rajya Sabha MPs, they may be

. nominated in the TAC falling within their adopted
constituency [with regard to the constituency
adopted for Member of Partiament Local Area
Development (MPLAD) programme].

e However, Hon'ble MPs who become ministers
shall not be nominated/cease to continue in the
TAC.

* When appointments are made, all efforts are
made to ensure that all segments of society are
appropriately represented.

(b) and (c) Member of Pariament-wise list of the
number of members nominated to.TAC on their
recommendation is given in the enclosed statement.

(d) and (e) Letters from two Hon'ble Member of
Pariiament (Lok Sabha) forwarded by PMO regarding
nominations for TAC have been received and the same
are under process.

Statement

Number of Members in the TAC,
Recommended by the Honble MPs, (LS)
State-wise as on 8.12.2005

Sl.# Name of the Hon'ble MP Number of Members
Nominated on the
Recommenidation of

Hon'ble MP
1 2 3
Anadlira FPradesh

1. Shri T. Madhusudan Reddy 05

2 Shri G.V. Harsha Kumar 05

3. Shri Pallala Chalapathirao 05

4 Shri Anantha Venkatarami Reddy 05

5. Smt. Daggubati Purandareswari 03

6. Dr. Babu Rao Mediyam 05

7. Shri K.P. Naidu 05
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Shri D.K. Audikesavulu

Shri Y.S. Vivekananda Reddy
Shii Kavuru Samba Siva Rao

Shri Sambasiva Rayapati Rao

Shii Vinod Kumar Boianapalii

Shii G. Nizamuddin

Shri Malipudi Raju Pallam Mangapati
Shri Kalva Kuntla Chandeasekhar Rao
Smt. Renuka Chowdhury

Shii K. Jayasurya Prakash Reddy
Shri Ramakrishna Badiga

Shri Devarakonda Vittal Rao

Shri Ale Narendra

Shri Jaipal Sudini Reddy

Dr. M. Jagannath

Shii Suravaram Sudhakar Reddy
Shri S.P.Y. Reddy

Shri Chegondi Venkata Hariram Jogaiah
Shri Mekapati Rajamohan Reddy
Smt. Lakshmi Panbaka

Shri Madhu Goud Yaskhi

Shri Magunta Sreenivasulu Reddy
Shri V. Kishore Chandra S. Deo
Shri G. Venkatswamy

Shii Aruna Kumar Vundavalii

Shri Sai Prathap Annayyagari

Shri M. Anjen Kumar Yadav

Shri Sathyanarayana Sarvey

Shri Kinjarapu Yerrannaidu
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Shri Balashowry Vallabhaneni
Dr. Chinta Mohan
Shri Rejagopal Lagadapeti
Shri Nedurumalli Janardhana Reddy
Shri Ravinder Naik Dharavath
Arunachel Pradesh
Shri Tapir Gao
Shri Kiren Rijiju
Assam
Shri Biren Singh Engti
Shri A.F. Golam Osmani
Shri Anwar Hussain
Shri Sarbananda Sonowal
Shri Kirip Chaliha
Shri Bijoy Krishna Handique
Shri Dip Gogoi
Shri Latil Mohan Suklabaidya
Shri Sansuma Khunggur Bwiswmuthiary
Dr. Arun Kumar Sarma
Shri Narayan Chandra Borkataky
Shri Rajen Gohain
Shri Sontosh Mohan Dev
Shri Moni Kumar Subba
Bihar
Shri Sukdeo Paswan
Smt. Kanti Singh
Shri Nikhil Kumar
Shri Kailash Baitha

Shri Suraj Singh
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8.  Shi Gindhari Yadav 05
7. Shi Viey Krishna 05
8.  Shi Rajv Ranjen Singh (Lalan) 05
9. Shri Raghunath Jha 05

10.  Shri Sushil Kumar Modi 02

1. Shr Ajit Kumar Singh 05

12 Shri Laimuni Chaubey 04

13, Shri Lak Prasad 00

14, Shi Mohmmad Al Ashraf Fatmi 05

15.  Shri Rajesh Kumar Manhi 04

16.  Shri Aniruh Prased Yadav (Sedhu) 05

17.  Shi Ram Viias Paswan 107

18.  Shri Ganesh Prasad Singh 05

19.  Shri Devendra Prasad Yadav 05

20.  Shri Nikhil Kumar Choudhary 05

21.  Shri Rabindra Kumar Rana 05

2. Shi Tasiimuddin 05

23, Shri Rajesh Ranjan (Pappu Yadav) 00

24.  Dr. Shakesl Ahmad 02

2.  Shi Prabhunath Singh 05

26.  Shri Jay Prakash Narayan Yadav 05

27.  Dr. Akhilesh Prasad Singh 00

2. Shi George Femandes 00

29.  Shii Nitish Kumar 05

30.  Shi Virchandra Paswan 05

31.  Shi Ram Kripal Yadav 05

32.  Shi Uday Singh 00

33.  Shri Ramchandra Paswan 06

34.  Smt Ranjeet Ranjan 01

35.  Shii Alok Kumar Mehta 08
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36.  Smt. Meira Kumar 02
37.  §hri Sitaram Singh 01
38.  Shii Sita Ram Yadav 10
39.  Dr. Mohammed Shahabuddin 05
40.  Dr. Raghuvansh Prasad Singh 05
Chhattisgarh
1. Shei Balimm Kashyap 00
2. Shri Punnuial Mohale 05
3. Shri Tarachand Sahu 05
4. Smt. Karuna Shuida 05
5.  Shri Sohan Potai 05
6. Shri Ajit Jogi 05
7. Shr Vishnu Dev Sai 00
8. Shri Ramesh Bais 05
9. Shri Pradeep Gandhi 05
10.  Shri Guharam Ajgafley 04
11, Shri Nand Kumar Sai 05
Haryana
1. Kumari Selja 05
2. Shri Kuldeep Bishnoi 03
3. Shri Avtar Singh Bhadana 05
4. Shri Jai Prakash 05
5. Dr. Arvind Kumar Sharma 05
6.  Shri Naveen Jindal 05
7. Shri Inderjit Singh Rao 05
8. Shn Atma Singh Gil 05
9.  Shri Kishan Singh Sangwan 05
Himachal Pradesh
1. Shri Suresh Chandel 05
2. Prof. Chander Kumar 05

1 2 3
3. Smt Pratibha Singh 05
4. Dr. (Col) Dhani Ram Shandi 05

Guarat

1. Shi Harin Pathak 09
2. Shri Virtbhai Thummar 05
3. Shri Bharatsinh Madhavsinh Solanki 05
4. Shii Harisinh Pratapsinh Chavda 05
5. Smt. Jayaben B. Thakkar 05
6. Shn Rajendrasinh Ghanshyamsinh Rana

(Raju Rana) 05
7. Shi Mansukhbhai D. Vasava 05
8.  Shri Kishanbhai Vestabhai Patel 05
9. Shri Narenbhai J. Rathwa 05

10.  Shri Ratila) Kalidas Varma 05
11, Shd Babubhai Khimabhai Katara 05
12.  Shri Lal Krishna Advani 05
13.  Shri Bhupendrasinh Prabhatsinh Solanki 05
14, Shri Ahir Vicambhal Arjanbhai Madem 05
15.  Shri Jashubhai Dhanabhai Barad 05
16.  Shri Dinsha J. Patel 05
17.  Shri Shanker Sinh Vaghela 05
18.  Shri Pushpdan Shambhudan Gadhavi 05
19.  Dr. Tushar Amarsinh Chaudhary 05

20.  Shi Jivabhai Ambalal Patel 05

21 Shri Mahesh Kumar Kanodia 05

22, Shi Harlal Madhaviibhai Patel 05

23, Dr. Vallabhbhai Kathiria 05

24, Shi Madhusudan Devram Mistry 05

2. Shi Kashi Ram Rana 05

2. Shri Somabhai Gandalal Koii Patel 05
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Goa 4. Shri Suresh Chanabasappa Angadi 05
1. Shii Churchili Alemao 05 5. Shri Karunskara G. Reddy 05
2. Shri Shripad Yasso Naik 05 6.  Shri Narsingh Hulla Suryawanshi 00
Jharkhand 7. Shri Basangouda Pati 05
1. Shri Dhirendra Agarwal 16 8.  Shr M. Shivanna 05
2. Shri Chandra Shekhar Dubey 12 9.  Shi RL Jalappa 05
3. Shi Shibu Soren 04 10.  Shri Ramesh Chandappa Jigajinagi 05
4. Shri Tek Lal Mahto 05 11.  Shn D.C. Srkantappa 05
5. Shr Furkan Ansari 05 12.  Shri N.Y. Hanumanthappa 05
6.  Shri Bhubneshwar Prasad Mehta 05 13. smemmmpp.m 05
7. Shri Sunil Kumar Mahato 05 14, Shri Prathad Venkatesh Joshi 05
8.  Smt Sushila Kerketta 07 15.  Shri Kunnur Manjunath Channappa 05
9.  Shii Babu Lal Marandi 05 16.  Shri lgbal Ahmed Saragdi 05
10.  Dr. Rameshwar Oraon 05 17.  Shri H.D. Devegowda 00
1. Shri Manoj Kumar 05 18.  Dr. (Smt) Tejashwini Seeramesh 05
12.  Shri Hemial Mumu 05 19.  Shri Anant Kumar Hegde 05
13.  Shri Subodh Kant Sahay - 20.  Shii KH. Muniyappa 05
14.  Shri Bagun Sumbrai 10 21.  8hii K. Virupakshappa 05
Jammy and Kashmir 2.  Shi M.H. Ambareesh 05
1. Ms. Mehbooba Mufti 05 23.  Shi D.V. Sadanand Gowda 05
2. Shri Abdul Rashid Shaheen 05 24, 8hri CH. Viayashankar 05
3. Shri Madan Lal Shama 05 25.  Shi A Venkatesh Nak 05
4. Shri Thupstan Chhewang 05 26.  Shii S. Bangarappa 05
5. Shri Omar Abdullah 00 27.  Shi S. Malikarjunaiah 05
6.  Chaudhary Lal Singh 05 2. Smt. Manorama Madhwaraj 05

Kamataka Kerals

1. Shri P.C. Gaddigoudar 05 1. Shri Chengara Surendran 05
2. Shi HT. Sangiana 05 2 Dr. K.S. Manoj 05
3. Shri Ananth Kumar 00 3. Smt. P. Satheedevi 05
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Shri M.P. Veerendra Kumar
Shri AP. Abdullakutty
Shri Varkala Radhakrishnan
Dr. Sebastian Paul
Shri K. Francis George
Shri P. Karunakaran
Shri Suresh Kurup
Shri TK. Hamza
Shri C.S. Sujatha
Shri Lonappen Nambedan
Shri P.C. Thomas
Shri S. Ajaya Kumar
Shri N.N. Krishnadas
Shri E. Ahmed
Shri P. Rajendran
Shri CK.P. Chandrappan
Madhya Pradesh
Shri Gauni Shankar Chaturbhuj Bisen
Shri Vijay Kumar Khandeiwal
Dr. Ram Lakhan Singh
Shri Kailash Joshi
Shri Kamal Nath
Shri Chandrabhan Bhaiya Singh
Shri Chhatar Singh Darbar
Shri Jyotiraditya Madhavrao Scindia
Shri Ramsevak Singh (Babuji)
Shri Sartaj Singh Chhatwal
Smt. Sumitra Mahajan
Shri Rakeeh Singh
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1.

Shri Kantial Bhuria
Dr. Ramizishna Kusmaria

Shri Nand Kumar Singh Chauhan
Shi Krishna Murari Moghe

Shi Faggan Singh Kulaste

Dr. Laxminarayan Pandey

Shri Ashok Argal

Shri Laxhman Singh

8hri Chandramani Tripathi

Shri Virendra Kumar

Shri Ganesh Singh

Smt. Neeta Pateriya

8hri Dalpat Singh Parasie

Shri Thawsr Chand Gehot

Baba Saheb Chandra Pratap Singh
Or. Satyanarayan Jatya

Shri Shivraj Singh Chouhan

Shri Tukaram Gangadhasr Gadakh
Shri Sanjay Shammo Dhotre
Shri Anantrao Gudhe

Shri Chandrakant Bhaurao Khaire
Shri Sharad Chandra Govindrao Pawar
Shri Jaisingrao Gaikwad Patil
Shri Shishupal Natthu Patie
Shii Anandrao Vithoba Adsul
Stri Hansraj Gangaram Ahir
Shri Mahadeo Rao Shiwankar
Shri Damu Barku Shingda
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12.
13.
14,
15.

16.

17.

18.
19.

8 B8

Shri Bapu Hari Chaure

Shri Anna Saheb MK. Patil

Smt. Suryakanta Patil

Smt. Nivedita Mane

Shri Y.G. Mahajan

Shri Racsaheb Patil Danve

Shri Shriniwas Dadasaheb Pati
Shri Shivaji Adhairao Patil

Shri Sadashivrao Dadoba Mandiik
Shri Balasaheb Vikhe Patil

Shri Abdul Rehman Antulay

Smt. Rupatai Diliprao Nilangekar Path
Shri Harischandra Deoram Chavan
Shri Govinda Arun Ahuja

Shri Eknatir Mahadeo Galkwad
Shri Gurudas Kamat

Shri Milind Murli Deora

Shri Mohan Rawale

Shri Vilas Baburao Muttemwar
Shri Digamber Bapuji Pati

Shri Manikrao Hodlya Gavit

Shri Devidas Anandrao Pingle
Smt. Kalpana Ramesh Narhire
Shri Ramdas Athawale

Shri Tukaram Ganpatrao Renge Pati
Shri Suresh Kalmadi

Shri Suresh Prabhakar Prabu

Shri Subodh Mohite

Shri Anant Gangaram Geete
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10.

Shri Prakash V. Patil
Shri Laxman Rao Pandurang Pati

Shri Subhash Sureshchandra Deshmukh

Shri Prakash Vishwanath Paranjpe.
Shii Suresh Ganpatrao Wagmare
Smt. Bhavana Pundiikrao Gawali
Shri Harisingh Nasaru Rathod
Late Sunil Dutt

Manjpur
Dr. Thokchom Meinya
Shri Mani Charenamai

Moghaiays
Shri Paty Ripple Kyndiah
Shri Pumo Agitok Sangma

Mizoram
Shri Vanlazawma

Nagalsnd
Shri W. Wangyuh Konyak

Orissa

Shri Hari Har Swain
Shri M.A. Kharabela Swain
Shri Chandra Sekhar Sahu
Shri Arjun Charan Sethi
Dr. (Prof.) Prasanna Kumar Patasani
Smt. Sangeeta Kumari Singh Deo
Shri Bhartruhari Mahtab
Shri Dharmendra Pradhan

Shri Tathagata Satpathy
Shvi Brahmananda Panda
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2

w

1.
12.
13.
14,
15.
16.
17.
18.
19.

21.

10.

1.
12.

13.

Shri Mohan Jena
Shri Bikram Keshari Deo
Smt. Archana Nayak
Shri Ananta Nayak
Shri Gindhar Gamang
Shri Sudam Mamdi
Shii Parsuram Majhi
Shri Sugrib Singh
Shri Braja Kishore Tripathy
Shri Prasanna Acharya
Shri Jual Oram
Punjad

Shri Naviot Singh Sidhu
Smt. Paramijit Kaur Guishan
Shri Sukhbir Singh Badal
Sardar Zona Singh Mann
Shri Vinod Khanna
Shri Avinash Rai Khanna
Shri Gurjeet Singh Rana
Shri Sharanjit Singh Dhilion
Smt. Preneet Kaur
Shri Charanjit Singh Atwal
Shri Sukhdev Singh Libra
Shri Sukhdev Singh Dhindga
Dr. Rattan Singh Ajnala

Rajasthan
Prof. Rasa Singh Rawat
Dr. Karan Singh Yadav
Shni Dhan Singh Rawat
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"
12,
13.
14,
15.
16.
17.
18.

19.

21,

2.

Shri Manvendra Singh

Shri Ramswaroop Koii

8Shri Vishvendra Singh

Shri Viiayendra Pal Singh

Shi Dharmendra

Shii Srichand Kripalani

Shi Ram Singh Kaswan

Shri Sachin Pilot

Shri Nihal Chand Chauhan

Shii Girdhari Lal Bhargav

Smt. Susheela Laxman Bengaru

Shri Dushyant Singh

Shi Sis Ram Ola

Shri Jaswant Singh Bishnoi

Shri Raghuvir Singh Kaushal

Shri Bhanwar Singh Dangawas

Shri Pusp Jain

Shri Mahavir Bhagora

Shit Namo Narain Meena

Shri Subhash Maharia

Shri Kailash Meghwal

Smt. Kiran Maheshwari
Uttsr Pracissh

Shii Raj Babbar

Shii Shankhial Majhi

Shri Bijendra Singh

Kunwer Rewati Raman Singh

Shri Rahul Gandhi

Shri Harish Nagpel
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10.

1.

12.

13.

14.
15.
16.
17.
18.

19.

Shri Ramakant Yadav
Shii Ajit Singh

Smt. Rubeb Sayda

Shri Chandra Shekhar

Shii Brij Bhushan Sharan Singh
Shri Shyama Charan Gupta
Shri Mahabir Prasad

Shri Kamia Prasad Rawat
Shri Santosh Kumar Gangwar
Shri Lal Mani Prasad

Shri Munghiram

Shri Raja Ram Pal

Shri Saleem Igbal Shervni
Shri Kalyan Singh

Shri Shailendra Kumar

Shii Kailash Nath Singh Yadav
Shri Mohan Singh

Shii Mohammed Muqeem

Dr. Kunwar Devendra Singh Yadav

Shri Raghuraj Singh Shakya

Shni Mitrasen Yadav

Shri Chandra Bhushan Singh
Shri Mahendra Prasad Nishad
Shri Ramiji Lal Suman

Shri Radhey Shyam Kori

Shri Afzal Ansarn

Shn Chandra Dev Prasad Rajbhar
8hn Kiti Vardhan Singh

§ 8 B 8 8 8 2 2 8 8 8 R 8 82 8 8 8 8 8 8 B & 8 & & 88 & 8 8
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(7]

Shii Aditya Nath

Shri Rajnarayan Budholiya
Shri Surendra Prakash Goyal
Smt. Usha Verma

Shri Kishan Lal Diler

Shii Bhanu Pratap Singh Verma
Prof. S.P. Singh Baghel
Shri Parasnath Yadav

Shri Chandrapal Singh Yadav
Smt. Anuradha Choudhary
Shri Beni Prasad Verma
Shri Akhilesh Yadav

Shri Shriprekash Jaiswal
8hrl Bhal Chandra Yadav
Shri Ravi Prakash Verma
‘Shri Ashok Kumar Praghan
Shri Daroga Prasad Saroj
Shri Atal Bihari Vajpayee
‘8hi Umakant Yadav

Shri Pankaj Chaudhary
Shri Dharmendra Yadav
8Shri Manvendra Singh

Shri Mohammed Shahid
Shri Narendra Kumar Kushwaha
Shri Ashok Kumar Rawat
Shri Jai Prakash

Shri Shafiqur Rahman Barg
Chaudhary Munawwar Hasan
Shii Baleshwar Yadav
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85.  8hri Ateeq Ahmad 05
66.  Smt. Maneka Gandhi 05
67.  Shri Akshay Pratap Singh 05
68.  Smt. Sonia Gandhi 00
69.  Smt. P. Jaya Prada Nahata 03
70, Shri Lal Chandra o4
71.  Shii Rashead Masood 02
72.  Shr Tufani Saroj 05
73, Shri Hari Kewal Prasad 05
74.  Prof. Ram Gopal Yadav 00
75.  Shri liyas Azmi 05
76.  Shii Jitin Prasada 2
77.  Shr Rajesh Verma 05
78.  Shri Mohammad Tahir Khan 05
79.  Shri Brajesh Pathak 05
80. Or. Rajesh Kumar Mishra 05
Sikkim
1. Shri Nakul Das Rai 00
Tamil Nady
1. Shri Rangasamy Velu 05
2. Shi AK. Moorthy 19
3. Shri Dayanidhi Maran 00
4. Shn C. Kuppusami 07
5. Shr T.R. Baalu 00
6.  Shri E. Ponnuswamy 05
7. Shri K. Subbarayan 05
8. Shri Kannusamy Venkatapathy 00
9.  Dr. Raman Senthil 09
10. 07

Shri N.S.V. Chitthan

fo Quessons

1 2 3

1. Shri EVKS. Elangovan 05
12.  8hri K.C. Palsnisamy 10
13.  Shri E.G. Sugavanam 00
14.  Shi Mohan Ponnuswamy 06
15.  Shri Mani Shankar Alyar 06
16.  Shi AKS. Viayan 07
17.  Shi AV. Bellamin 05
18.  Shi R. Prabhu 06
19.  Shri Salarapatty Kuppusamy Kharventhan 00
20.  Shi Anandimuthu Raja 3%
21.  Shri J.M. Asron Rashid 05
22.  Dr. C. Krishnan 05
23.  Shii Sevugan Regupathy 43
24, Smt. M.S. Bhavani Rajenthiran 05
25.  Smt K. Rani o7
26.  Shri K.V. Thangka Balu 20
27.  Shri Palaniappan Chidembaram 05
28.  Shri A. Ravichandran Sippiparal 05
20.  Shr A Krishnaswamy 07
30.  Shri M. Appadurai 05
31.  8hii 8.5, Palanimanickam 05
32. Dr. K. Dhanaraju 05
33.  Smt. V. Radhika Selvi 05
34.  Smt. Subbulskshmi Jagadeesan 10
35.  Shni L. Ganesan 01
36.  Shri Dhanuskodi Athithan "
37.  Shri Danapal Venugopal 06
38.  Shi Gingee N. Ramachandran 00
39.  Shri KM. Kader Mohideen 17
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89 Witter1 Answers
1 2
Trpura
1. Shri Baju Ban Riyan 00
2. Shri Khagen Das 00
Uttaranchal
1. Shri Bachi Singh Rawat 05
2. AVSM, Maj Gen. (Retd.) Bhuwan 00
Chandra Khanduri

3. Shri Rajendra Kumar 05

4. Shri K.C. Singh Baba 05

5. Lt Col. (Retd.) Maharaja Manabendra Shah 05

Wes! Bengal

1. Shri Joachim Baxla 05

2. Shri Anil Basu 05

3. Shri Ranen Bamman 05

4. Shri Basudeb Acharia 05

5. Shri Subrata Bose 05

6.  Shri Tarit Baran Topdar 00

7. Shri Ajay Chakraborty 05

8.  Shri Adhir Ranjan Chowdhury 05

9. Dr. Ram Chandra Dome 05
10.  Shri Somnath Chaterjee 05
11, Shri Nikhilananda Sar 05
12.  Shri Mohammad Salim 00
13.  Shri Sudhangshu Seal 00
14, Shri Kumari Mamata Banerjee 00
15.  Shri Prasanta Pradhan 05
16.  Shri Hiten Barman 05
17.  Shri Dawa Narbula 05
18. Shri Samik Lahiri 05

1 2
19.  Shri Amitava Nandy 00
20.  Shri Sunil Khan 05
21.  Shi Rupchand Pal 00
22.  Shri Swadesh Chakrabortty 05
23.  Dr. Sujan Chakraborty 05
24,  Smt. Minati Sen 05
25.  Shri Pranab Mukherjee 1
26.  Shri Rupchand Mumu 10
27.  Shi Sanat Kumar Mandal 05
28.  Shii Mahboob Zahedi 00
29.  Smt Joytimoyee Sikdar 05
30.  Shri AB.A. Ghani Khan Choudhary 05
31, Prof. Basudeb Barman 05
32.  Shri Prabodh Panda 05
33.  Shri Abdul Manan Hossain 05
34.  Shri Alakesh Das 00
35.  Shr Gurudas Das Gupta 05
36.  Shr Bir Singh Mahato 05
37.  Shri Priya Ranjan Dasmunsi 18
38.  Shri Santasri Chatterjee 05
39.  Shri Lakshman Chandra Seth 05
40.  Shii Hannan Moilah 05
4. Smt. Susmita Bauri 05
Andaman and Nicobar
1. Shri Manoranjan Bhakta 00
Chandigar
1. Shri Pawan Kumar Bansal 10
Dadra and Nagar Havel
1. Shri Mohanbhai Delkar 05
Daman and Div
1. Shri Dahya Bhai V. Patel 00
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1 2 3 1 2 3
Delhi 8. Shri C. Ramachandraiah 05
1. Shri Kapil Sibal 09 9.  Shri Jairam Ramesh 00
2. Shi Jagdish Tytler 00 10.  Dr. Dasari Narayana Rao 05
3 Shri Sandeep Dikshit 05 11.  Shi K. Rama Mohana Rao 05
4 Smt. Krishna Tirath o7 12.  Shi V. Hanumantha Rao 04
5. Shri Ajay Maken 02 13.  Shri Ravula Chandra Sekhar 08
6. Shri Sajan Kumar 05 14.  Dr. T. Subbarami Reddy 16
7. Prof. Vijay Kumar Malhotra 10 15.  Shri Gireesh Kumar Sanghi 05
Lakshadweep 16.  Shri Jesudasu Seelam 00
1. Dr. P. Pookunhi Koya 05 17.  Shii Rama Muni Reddy 05
Pondicherny 18. Smt. Vanga Geetha 05
1. Prof. M. Ramadass 05 Arunachal Pradesh
Nominated Members 1. Shri Nabam Rebia 06
1. Shri Francis Fanthome 00 Assam
2 Smt. Ingrid Mcleod 00 1. Shri Kamendu Bhattacharjee 06
Number of Members in the TAC 2 Shr Indramoni Bora 05
Recommended by the Honble MPs, (RS) 3.  Shri Urkhao Gwra Brahma 05
State-wise as on 8.12.2005
‘ 4. Shi Silvius Condpan 05
SL# Name of the Hon'ble MP Number of Members R
Nominated on the 5. Shri Dwijendra Nath Shammah 05
Recommendation of 6. Dr. Manmohan Singh 00
Hon'ble MP
7.  Smt. Syeda Anwara Taimur 05
1 2 3
Birar
Andhva Pradesh 1. Prof. Ram Deo Bhandary 05
1. ri
Shri Sudarshan Akarapu 00 5 ShiRK o
2 Shri Raashid Alvi 00
3. Dr. Faguni Ram 05
3. Shri S.M. Laljan Basha 00
4. Shri Prem Chand Gupta 05
4 Smt. N.P. Durga 05
5.  Dr. Mahendra Prasad 05
5. Shri Penumalli Madhu 05
6. Shi i
6 Shri Nand Yelaiah 06 Mangani Lal Mandal 05
o5 7. Shi Jai Narain Prasad Nishad 05

7. Dr. Alladi P. Rajkumar
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10.

1.

12

13.

14,

15.

16.

10.

1.

Shri Vidya Sagar Nishad
Shri Ravi Shankar Prasad
Shii Motiur Rahman
Smt. Kum Kum Rai
Shri Bashistha Narain Singh
Shni Shatrughan Sinha
Shii Sharad Yadav
Shri Subhash Prasad Yadav
Shri Viay Singh Yadav
Chhattisgarh
Shri Dilip Singh Judev
Shri Ramadhar Kashyap
Smt. Mohsina Kidwai
Smt. Kamla Manhar
Shri Motilal Vora
Goa
Shri Santaram Laxman Naik
Guarat
Shri Lekhraj Bachani
Shri Jayantilal Barot
Shri Arun Jaitley
Shri Jana Krishnamurthy K.
Prof. Ala Balaram Kshatriya
Shri Lalitbhai Mehta
Shri Raju Parmar
Dr. AK. Patel
Shri Ahmed Patel
Shri Keshubhai S. Patel
Smt. Savita Sharda

& &8 8 8 8 8 &8 & ®
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Hanana
Shri Ajay Singh Chautala
Smt. Sumitra Mahajan
Shri Harendra Singh Malik
Shri Fagir Chand Mullana
Shri Tarlochan Singh
Himachal Pradesh
Shri Sharma Anand
Shri Suresh Bhardwaj
Shri Kripal Parmar
Jammu and Kashmir
Dr. Faroog Abduilah
Shri Ghulam Nabi Azad
Shi T.S. Bajwa
Prof. Sait-Ud-Din Soz
Jharkhand
Shri S. Ahiuwalla
Shri RK. Anand
Shri Devdas Apte
Shri Ajay Maroo
Shri Digviiay Singh
Shri Yashwent Sinha

Smt. Prema Cariappa
Shri Oscar Femandes
Shri BX. Hariprasad
Shii K. Rahman Khan
Dr. Vijay Mallya

Shi K.B. Krishna Murthy
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1 2 3 1 2 3
7. Shri M. Rajasekhara Murthy 05 3. Shri Prithviraj Chavan 04
8. Shii M. Venkaiah Naidu 05 4. Shri Vasant Chavan 00
9. Shri Janardhana Pdojary 05 5. Shri Viay J. Darda 07
10. Smt. Bimba Raikar 05 6. Shri Murdi Deora 05
11.  Shri M.V. Rajasekharan 05 7. Shi Rajkumar Dhoot 00
12 Dr. MAM. Ramaswamy % 8. Swi Yusul Sawar Khan Aias Diép Kumar 00
Kerais 9. Shi RS. Gavai 05
1. Shri Abdul Wahab Peevee 00
10.  Shri Vedprakash P. Goyal 00
2. Shi AK. Antony 00
11.  Shri Ram Jethmalani 00
3. Prot. P.J. Kurian 05
12.  Shri Sharad Anantrao Joshi 05
4. Shri K. Chandran Pilai 00
5. Shi Thennala G. Balakrishna Pillai 06 13. Shri Pramod Mahajan 0
6.  Shi NK. Premachandran 05 14. Shri Datta Meghe 05
7.  Shi Vayalar Ravi 05 15.  Shi Praful Patel 05
8.  Shri M.P. Abdussamad Samadani 00 16.  Shri Shivraj Vishwanath Patel 05
9. Shri A Vijayaraghavan 10 17.  Shi Sanjay Raut 05
Madhya Pradash 18.  Shri Tariq Anwar 05
1. Maulana Obaidullah Khan Azmi 03 19.  Shri Ekanath K. Thakur 00
2. Shni Hﬂns’aj BhaM 00 mf
3. Shri Narayan Singh Kesari 05 1. Shr Rishang Keishing 01
4. Shri Pyarelal Khandeiwal 05
Moghalays
5.  Shri P.K. Maheshwari 05
1. Shri Robert Kharshing 05
6.  Shri Suresh Pachouri 39
Mizoram
7. Shri Laxminarayan Sharma 04
1. Shi Lathming
8. Shri Arjun Singh 78 Llana %
9.  Smt. Maya Singh 05 Nagalend
10.  Shri Su. Thirunavukkaraasar 05 1. Sni TR. Zelang 00
1. Shri Vikram Verma 05 Deini
Vaharashte 1. Shii Janardan Dwivedi 05
1. Dr. P.C. Alaxander 01 2 Shri PM. Sayeed 2%
2. Shri Balavant Alias Balapte 05 3. Dr. Karan Singh 05
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Nominated 4, Shri Raj Mohinder Singh Majtha 05
1. Shii Nana Deshmukh 05 5.  Shri Dharam Pal Sabharwal 00
2. Kumari Nimala Deshpande 00 6.  Smt. Ambika Soni 00
3. Smt. Hema Malini 02 7. Smt. Sukhbuns Kaur 04
4, Dr. Bimal Jalan 00 Rajasthan
5.  Dr. K. Kesturirangan 00 1. Shri Santosh Bagrodia 08
6.  Dr. Narayan Singh Manakiao 00 2. Smt. Jamana Devi Barupal 05
7. Ms. Lata Mangeshkar 00 3. Shri Lalit Kishore Chaturvedi 05
8.  Dr. Chandan Mitra 0 4. Shri R.P. Goenka 04
9. Shi Fali S. Nariman 01 5. Dr. (Smt) Najma A. Heptulla 05
10.  Shri Cho S. Ramaswamy 00 6.  Shri Molichand Meena 05
1. Shri Dara Singh 05 7. Shri K. Naiwar Singh 30
Onissa 8. Dr. Gyan Prakash Pilania 05
1. Ms. Pramila Bohidar 05 9. Shi Jaswant Singh 05
2. Shri Surendra Lath 05 10.  Dr. Prabha Thakur 05
3. Dr. Chhattrapal Singh Lodha 01 Sidoim
4. Shri pyarimchan Mohapatra 03 1. Shri Palden Tsering Gyamtso 05
5. Dr. Radhakant Nayak 01 Tamil Nady
6.  Shi BJ. Panda 05 1. Shi S. Anbalagan 05
7.  Shri Rudra Narayan Pany 05 2. Shd S.S. Chandran 05
8.  Shri Dilip Ray 05 3. Shri T.T.V. Dhinakaran 05
9. Shri Birabhhadra Singh 00 4. Shii B.S. Gnanadesikan 05
10.  Smt. Sushree Devi 05 5. Shri N.R. Govindarajar 05
Pondichery 6.  Smt. S.G. Indira 05
1. Shri V. Narayanasamy 05 7. Shi N. Jothi 05
Puryab 8. Shri R. Kamaraj 05
1. Shri Ashwani Kumar 05 9.  Shi S.PM. Syed Khan 05
2 Shri Varinder Singh Bajwa 05 10.  Dr. K. Malaisamy 08
3 Dr. MS. Gill 01 11.  Shri P.G. Narayanan 05
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12.
13.
14
15.
16.
17.
18.

10.
"
12.
13.
14,
15.
16.
17.
18.

18.

Shri EM. Sudarsana Natchiappan
Shri C. Perumal
Dr. Anbumani Ramadoss
Shii R. Sarath Kumar
Shri Thanga Tamil Seivan
Shri R. Shunmugasundaram
Shn G.K. Vasan
Tripura

Shri Matilal Sarkar

Uttar Pradissh
Prof. M.M. Agarwal
Dr. Akhilesh Das
Shri Kamal Akhtar
Shri Anil Dhirubhai Ambani
Shri Gandhi Azad
Shri Abu Asim Azmi
Smt. Jaya Bachchan
Shri Dara Singh Chauhan
Dr. Murli Manohar Joshi
Shri Ghanshyam Chandra Kharwar
Shri Ram Nath Kovind
Dr. Swami Sakshi Ji Maharaj
Miss Mayawati
Shri Janeshwar Mishra
Shri Kalraj Mishra
Shri Satish Chandra Misra
Shri Mukhtar Abbas Nagqvi
Shri Balbir K. Punj
Shri Ram Narayan Sahu
Shri Arun Shourie
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21, Shri Rajeev Shukia 05
22.  Shi Shahid Siddiqui o1
23, Shri Amar Singh 00
24.  Shri Bhagwati Singh 05
25 Shd lsam Singh 05
28, Shi Raj Nath Singh 01
27.  Shi Uday Pratap Singh 05
28, Shd Veer Singh 05
29, Shi Lalit Sur 00
3. Prol. RB.S. Vama 05
81.  Shi Nand Kishore Yadav o7
Unaranchal
1. Shii Harish Rawat 08
2. Shri Satish Kumar Sharma 05
3. Smt Sushma Swaraj 00
West Bongal

1. Shi SK. Khabir Uddin Ahmed 00
Shri Nilotpal Basu 00

3. Shi Jayanta Bhattacharya 01
4. Shi Manoj Bhattacharya 05
5. Shd Debabrata Biswas 06
6. Shi Prasanta Chatteriee 05
7. Smt. Sara Maheshwari 00
8 Shi Chitiabrata Majumdar 00
9. Shri Dipankar Mukherjee 00
10.  Smt. Chandra Kala Pandey 00
11.  Shi Abani Roy 05
12.  Shi Jibon Roy 00
13.  Shr Tarini Kanta Roy 05
4. Shri Shankar Roy Chowdhury 04
15.  Shi Dinesh Trivedi 00
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[Translation]
Release of Subsidy

3091. SHRI HANSRAJ G. AHIR: Will the PRIME
MINISTER be pleased to state:

(a) whether any subsidy has been released till date
to the backward areas as announced in budget for the
year 2005-20068 out of the newly constituted fund;

(b) if so, the details thereof;, and

(c) the norms prescribed for granting subsidy out of
the said fund?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir.
However, funds for the existing Rashtriya Sem Vikas
Yojana are being release.

(b) Funds released during 2005-06 till date for the
three components of the Rashtriya Sam Vikas Yojana
are as follows: Special Plan for Bihar—Rs. 269.96 crore,
Special Plan for the Kalahandi-Bolangir-Koraput (KBK)
district of Orissa—Rs. 166.66 crore, Backward Districts
Initiative—Rs. 510.00 crore.

(c) The Backward Regions Grant Fund and the norms
for granting funds are under finalization.

[English]
Sports Programmes/Schemes In Assam

3092. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) the number of sportspersons from Assam who
has received sports scholarship and assistance from the
National Welfare Fund for Sportsperson;

(b) the details of sports programmes/schemes
undertaken in the State by the National Welfare Fund for
Sportsperson;

(c) the number of sportspersons from the State who
has received pension from the National Sports Fund;

(d) the amount allocated to Assam for the creation
of sports infrastructure during the last three years; and

DECEMBER 14, 2005
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(e) the number of schools in Assam covered under
the scheme of grants to rural schools for purchase of
sports equipment and development of playground?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION,
MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS AND MINISTER OF STATE OF
THE MINISTRY OF OVERSEAS INDIAN AFFAIRS (SHRI
OSCAR FERNANDES): (a) Under the Sports Scholarship
Scheme, the number of sports scholarship awarded to
Assam during the last three years is as under:

Year No. of Scholarships
2002-2003 201
2003-2004 465
2004-2005 344

No sportsperson from Assam is receiving pension
under the scheme of ‘National Welfare Fund for
Sportspersons'.

(b) The National Weltare Fund for sportspersons and
their families was set up primarily to assist outstanding
sportspersons of yesteryears, who are living in indigent
circumstances. The financial support is stipulated in the
following forms:—

() A monthly pension upto Rs. 2500/- per month.

(i) Lump-sum financial assistance upto Rs. 40,000
for medical treatment in case of injury;

(i) Financial assistance upto maximum of Rs. 1 lakh
to sportspersons who suffer from fatal injury in
the course of participation in sports events or
during training.

(c) Two sportspersons from Assam are receiving
pension under “Sports Fund for Pension to Meritorious
Sportspersons” launched in 1994 under which pension is
given to sportspersons who win medals in Olympic games,
World Cup/World Championships, Asian Games and
Commonwealth Games and Para-Olympic Games.

(d) The details of the Central assistance provided for
creation of sports infrastructure in Assam during the last
three years under the scheme of ‘Grants for Creation of
Sports infrastructure’ are as under—
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(Rs. in Lakhs)
2002-2003 2003-2004 2004-2005
73.50 17.00 188.09

(e) The number of schools in Assam to which central
assistance was provided during the last three years under
the scheme of Grants to Rural Schools for purchase of
Sports Equipment and development of playgrounds is as
under:—

2002-2003  2003-2004 2004-2005

No. of Schools 14 41 38

Access Deficit Charge

3093. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pieased to state:

(a) whether the Telecom Regulatory Authority of India
proposes to introduce an Access Deficit Charge (ADC)
that will be based on revenue share instead of the current

per-call levy;

(b) it so, the reasons for introducing the above
change,

(c) whether cellular operators are opposing the above
change; and

(d) if so, the action taken by the Government against
these operators?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) It addresses some of the incongruities of the
present Access Deficit Charge regime resulting in lesser
charge to some of the present subscriber categories.

(c) No, Sir.
(d) Does not arise in view of (c) above.
Fixed Wireless Phone

3094. SHRI AVTAR SINGH BHADANA: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) the cost "per line" of setting up of a Fixed
Wireless Phone (FWP) vis-4-»s a wireline Network;

(b) whether there is any difference in gestation period
of setting up fixed Wireless Network wis-d-vis a Wireline
Network;

(c) the approximate cost saving if FWP network is
deployed instead of Wireline Network;

(d) whether the Government would consider deploying
FWP phones instead of Wireline Network in case FWP
phones are more affordable; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) According to information
received from BSNL, the estimated per line cost of Fixed
Wireless Phones is Rs. 9000/- against Rs. 26000/- in
respect of wireline network.

(b) Yes, Sir.

(c) As indicated in para (a) above, approximate cost
saving is of the order of Rs. 17,000/- per line.

(d) and (e) The licences are technology neutral. The
various operators selected the technology depending upon
techno-economic consideration.

Road Projects Undertaken by TCIL

3095. SHRI SHRIPAD YESSO NAIK: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the telecommunications Consultants India
Limited (TCIL) which was formed to share Indian Telecom
expertise in India and abroad has started taking up road
construction projects;

(b) it so, the reasons therefor; and

(c) the profit eamed/ikely to be earned by the TCIL
by undertaking road construction projects?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir. TCIL has started
taking road construction projects.
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(b) TCIL have been initially engaged in external plant
network . constructions required for fixed line telecom
network which includes civil works. With change in
technology, there has been substantial reduction of
external plant networks world over including in our own
country. In order to utilize its expertise and increase the
productivity of civil engineers, as well improve tumover
the road construction sector which is presently a booming
sector and similar other works have been taken up. TCIL
has been pre-qualified for road construction tenders in
the State of MP for Bina-Guna-Sironj Project on the basis
of its experience in Kingdom of Saudi Arabia and
Zimbabwe. Company also started undertaking other Civil
and Architecture Consultancy Project particularly for
construction of cyber park which ultimately shall result in
award of networking projects to TCIL. TCIL's quality work
at most competitive market price has given edge over
other purely Civil Engineering Construction Companies.

(c) For road construction and civil and architecture
consultancy projects, profits earned during 2004-05
amounted to Rs. 3.64 crores and profits anticipated in
2005-06 is Rs. 3.34 crore.

[Translation]
PCO Booths in Maharashtra

3096. SHRI TUKARAM GANPAT RAO RENGE
PATIL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of PCO Booths in Parbhani and Jalna
districts in Maharashtra;

(b) the number of applications pending for approval
of PCO Booths in the said districts;

(c) whether the reasons behind the pending of the
said applications are inaction of the concemed officers;
and

(d) if so, the time by which all the applications are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Sir, the number of Public
Call Offices working in Parbhani and Jalna District as on
31.10.2005, are 2785 and 2696 respectively.
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(b) The Number of applications of PCOs pending for
approval in Parbhani and Jalna District as on 31.10.2005,
are 72 and 13 respectively.

(c) The applications pending for approval are mostly
recent applications. The reasons for pendency are as
follows:—

() Non completion of formalities by the applicants.

(i) Non-availability of exchange hardware (inter-face
cards for PCOs).

(d) The pending applications are likely to be cleared
by 31st.March, 2006 subject to completion of formalities
by the applicants.

Damage of Optical Fibre Cable

3097. MOHD. MUKEEM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether areas of Thekama Bazaar of district
Azamgarh of Uttar Pradesh and surrounding villages were
disconnected from the entire country and the world due
to damage of OFC cable during road construction;

(b) it so, the details thereof;

(c) the losses to the Bharat Sanchar Nigam Limited
as a esult thereof;

(d) whether the BTS Tower of Thekama Bazaar is
frequently found out of work or is low powered due to

which the people are facing signal problems in mobile
telephones; and

(e) if so, the action taken to restore the telecom
services in the said areas?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) There were a number of cases of damage of
Optical Fibre Cable (OFC) due to road construction works
in Thekama Bazar area of Azamgarh District. The details
for the month of November, 2005 are given below:
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OFC damage date & time

Restoration date & time

Hours of interruption/duration of fault

7.11.05 : 20.00 hrs
8.11.05 : 19.00 hrs

11.11.056 : 20.30 hrs

15.11.05: 21.00 hrs 16.11.05

17.11.05 : 19.30 hrs 18.11.056

8.11.05 : 17.00 hrs
9.11.05 : 15.00 hrs

12.11.05: 15.00 hrs

21.00 hrs
20.00 hrs
18.30 hrs
: 14.00 hrs 17.00 hrs
: 14.30 hrs 19.00 hrs

(c) Estimated loss on account of repairs of the cable
is Rs. 2 lakh approximately which is proposed to be
claimed from State PWD.

(d) and (e) No, Sir. Working and Power radiation of
BTS Tower at Thekama Bazar is satisfactory. The services
in the area have already been restored on 18.11.05 at
14.30 hrs.

Integrated Mechanism for Monitoring Schemes/
Programmes

3098. SHRI KAILASH MEGHWAL: Will the PRIME
MINISTER be pleased to state:

(a) whether several welfare schemes and
development programmes are being run by various
departments of the Union Government for poverty
alleviation, reducing unemployment and ameliorating the
living standard of various sections along with the
development of various areas;

(b) if so, the details thereof,

(c) whether funds are provided after making budgetary
provisions by various departments separately for these
welfare and development programmes;

(d) it so, whether monitoring is also done by
departments;

(e) whether the Union Government proposes to evolve
an integrated mechanism for the monitoring of these
schemes are programmes to ensure that concrete action
is taken and misappropriation of funds is avoided;

(f) if so, the details thereof; and

(g) the time by which the said mechanism is likely to
be activated?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) It is
a fact that several welfare schemes and development
programmes are being run by various departments of the
Government of India and funds are provided separately
for these schemes and programmes after making budget
provisions. The details are available in the annual reports
and on the websites of the Ministries/Departments
concemed.

(d) to (g) Monitoring and evaluation mechanisms have
been created at different levels of Central and State
Governments as part of the programme guidelines.
Programme Evaluation Organisation of Planning
Commission also carries out evaluation to assess the
effectivaness of the delivery systems and impact of the
programmes/schemes. A Programme Outcome &
Response Monitoring Division has been set up in the
Planning Commission to measure physical outcomes of
major programmes/schemes.

In pursuance of the directions of the Prime Minister
and the commitment made in the Budget Speech of 2005-
08 to stress upon the importance of the outcomes of
major programmes to improve the quality of
implementation of development programmes, Government
has decided to place before the Parliament on ‘Outcome
Budget’ every year. The Outcome Budget for 2005-06 for
the Plan expenditure was placed in the Parliament on
August 25, 2005.

Construction of Postal Colonies

3099. SHRI AVINASH RAI KHANNA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether postal colonies for the postal employees
have been constructed all over the country;

(b) it so, the details thereof, State-wise, area-wise;
(c) the class of employees entitied to live therein;

(d) the facility provided by the Government to those
employees who do not get the above Government
accommodation;

(e) whether the Government is aware that land has
also been acquired to build Government Postal colonies
all over the country;

(f) if so, the details thereof, State-wise;

(g) whether land has been acquired at Hoshiarpur in
Punjab to build a postal colony there;

(h) if so, whether the Department of Posts is paying
any penalty for the delay in construction; and

(i) if so, the time by which the Government proposes
to build the above colony?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. The State-
wise and area-wise details of residential colonies for Postal
employees are given in the enclosed statement.

(c) All categories of postal employees are considered
for allotment of postal staff quarters according to their
entitlement.

(d) House Rent Allowance is payable, as per rules,
to employees who are not provided Government
accommodation.

(e) and (f) Yes, Sir. The information is being collected
and will be laid on the Table of the House.

(g) Yes, Sir. The land has been acquired at
Hoshiarpur in Punjab to build a postal colony there.

(h) No, Sir.

(i) Does not arise in view of_ (h) above.
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No. of Postal Cofonies, Stats-wise and Area-wiss

Si.No.

State/Area

No. of Postal colonies

2

3

10.

1.

Guwahati
Dibrugarh
Tinsukia
Jorhat
Nagaon
Dhubri
Silchar
Diphu
Halflong
Tezpur
Karimganj

Total

13

2. Andhra Pradesh

1.

2.

10.
1.

12.

Hyderabad City
Adilabad
Medak
Nalgonda
Sangareddy
Suryapet
Wanaparthy
Hanamkonda
Visakhapatnam
Kakinadda -
Parvathipuram

Rajahmundry
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1 2 3 1 2 3
13. Vizianagaram 1 3. Tawang 1
14. Araku Valley 1 4. Tezu 1
15. Samalkota 1 5. Along 1
16. Chipurapally 1 6. Bomdilla 1
17. Vijayawada 1 Total 6
18. Guntur 1 4. Andaman & Nicobar
19. Machilipatnam 1 1. Shadipore 1
20. Khammam 1 2. Dithamantank 1
21. Eluru 1 3. Middle Point 1
22. Nellore 1 4. Car Nicobar 1
23. Tenali 1 5. Junglighat 1
24. Gudur 1 6. Ranghat 1
25. Mangalagiri 1 7. Wimberly Gunj 1
26. Kothagudem 1 8. Hutbay 1
27. Palancha 1 Total 8
28. Bhadrachalam 1 5. Bihar
29. Venkatapuram 1 1. Patna 5
30. Jangareddigudem 1 2. Bhagalpur 1
31. Kurnool 2 3. Aurangabad 1
32. Cuddapah 1 4. Bhojpur 2
33. Anantapur 1 5. Nalanda 1
34. Hindupur 1 6. Rohtas Nil
35. Nandyal 1 7. Vaishali 1
36. Tirupathi 1 8. Munger 1
37. Guntakal 1 9. Nawada Nil

Total 51 10. Gaya 2

3. Arunachal Pradesh 11. Saran 3
1. ltanagar 1 12. Siwan Nil
2. Pasighat 1 13. W. Champaran 1
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1 2 3 1 2 3
14. E. Champaran 4 6. Kali Bari 1
15. Purnea 6 7. Dev Nagar 1
16. Saharsa 1 8. Khurshed Square 1
17. Madhubani 1 9. Pankha Road 1
(Janakpuri)
18. Darbhanga 1
. 10. Telecom 1
19. Samastipur 2 Colony (Janakpuri)
20. Sitamarni 2 11. Vivek Vihar (Telecom. Colony) 1
21. Muzaffarpur 1 12. Delhi General Post 1
22, Begusarai Nil Office compound
Total a6 13. Gopi Nath Bazar 1
(Delhi Cantt.)
6. Chandigarh
Total 13
1. Chandigarh 3
9. Daman & Diu
Total 3 .
Nil Nil
7. Chhttisgarh
Total Nil
1. Rai
aipur 3 10. Gujarat*
2. Bhilai 2 1. Ahmedabad 4
3. Kanker 1 2. Mehsan 1
4. Jagdalpur 1 3. Gandhinagar 1
5. Korba 1 4. Himatnagar 1
6. Bilaspur 1 5. Modasa 1
7. Durg 1 6. Anand 1
8. Raigarh 1 7. V.V. Nagar 1
Total 1 8. Ahwa Dang 1
8. Delhi 9. Fort Songadh 1
1. R.K. Puram Sector-VI 1 10. Waghi 1
2. Sarojini Nagar 1 11. Godhra 1
3. Moti Bagh 1 12. Kapadwanj 1
4. Sewa Nagar 1 13. Jambusar X 1
5. Atul Grove Road . 1 14. Palej 1
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2

2

15.

16.

17.

18.

18.
20.
21,
22.
23.
24.
25.
26.
27.
28.
29.
30.
31
32,
33.
34.
35.
36.
37.
38.

39.

41.
42.

43.

GIDC Kabilpore
Khergam
Maroli Bazar
Kim
Kosamba
Valsad
Udwada. RS
Umargam
Silvassa
Vapi. |.E.
Nanaponda
Atul

Sanjan
Nanivahiyal
Sankheda
Vadodara
Kunkavav
Talaja
Botad
Jetpur
Jamnagar
Dwarka
Junagadh
Veraval
Una
Mendarda
Keshod
Gandhidham

Kandia

45.

47.

Adipur
Mandvi
Rajkot
Wankaner

Surenderanagar

Total

52

11. Goa

Alto Pervorim
Dicarpale Margaon
Sada

Total

12. Haryana
1.

H W N

10.
11.
12.
13.

14.
15.
16.

Ambala

. Yamunagar
. Kalka

. Faridabad
. Rewari

. Namaul

. Hissar

Sirsa
Kurukshetra
Kaithal
Karnal
Panipat
Jind

Rohtak
Jhajjar
Sonepat

Total

27
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2

2

13. Himachal Pradesh

o

10.
1.
12.
13.
14.
15.
16.
17.
18.
18.

20.
21.
22.
23.
24.
25.
26.
27.
28.

> @D

Shimla
Bilaspur
Hamirpur
Kangra
Dehra
Rampur
Rekong Peo

Kaza

. Kullu

Sarkaghat
Chauntra
Keylong
Bhangrotu
Sundernagar
Bakloh
Dalhousie
Dharamsala
Palampur
Baijnath
Shahpur
Una

Chail
Dagshai
Subathu
Kasauli
Parwanoo
Nahan

Solan

20

30.
31.
32.

Paonta Sahib
Sanawar
Rohroo

Theog

Total

55

14. Jammu

& Kashmir

. Srinagar

Jammu
Udhampur
Leh

Rajouri

Total

15. Jharkhand

1.

7.

8.

9.

2
3
4.
5
6

Ranchi

. Dhanbad

. B.S. City

Hazaribagh

. Giridih
. Daltonganj

Golmuri
Bistupur

Tatanagar

Total

16. Karnataka

1.

2.

Bangalore
Dodballapur
Chikmagalur
Birur

Chitradurga
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10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.

31.
32.
33.
34.
35.
36.
37.
38.
39.

41.
42.

© ®» N ©

Hiriyur
Davangere
Hassan
Arsikere
Belur-Hassan
Saklespura
Madikeri
Virajpet
Kolar
Mulbagal
Mangalore
Mysore
Nanjangud
Puttur
Karkala
Shimoga
Sagar
Bhadravati
Tumkur
Udupi

Kundapura (Tallur)

Badami
Belgaum
Bellary
Bidar
Humnabad
Bijapur
Indi
Sindgi
Athni
Chikodi
Nippani
Dharwad
Hubli
Gadag
Gokak
Hukkeri
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2

(2]

47.

49.

50.
51.

56.

R

A

Gulbara
Shahabad
Wadi
Haveri
Ranebennur
Karwar
Raichur
Koppal
Gangavati
Kushtagi
Lingsugur
Sirsi
Dandeli
Haliyal

D I R . TR T I S G G S G §

Total

»
(A

17.

N N = o cd e cd cd cd wh b ok
= O ©® NO O s WM =D

© ® N O O b~ 0O~

Kerala**
Kasargod
Kanhangad
Kannur
Taliparamba
Mananthavady
Temple Gate
Vadakara
Quilandy
Kozhikode

Meppadi

. Vythii

Ottapalam
Shomur
Agali
Palakkad
Alappuzha

. Aluva

Kothamangalam

Kanjirappally
Devikulam

. Elappara

i T R TR S WY/ S G g O ST )
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2

@

2

w

22.
23.
24,
25.
26.
27.
28.
29.

31.
32.

8 988688

39.
40.
41,

Kumuly
Maraiyur
Munnar
Peermade
Santhanpara
Thodapuzha
Vandiperiyar
Fairfield
Vandiperiyar
Pudukkad
Kottayam
Erattupetta
Thrissur

. Ernakulam
. Kollam
. Chavara

. Rannya

Thenmala
Trivandrum

Balaramapuram

Total

8-5&—;-;-;-&-&-5-1-‘.5—1-;-5-;_;-.-‘-5—!

18. Madhya

© ® N OO AP

- wh wb e e b
o~ 0D = O

Pradesh

Krishi Upaj Mandi, Jabalpur
Jabalpur Factory, Jabalpur
Katni

Balaghat

Seoni

Sidhi

Singrauly Colliery, Singrauly
Waidhan

Amarkantak

Dhanpuri

. Rewa

Satna
Betul
Parasia
Bhopal

N = e ek e ek ed ed ed e wh wd ed b

16.
17.
18.
18.
20.
21.

23.
24,
25.
26.
27.

36.
37.
38.

Sagar
Damoh
Hoshangabad
Narsinghpur
Pachmari
Chhatarpur
Khajuraho
Panna
Nowgaon
Guna
Gwalior
Indore
Khandwa
Mandsaur
Morena
Shivpuri
Dewas
Mahow
Khargone
Burhanpur
Ratlam
Sehore
Ujjain

-t wh wh ek wd wd ed ek ek b mk P ek ek eh e e = @ @ A

Total

3

19. Maharashtra

1.

= S . 3
> o

© ® NP O s LN

Mumbai

Pune City
Ahmed Nagar
Shrirampur
Pandharpur
Baramati
Junnar
Lonawala
Karmala

Mahbaleshwar

. Solapur

Pimpri_ Chinchwad
Nev? Township

-t
N

-t ed ek e e ek aht ek b a0
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13.

14.

15.
16.
17.
18.

19.
20.
21.
22,
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.

45,

46.
47.

Khadki
Ratnagiri
Kolhapur
Ichalkaranji
Phulewadi
Aurangabad
Jalna

Ashti
Bhusawal
Shirpur
Jalgaon
Malegaon
Nashik
Udgir
Hingoli
Parbhani
Akola

Akot
Washim
Amravati
Badnera
Buldhana
Khamgaon
Shegaon
Warora
Gadchiroli
Nagpur
Wardha
Arvi
Shewagram
Wani

Nandura

(Buldhana)
Dhamangaon
Savner
Sakoli

Jalgaon Jamod

- ed ek ok wd cd d ed b e e ed eh wd ewd wdh ed eh e b ed ed b mdh b ek eh ed ed eh ed ed
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1 2 3

20. Meghalaya
Shillong 5
Akhongiri

Total

21. Manipur
Imphal 2
Churachanpur

Total 3

22. Tripura
1. Agartala 1
2. Dharmanagar

Total 2

23. Mizoram
1. Champhai 1

Total 1

24. Nagaland
1. Kohima 1
2. Dimapur

N

Total

Total

63

25. Orissa

Bhubaneswar
Cuttack
Purl
Balasore
Bhadrak
Mayurbhanj
Sundargarh
Sambalpur
Rourkela
Bolangir

© ® NGO R ODN

P G—y
- O

. Koonjhar

-
N

Jharsuguda
Berhampur (Gm)
Chatrapur
Korapet
Bhawanipatna
Phulbani (o)

- h b b
U
- e e e @ o w a N - NN W

-
~N

N
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Total
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1 2 1 2 3
26. Punjab 19. Lunkaransar 1
1. Amritsar 20. Churu 1
2. Bathinda 21. Ratangarh 1
3. Ropar 22. Sadulpur 1
4. Ferozepur 23. Jhunjhunu 1
5. Gurdaspur 24. Khetri Nagar 1
6. Jalandhar 25. Pilani 1
7. Luchiana City 26. Jodhpur 2
8. Jagraon 27. Phalodi 1
9. Khanna 28. Jaisalmer 1
10. Patiala 29. Nagaur 1
Total 10 30. Didwana 1
27. Rajasthan 31. Makrana 1
1. Swaimadhopur 32. Pali Marwar 1
2. Gangapur 33. Marwar Jn. 1
3. Hindaun 1 34. Sumerpur 1
4. Alwar 3 35. Sikar 1
5. Bahror 1 36. Srimadhopur 1
6. Bhiwadi |.A. 1 37. Sirohi 1
7. Chomu 1 38. Jalore 1
8. Phalera 39. Sheoganj 1
9. Dausa 1 40. Abu Road 1
10. Bandikui 1 41. Mount Abu 1
11. Jobner 42. Sriganganagar 1
12. Bharatpur 43. Hanumangarh 1
13. Dholpur 44. Bhadra 1
14. Jaipur 4 45. Sangaria 1
15. Barmer 46. Srikaranpur 1
16. Chohtan 47. Ajmer 3
17. Pachpadra 48. Beawar B
18. Bikaner 49, Bhilwara 1
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138

2

2

50.
51.
52.
53.
54.
55.

57.

59.

60.
61.

Chittorgarh
Dungarpur
Banswara
Kota
Jhalawar
Tonk
Bundi
Udaipur
Mavli Jn.
Nasirabad
Gulabpura

Kankroli

Total

28. Sikkim

1.

Sikkim

Total

29. Tamil Nadu***

1.

B e . . S N
2 © M = o

© ® N © o & ® N

Kodaikanal
Karaikudi
Kovilpatti
Tuticorin
Virudhunagar

Rameswaram

Udankudi Christianagraram

Arumuganeri
Nagercoil

Podanur

. Gobichettipalayam

Udagamandalam
Coonoor

Wellington

16.
16.
17.
18.
19.
20.
21.
22,
23.
24,
25.
26.
27.
28.
29.

31.
32.

Aravangadu
Kothagiri
Makkinaickenpatti
Valparai

Chinna Tirupathi
Mettur Dam
Mettupalayam
Bhavani Sagar
Talavadi
Tirupattur

Trichy
Pudukkottai
Perambalur
Boiler Project
Mannapuram
Neyvelli
Chennai

Vellore

Total

gNO

30. Uttar Pradesh

1.

- -k
- O

© ® N ® o s @ N

Azamgarh
Agra

Aligarh
Allahabad
Bahraich
Ballia
Bulandshahar

Bharthana (Etawah)

Bijnore
Bareiily

. Barabanki

-

- W N
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1 2 3 1 2 3
12. Deoria 1 44. Shikohabad 1
13. Etah 1 45. Shahjahanpur 1
14. Etawah 1 46. Sitapur 1
15. Fatehpur 1 47. Tundala (Ferozabad) 2
16. Faizabad 1 48. Varanasi 1
17. Gorakhpur 1 49. Fatehgarh 1
1
18. Gonda Towl 65
19. Ghazipur 1
31. Uttaranchal
20. Ghaziabad 2
1. Almora 1
21. Hathras 1
2. Thapalia 1
22. Hathras 1 hap
. i 1
23. Hapur 1 3. Ranikhet
24. Jhansi 2 4. Gopeshwar !
25. Jaswant Nagar (Etawah) 1 5. Papariyana 1
26. Jaunpur 1 6. P&T Colony Dehradun 1
27. Kanpur 4 7. Dehradun Cantt. 1
28. Kheri 1 8. Virbhadra 1
29. Lucknow 3 9. Dehradun Head Post 1
30. Mau 1 Office campus
31' Mathura 1 10. Chakrata 1
32. Mainpuri 1 11. Kalsi 1
33. Mirzapur 1 12. Indrapuram 1
34. Moradabad 1 13. Haridwar 1
35. Modi Nagar 1 14. Roorkee 1
36. Meerut 3 " 15. Divisional Office 1
37. Noida 2 Compound Nainital
38. Orai (Jalaun) 1 16. Head Office 1
Compound Nainital
39. Pratapgrah 1
- 17. Telephone Exchange 1
40. Pilibhit 1 Compound Nainital
. P ili
41. Puranpur (Pilibhit) ! 18. Rudrapur Compound 1
42. Rampur 1 .
19. Ramnagar PO 1
43. Raebareilly 1 Compound
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2

20.

21,

22.

23.

24.

25.

27.

28.

P&T Colony Pauri
Satpuli

Dugadda
Kandolia
Pithoragarh
Champawat
Didihat

Narendra Nagar

Uttarkashi

Total

28

32. West Bengal

1.

2.

10.

11.

12.

13.

14.

15.

16.

17.

Panihati
Cossimbazar
Jiagunj

Kandi

Khagra

Lalgola
Madhupur
Raghunathganj
Baruipur
Diamond Harbour
Bishnupur

Budge Budge
Kalyani

R.R. Tegore Road
Krishnanagar
Anandapur

Bhubandanga

to Questions
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2

18.
18.
20.
21,

23.
24,

25.

27.
28,
29.

31.
32.
33.

35.
36.

Saithia

Kolkata

Asansol
Durgapore
Bidhannagar
Bahirsarbamangala
Burdwan
Telinipara
Midnapore
Kharagpur

Mogra

Pandua
Deshbandhunagar
Haldia

Darjeeling

Maida

Dinajpur
Coochbehar

Jalpaiguri

Total

‘includes Dadra & Nagar Haveli
**Includes Lakshadweep
***Includes Pondicherry

Loss of Archaeological Remains in Flood

3100. SHRI V.K. THUMMAR: Will the Minister of
CULTURE be pleased to state:

(a) whether several archaeological remains of Amreli
district have been washed away due to flood in Setarunji

river;

(b) it so, the details thereof, and;

(c) the steps taken by the Govermnment in this regard?



143 Witten Answers -

THE MINISTER OF CULTURE AND MINISTER
OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY):
(a) to (¢) No, Sir. No archaeological remains of Amreli
district have been washed away due to flood in Satrunji
river.

[English]

Protected Religious Places/Temples
in West Bengal

3101. SHRI SANAT KUMAR MANDAL: Will the
Minister of CULTURE be pleased to state:

(a) the details of the ancient religious places and
temples in West Bengal being protected by the
Archaeological Survey of India;

(b) whether there are any schemes for the protection
and development of these places/temples;

(c) if so, the details thereof, and

DECEMBER 14, 2005
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(d) the funds provided for development of these
places/temples during each of the last three years?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHR! S. JAIPAL REDDY):
(a) The list of protected religious places/temples under
the jurisdiction of Archaeological Survey of India in West
Bengal is enclosed as Statement.

(b) and (c) The conservation, preservation,
maintenance and environmental development around the
centrally protected monuments is a continuous process.
However, during the year 2005-06, 41 monuments/sites
under worship have been identified for restoration and
development.

(d) The following expenditure has been incurrod
during the last three years for the maintenance and
development of these monuments:

2002-03 Rs. 40,23,220/-
2003-04 Rs. 94,79,716/-
2004-05 Rs. 1,56,29,555/-

Statement

List of Protected Religious Flaces/Temples under the Junsdiction of

Archaealogical Survey of India in West Bengal

SI.No. Name of Monument/Sites Location District

1 2 3 4
1. Jormandir Bishnupur Bankura
2. Jor Bangla Temple Bishnupur Bankura
3. Kalachand Temple Bishnupur Bankura
4, Lalji Temple Bishnupur Bankura
5. Madan Gopal Temple Bishnupur Bankura
6. Madan Mohan Temple Bishnupur Bankura
7. Mallesvara Temple Bishnupur Bankura
8. Murali Mohan Temple Bishnupur Bankura
9. Nanda Lal Temple Bishnupur Bankura

10. Patpur Temple Bishnupur Bankura

11. Radha Vinod Temple Bishnupur Bankura
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1 2 3 4

12. Radha Govinda Temple Bishnupur Bankura

13. Radha Madhav Temple Bishnupur Bankura

14. Radha Shyam Temple Bishnupur Bankura

15. Rasmancha Bishnupur Bankura

16. Shyamrai Temple Bishnupur Bankura

17. Stone Chariot Bishnupur Bankura

18. Sailesvara Temple Dihar Bankura

19. Saresvara Temple Dihar Bankura

20. Radha Damodar Jeu Temple Ghutgarya Bankura

21. Gokul Chand Temple Gokulnagar Bankura

22. Ratnesvara Tempie Jagannathpur Bankura

23. Shyam Sunder Temple Madanmohanpur Bankura

24. Temple of Dharmaraj Kabilaspur Birbhum

25. Temple of Basuli and the mound together Nanoor Birbhum
with fourteen other temples near them
containing the Linga images of Shiva

26. Damodar Temple Suri Birbhum

27. Two Ancient Temple (Joined together) Baidyapur Barddhaman

28, Group of four Ancient Temples Begunia Barddhaman

29. Stone Temple Garui Barddhaman

30. Temple of Ichai Ghosh Gourangapur Barddhaman

31. Jain brick Temple known as Sat-Deul Deulia Barddhaman

32, Group of Temples (12 nos. Temples) Kaina Barddhaman

33. Hansevari and Vasudeva Temples Bansberria Hugli

34. Group of temples known as Brindaban Guptipara Hugli
Chandra's Math

35. Mosque Pandua Hugli

36. Mosque & Tombs Satgaon Hugli

37. Shrine and Mosque known as Dargah of Tribeni Hugli

Zafar Khan Gazi
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38. Sri Mayer Ghat Belur Haora

39. Adina Masjid Pandua Maidah

40. Baraduari Masijid or the Great Golden Gaur Maldah

Mosque

41, Chamkatti Masiid Qaur Maldah

42, Chika Mosque Gaur Maldeh

43. Gunamant Mosque Gaur Maidah

44, Lottan Masijid Gaur Maldah

45. Qdam Rasul Mosque Gaur Maidah

46. Tantipara Masjid Gaur Maldah

47. Two tombs in front of Tantipara Masjid Gaur Maidah

48. Eklakhi Mausoleum Pandua Maldah

49. Qutub Sahi Masjid Pandua Maldah

50. Bhabanisvar Mandir Baranagar Murshidabad

51. Char Bangla Group of Four Siva Temples Baranagar Murshidabad

52. Mosque Kheraul Murshidabad

53. Tomb & Mosque of Murshid Kuli Khan Sabjikatra Murshidabad

54. Hazarduari Place & Imambara together Killa Nizamat Murshidabad

with adjacent area
§5. St. John Church Council House Kotkata
Street

56. Temple Palpara Nadia

57. Old Temple at Banda Banda Puruliya

58. Jatar Deul Jata 24 Parganas
(South)

59. Maghen David Synagoge B.R.B. Bose Kolkata

Road

60. Beth-el-Synagogue Pollock Street Kolkata

61. White Mosque, Killa Nizamat Lalbag Murshidabad

62. Yellow Mosque, Killa Nizamat Lalbag Murshidabad

63. 26 Siva Temple Khardah 24 Parganas

(North)
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64. Temples of Bandopadhaya family Pathra West Medinipur
65. Navaratna Temple Complex and Pathra West Medinipur

Kalachand Temple Complex
66. Sitala Temple Pathra West Medinipur
67. Dharmaraj Temple Pathra West Medinipur
68. Dubbi Monastery Kheochod West Sikkim
Phalri, Yuksam

Protected Monuments in Karnataka

3102. SHRI IQBAL AHMED SARADGI: Wil the
Minister of CULTURE be pleased to state:

(a) whether Kamataka has submitted any plans to
the Union Government for maintenance and conservation
of protected monuments in the State;

(b) if so, the details thereof; and

(c) the action being taken by the Government
thereon?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): (a)
and (b) A proposal was received from the Govemment
of Karnataka in December 2003 seeking financial
assistance to the tune of 19.75 crore for conservation of
one ancient monument of each distinguished dynasty in
Kamataka, five Jaina monuments in different districts,
conservation of fort and monuments at Basava Kalyana
and for conservation activities at Marthur village in
Gulburga district.

(c) As the monuments for which financial assistance
is sought are not centrally protected, there is no provision
to extend such financial assistance.

Privatisation of CGHS

3103. SHRI MAHBOOB ZAHEDI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is planning to privatise
the Central Government Health Scheme (CGHS); and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) No, Sir. There is no such
proposal under consideration in Directorate General of
Health Services.

(b) The question does not arise.
Development of New Towns

3104. SHRI JASHUBHA! DHANABHAI BARAD: Will
the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Union Government has identified new
towns for development under the Centrally Sponsored
Scheme for the Integrated Development of Small and
Medium Towns during the cument financial year;

(b) if so, the details thereof, State-wise;

(c) the allocation of funds for development of new
towns during the current financial year, state-wise; and

(d) the number of towns developed under the scheme
with basic facllities during the last three years, State-
wise?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY):
(a) No, Sir.

(b) and (c) Do not arise.

(d) Number of town provided with Central assistance
for development under Integrated Development of Small
& Medium Towns (IDSMT), during the last 3 years, State-
wise is given in the enclosed Statement.
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State-wise No. of Towns covered under IDSMT Scheme dunng last three years (2002-03 to 2004-05).
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Sl.No. State 2002-03 2003-04 2004-05 Total
Towns Towns Towns Towns
1 2 3 4 5 6
1. Andhra Pradesh 7 13 17 37
2. Arunachal Pradesh 0 8 0 8
3. Assam 7 0 21 28
4 Bihar 1 8 7 16
5. Chhattisgarh 5 5 10 20
6. Goa 0 0 0 0
7. Gujarat 4 25 16 44
8. Haryana 2 8 6 16
9. Himacha! Pradesh 5 2 2 9
10. Jammu-Kashmir 1 7 6 14
1. Jharkhand 1 0 0 1
12, Karnataka 19 20 28 76
13. Kerala 3 7 25 35
14. Madhya Pradesh 19 24 34 77
15. Maharashtra 23 13 0 36
16. Manipur 9 0 0 9
17. Meghalaya 0 0 3 3
18. Mizoram 1 0 4 5
19. Nagaland 0 1 0 1
20. Orissa 6 1 1 8
21. Punjab 2 2 16 20
22, Rajasthan 5 6 0 11
23. Sikkim 0 0 22 22
24, Tamil Nadu 13 18 4 ‘ 35
25. Tripura 0 1 3 4
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1 2 3 4 5 6
26. Uttaranchal 0 3 45 48
27. Uttar Pradesh 25 26 22 73
28. West Bengal 10 7 0 17
29, Andaman and Nicobar 0 0 0 0
30. Dadra and Nagar Haveli 0 0 0 0
31. Daman and Diu 0 0 0 0
32. Lakshadweep 0 0 0 0
33. Pondicherry 0 1 0 1
Total 168 215 299 682

Recovering Unspent Grant

3105. SHRI P. KARUNAKARAN: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the reasons for the failure to recover the unspent
grant from the organizing committee of the first Afro-
Asian Games held in 2001;

(b) the amount be recovered from the organizing
committee; and

(c) the action taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION,
MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS AND MINISTER OF STATE OF
THE MINISTRY OF OVERSEAS INDIAN AFFAIRS (SHRI
OSCAR FERNANDES): (a) to (c) Government had
sanctioned Rs. 10.00 crores to First Afro-Asian Games
2001 Organizing Committee (OC) on 14th June, 2001.
The Games were postponed on 11th September, 2001.
ON 22nd October, 2001, OC was asked to send accounts,
UC and unspent balance to this Ministry which was
followed by reminders. However, due to non-settlements
of accounts, etc. and pending re-scheduling of the Games,
OC could not refund the unspent balance. Consequent
upon decision for holding the First Afro Asian Games at
Hyderabad in 2003, OC has refunded Rs. 6.70 crores to
the Government. OC is yet to submit the Utilization
Certificate are accounts for the expenditure of Rs. 3.43

crores indicated to have been incurred by it. OC has
reported an unspent balance of Rs. 35.31 Lakhs kept for
meeting the expenditure on convening last meeting of
OC for adoption and approval of dissolution of the Society
and for audit fee of Chartered Accountant. OC has been
asked to finalize its accounts and get it approved by its
General Body at the earliest.

Transfer of Centrally Sponsored Schemes

3106. SHRI SITA RAM YADAV: Will the PRIME
MINISTER be pleased to refer to the reply given to
Unstarred Question No. 348 dated March 2, 2005 and
state:

(a) the details of schemes identified for transfer to
States;

(b) the Ministries/Departments responsible for further
steps to be taken; and

(c) the time by which the transfer would take place?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The
issue of transfer of CSS to the States is being looked
into by a Committee of the National Development Council
(NDC). Planning Commission as part of its normal
processes had undertaken an exercise regarding transfer/
rationalization/review of the ongoing Centrally Sponsored
Schemes (CSS) and some schemes were identified for
transfer to States. In the meantime NDC in its S1st
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Meeting held on 27th and 28th June, 2005 directed the
Planning Commission to consider setting up of a Expert
Group to develop concrete proposals for restructuring the
CSS in consultation with the Ministries/Departments
concerned. Accordingly, the Planning Commission has set
up an Expert Group on 13th October, 2005 and the Terms
of Reference of the Group, inter-alia, includes examining
the feasibility of transfer of CSS to States/UTs and the
modalities thereof. The Expert Group is expected to submit
its report to the Planning Commission within six months.

HIV Infection Through Blood Transfusion

3107. SHRI CHANDRAKANT KHAIRE: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the number of Government and Private Blood
Banks functioning in the country;

(b) the number of them having the facility of carrying
out HIV tests;

(c) the number of people having contracted HIV
infection because of blood transfusion;

(d) the average cost of testing blood before
transfusion; and

(e) the measures the Government proposes to take
to prevent the spread of HIV through blood transfusion
and the availability of blood to the poor people at
reasonable cost?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) There are 2177 licensed blood
banks in the country of which 855 blood banks are in
Government sector, 288 in charitable sector and 1034 in
private sector.

(b) All the 2177 licensed blood banks have the facility
of carrying out HIV test.

(¢) The Surveillance report of NACO has detected
2322 cases (1.99%) of all HIV infection in the country is
attributed to blood transfusion since 1986 to
30th November 2005.

(d) The processing cost of blood is estimated to about
Rupees five hundred only (Rs. 500/-) per unit, which is
collected as a service charge from the patient.

DECEMBER 14, 2005 .
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(e) All licensed blood banks in the country require to
screen every donated blood units mandatorily for HIV,
Hepatitis B & C, Syphilis and Malaria before they are
transfused to the patient.

Beside, all blood banks are insisted to collect blood
from healthy and safe donors, preferably regular voluntary
blood donors.

Further in order to ensure strict adherence to norms
in the blood banks, the licenses of the blood banks are
renewed after due verification of the availability of the
requisite infrastructure with the blood banks as prescribed
in Drug & Cosmetic Rules.

A service charge of Rs. 500 is collected for each
blood unit. However, no service charge Is collected from
patients with Thalassemia, Hemophillia as well as poor
patients.

Setting up of Medical/Dental Colleges

3108. SHR! SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government is according approval to
private organisations for setting up of Medical and Dental
Colleges, and

(b) if so, the details of such new medical colleges
set up in Maharashtra during the year 2004-2005, location-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Government is permitting new
Medical and Dental Colleges under the provision of Indian
Medical Council Act, 1956, and The Dentists Act, 1948
and the Regulations made thereunder.

(b) During the year 2004-05 permission was granted
for establishment of new Medical College at Ahmednagar
with intake of 100 students. No new Dental College was
permitted during 2004-05.

(English]

Relaxation of Norms for Centrally
Sponsored Schemes

3109. SHRI TATHAGATA SATPATHY: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Union Government has received any
representation from Orissa for relaxation af norms for the
Centrally Sponsored Schemes particularly in the road
sector,;
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(b) it so, the details thereof and the reasons therefor;
and

(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING: (SHRI M.V. RAJASEKHARAN): (a) No such
proposal has been received in the Planning Commission.

(b) and (c) Does not arise.
[Translation]

Allocation of Funds for Schemes

3110. SHRI Y.G. MAHAJAN:
SHRIMATI KIRAN MAHESHWARI:

Will the PRIME MINISTER be pleased to state:

(a) whether the Union Government has allocated
funds to the State Governments for various schemes;

(b) if so, the details thereof;

(c) whether the amount allocated by the Union
Government to the State Governments for implementation
of schemes is not being utilised fully;

(d) if so, the reasons therefor, and

(e) the guidelines issued by the Union Govemnment
to the State Governments in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
Planning Commission determine the Annual Plan Outlay
of the States in consultation with the State Govemment.
The Annual Plan consists of State's Own Resources and
Central Assistance. Central Assistance for State Plans is
allocated broadly under three sub-heads: (a) Normal
Central Assistance (NCA), (b) Additional Central
Assistance for Externally Aided Projects (ACA for EAPs)
and (c) Additional Central Assistance for Special and other
programmes. Normal Central Assistance for State Plans
is allocated to State Govemment on the basis of the
Gadgil-Mukherjee formula approved by the National
Development Council in 1991.

(c) to (e) Based on the Guidelines circulated by the
Planning Commission, a proportionate cut in Central
Assistance is imposed by the Ministry of Finance for
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States which record lower expenditure than the Revised
Approved Plan outlay and also on account of shortfalis
in the earmarked outlays, with a view to ensure that the
Plan projects are implemented as per the time schedule
envisaged.

[Engrish]
Hanta Virus

3111. SHRI DALPAT SINGH PARSTE: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether the deadly life-threatening Hanta virus
that causes hantavirus puimonary syndrome, a acute adult
respiratory disease, could be surfacing in India as reported
in the Times of India dated November 4, 2005;

(b) if so, the facts of the matter reported therein;

(c) whether the Hanta virus has been noticed
anywhere in India;

(d) if so, the details thereof: and

(e) the precautionary measures taken/being taken by
the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) As per the information
received from Indian Council of Medical Research, recent
study conducted by the Christian Medical College (CMC),
Vellore and published in Indian Journal of Medical
Research is the first report of the presence of Hanta
Virus infection in humans in India. The ‘Study for
Serological evidence of Hanta virus infection in human
population in South India’ was done on serum samples
from 152 fever patients showing symptoms of dengue
and leptospirosis. Out of these patients, 23 were found
positive for Anti-Hanta virus IgM. In addition, 87 blood
donors were also studied in which 5.7% were found to
be positive for Anti-Hanta virus IgM.

(c) and (d) As reported by Ali india Institute of
Medical Sciences, the Thottapalayam virus (TPMV), the
indigenous hantavirus was isolated from the spleen of a
shrew in Vellore during July, 1964. National Institute of
Communicable Diseases has also reported that one sera
sample collected from Andaman and Nicobar Islands
during an outbreak of acute fever, haemoptysis and
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pulmonary cedema in 1988 was found positive for Hanta
vitus.

(@) Evidence from all studies on Hanta virus for
infection of human population in India is entirely
serological. The virus can be prevented by limiting contact
with rodents and their excrement. NICD provides technical
inputs for laboratory diagnosis on infection from hanta
virus.

National Programme on Cardio Vascular Diseases

3112. SHRI S.K. KHARVENTHAN: Wil the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has any plan to start
National Programme on Cardio Vascular Diseases;

(b) if so, the details thereof;, and

(c) the time by which the programme is likely to be
started and the benefits expected to be achieved through
this?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) The Government
proposes to initiate and implement a National Programme
for the prevention and control of Cardio Vascular Diseases
(CVD) and Diabetes to reduce the adverse health impact
of heart diseases, stroke and diabetes. Draft National
CVD, Diabetes and Stroke Control Programme which was
submitted to Planning Commission earlier is being updated
to make it comprehensive.

The common behavioural and biological risk factors
which are responsible for these diseases link these three
major disorders and provide a common pathway for their
prevention and control. Besides, the new programme
which will be initiated several activities regarding
prevention and treatment are being undertaken by the
States and Center in the Health Care Delivery System.
The simple cases like hypertension, uncomplicated
diabetes etc. are treated at the PHC/CHC level while the
complicated cases require tertiary level care at medical
Colleges and District Hospitals and higher centers e.g.
AlIMS, PGl Chandigarh and SGPGI Lucknow etc.

The National Programme would be operational after
completion of the procedures including the approval of
the Planning Commission and .the Ministry of Finance.
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The benefits out of this programme would inciude
reduction in the cases of heart disease, diabetes as well
as their timely treatment avoiding further complications.

Tiiting of Minarets of Ta] Mahal

3113. DR. R. SENTHIL: Will the Minister - of
CULTURE be pleased to state:

(a) whether the minarets of Taj Mahal are tilting;

(b) if so, whether the Government has conducted
any study in this regard;

(c) if so, the findings thereof, and
(d) the action taken/proposed to be taken thereon?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY):
(a) to (d) From the triangulation, traverse and levelling
data, Survey of India has concluded that the dome and
four minarets of Taj Mahal remained quite stable in plan
as well as in elevation from 1940 to 1994. Recently
Geodetic and Research Branch of Survey of India has
carried out further studies and observations of verticality
of minarets in March, 2005. Their report is awaited.

Stem Cell Therapy

3114, SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether some private hospitals in the country
have started Stem cell therapy;

(b) if so, the details in this regard;

(c) whether intemational approval of Food and Drug
Administration (FDA) had been obtained by such hospitals
before the start of the same;

(d) it not, the reasons therefor; and

(e) the details of the guidelines of the Govemment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (e) Indian Council of
Medical Research, New Delhi has informed that some of
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the private hospitals in the country have started stem
Cell Therapy. The major private institute involved in stem
cell research and therapy in India is the L.V. Prasad Eye
Institute, based at Hyderabad. Its doctors succeeded in
transplanting limbal stem cell to more than 200 patients.
According to media reports recently the Neu Tech
Mediworid, New Delhi has claimed treating 100 cases
with various ailments by embryonic stem cell therapy.

Approval of US FDA is not required to start this kind
of practice in India. Approval of Institutional Ethics
Committee is required and once the Apex Committee is
in position, registration, and permission have to be taken
from the National Apex Committee for Stem Cell Research
and Therapy.

Indian Council of Medical Research has drafted
guidelines to help in regulation of stem cell research and
its application in the year 2002 and those were put on
ICMR web site for suggestions and comments. The draft
guidelines cover all the important issues related to Stem
Cell Research sand Therapy.

Declaration of Majull island as Culturally
Protected Area

3115. SHR!I M.K. SUBBA: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has decided to declare
Majuli Island as a culturally protected area, as a step
towards its recognition as World Heritage by the UNESCO;

(b) if so, the steps taken in this regard so far; and

(c) the expenditure incurred so far by the Union
Government thereon?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): (a)
No, Sir. However, the site is nominated for consideration
of inclusion in the World Heritage List for 2006.

(b) Do not arise.
(c) Do not arise.
Cash Balance with Missions/Posts

3116. SHRI RAGHUNATH JHA: Will the PRIME
MINISTER be pleased to state:
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(a) whether various Missions/Posts abroad retain more
cash balance than officially laid down;

(b) if so, the reasons therefor;

{c) whether the Govemment has instructed repeatedly
to the Missions/Posts not to keep cash balances in excess
of the prescribed requirement;

(d) if so, the action taken by the Government in this
regard; and

(e) the details of the Missions/Posts which retained
more cash balance than required between April 2000 and
July 20057

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) Most
of the Missione/Posts abroad maintain their cash balances
as per laid down norms. However, some of them have,
on certain occasions, kept balances beyond their six
weeks requirement.

(b) The retention of Cash balance by Missions/Poets
in excess of their six weeks requirement during certain
months has been mainly due to the following reasons:

1. Sudden spurt in Consular receipts;

2. Special or additional remittances reaching them
towards end of month,

3. Last moment cancellation or postponement of
VVIP visits for which special remittances were
sent earlier;

4. Donations received for PM's relief fund;
5. Sale proceeds of Cars

6. Reimbursement of VAT by local government in
local currency; which are non-convertible and
cannot be utilized immediately;

7. Funds required for payments in regard to
construction/renovation project,

8. Delays in transactions owing to local banking
regulations.

(c) The Ministry of External Affairs has issued
instructions to Missions/Posts abroad reiterating the nead
to manage their cash requirements in such a way that
their cash balances do not exceed six weeks' requirement
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and to repatriate excess funds or approach the Ministry
for cancellation/reduction of their monthly remittance in a
timely manner.

(d) The Ministry of External Affairs has regularly
reviewed monthly cash balance reports received from
Missions/Posts to monitor their cash balances. Mission/
Posts possessing excess cash balance were asked to
repatriate the excess.

(e) The details of Missions/Posts which retained
excess cash balances during the period April 2000 to
July 2005 are given in the enclosed Statement.

Statement
Missions/Posts which retained excess cash balance

for one month or more during the perod
Apri, 2000 to Juy, 2005

Si.No. Name of the Missions/Posts

1 2

1. Accra

2. Addis Ababa
3. Almaty

4. Antananarivo
5. Baku

6. Belgrade

7. Birmingham
8. Bucharest
9. Budapest
10. Cape Town
1. Copenhagen
12. Dhaka

13. Durban

14. Dubai

15. Gaborone
16. Harare

17. Helsinki

o Questions
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1 2
18. Johannesburg
19. Kampala

20. Luanda

21, Kyiv

22, Madrid

23. Manila

24. Milan

25. Moscow

26. Muscat

27. Phnom Penh
28 Pretoria

29. Riyadh

30. St. Petersburg
31. Teheran

32, Viadivostok
33. Zanzibar

34, Thimphu

35. Lagos

36. Bangkok

az. Tel Aviv

38. Windhoek
39. Sana’a

40. Ho Chi Minh City
41, Dakar

42, Amman

43. Hong Kong
4, Tunis

45, Rabat

46. Abidjan

47. Bahrain
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[Translation]
Visa Relaxation by Panama

3117. SHRI ANIRUDH PRASAD ALIAS SADHU
YADAV: Will the PRIME MINISTER be pleased to state:

(a) whether Panama has announced relaxation in visa
for Indians, as reported in the Hindi Daily ‘The Hindustan’
dated November 19, 2005;

(b) if so, the details thereof;
(c) the criteria fixed for the said relaxation; and

(d) the number of persons of Indian origin likely to
be benefited as a result of it?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) Yes
Sir.

(b) Under an exchange of letters signed between
the Foreign Minister of Panama and Minister of State for
External Affairs of India on 18th November, 2005, Panama
has agreed to issue one year multiple entry business
visa for Indians. The visa provides for maximum stay of
30 days during each visit.

(c) The business visa applicant should meet the
requirements established by the competent authority of
Panama. The Embassy of Panama will issue visas after
satisfying themselves about the credentials of the company
and the purpose of the visit.

(d) Indian businessmen interested in trade and
business with Panama stand to benefit from this.

[English]
Creation of Tamil Language Promotion Board

3118. SHRI E.G. SUGAVANAM: Will the Minister of
CULTURE be pleased to state:

(a) whether there is a long pending demand for
creation of a Tamil Language Promotion Board for the
development of Tamil language;

(b) if so, the details thereof;
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(c) the action taken so far by the Government
thereon; and

(d) the time by which the said Board is likely to be
constituted?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY):
(a) to (d) The Government of India has already constituted
a Tamil Language Promotion Board with the objective of
advising the Government in matters pertaining to the
development of Tamil language including areas of
research in respect of Tamil language and culture such
as historical comparative linguistics, manuscriptology,
epigraphy, literature, philosophy, art and architecture etc.

[Translation]
Instaliation of Computers in Post Offices

3119. SHRI M. ANJAN KUMAR YADAV. Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the details of number of computers installed in
Post Offices of Andhra Pradesh for registration of posts
during the last three years, location-wise; and

(b) the details of the places where computers are
proposed to be installed in the State during the current
year, location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) the number of Post Offices
where computers have been installed in Andhra Pradesh
during the last three years is as follows:

2002-03 Nil
2003-04 Nil
2004-05 170

The names of Post offices, location-wise, along with
the number of computers installed in each Post Office is
given in the enclosed Statement I.

(b) 282 post offices have been provided with
computers in Andhra Pradesh in the year 2005-06. The
details of the places, location-wise is given in the enclosed
Statement-ll.
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Names of the Post Offices where compiuters have
been installed in Andhra Pradesh ounng 2004-05

[No computer was supplied in 2002-C3 & 2003-04/

Si.No. Name of the Number of
Post Office Computers Available
1 2 3
1. Amalpuram H.O. 5
2. Anantpur H.O. 18
3. Ankapalli H.O. 5
4. Arundalpet Guntur H.O. 17
5. Attili H.O. 5
6. Bhadrachalam H.O. 5
7. Bhongir H.O. 5
8. Buckinghampet H.O. 8
9. Chirala H.O. 5
10. Chittor H.O. 16
11. Cuddapah H.O. 20
12. Eluru H.O. 15
13. Gadwal H.O. 5
14. Gudur H.O. 5
15. Guntakal H.O. 6
16. Hanamkonda H.O. 15
17. Hindupur H.O. 5
18. Huzurabad H.O. 5
19. Hyderabad GPO 39
20. Hyderabad Jubilee H.O. 24
21. Kakinada H.O. 15
22. Karimnagar H.O. 12
23. Khairatabad H.O. 31
24, Khammam H.O. 8
25, Kothagudem Collery H.O. | 5

o Questions 188
1 2 3
26. Kumool H.O. 23
27. Machilipatnam H.O. 6
28. Madanapalli H.O. 6
29. Mahbubanagar H.O. 9
30. Maancherial H.O. 8
31. Markapur H.O. 8
32. Medak H.o. 5
33. Miryalaguda H.O. 5
34 Naalgonda H.O. 5
35, Nandial H.O. 19
36. Nellore H.O. 17
az. Nizamabad H.O. 12
38. Ongole H.O. 5
39. Parvathipuram H.O. 5
40. Peddapalli H.O. 9
41. Proddatur H.O. 8
42. Rajahmundry H.O. 25
43. Rajampeth H.O. 5
44, Ramachandrapuram H.O. 11
45. Samalkot H.O. 5
46. Sangarreddy H.O. 6
47. Sattenapalli H.O. 5
48. Secunderabad H.O. 41
49. Srikakulam H.O. 16
50. Srikalaashthi H.O. 5
51. Stn. Kachiguda H.O. 9
52, Suryapet H.O. 5
53. Tekkali H.O. ‘5
54, Tenali H.O. 18
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1 2 3 1 2 3
55. Tirupati H.O. 23 84. Kavali H.O. 1"
56. Trimuichery H.O. 1 85. Kothapeta H.O. 11
57. Vijayawada H.O. 18 86. Kowwur H.O. 11
58. Vighakhapatnam H.O. K| 87. Mahabubabad H.O. 1
59. Vizianagar H.O. 12 88.  Manbapeta H.O. 11
60. Waltair RS H.O. 13 89.  Mangalagiri H.O. 1
61. Wanapathy H.O. 5 90.  Narasaraopet H.O. 11
62. Warangal H.O. 17 1. Narsipatnam H.O. 1
63. Adilabad H.O. 11 82.  Nuzvid H.O. 1
64. Adoni H.O. 11 93.  Palakol H.O. 1
65. Allagadda H.O. 1" 94. Palamaner H.O. 1
86. Amadalavalasa H.O. 1 95. Parakal H.O. 1
6';. Amoor H.O. 11 96.  Pulivendla H.O. 1
68. Avanigadda H.O. 1 97.  Razole H.O. 1
69. Bapatia H.O. 1 98.  Repalle H.O. 11
70. Bhimavaram H.O. 1" 99. Siddipet H.O. 11
71. Bobbili H.O. 1 100. Jadcherlav H.O. 11
72. Chandragiri H.O. 1 101.  Tadepalligudem H.O. 1
73. Chilakaluripet H.O. 1 102. Tanuku H.O. 1
74. Chodavaram H.O. 1 103. Vikarabad H.O. 1
75. Dargamitta H.O. " 104.  Zaheerabad H.O. 1
76. Dharmavaram H.O. 1 106. Andhrakesarinagar SO 4
77. Gudivada H.O. 1 106.  Begumpet SO 4
78. Jagtial H.O. 11 107.  D.H. Shutoon SO 4
79. Jangaon H.O. 1" 108. Danavaipet SO 4
80. Jangareddygudem H.O. 1 109. Patancheru SO 4
81. Kamareddy H.O. 1 110. Himayathnagar SO 4
82. Kandukur H.O. 11 111, Humayun Nagar SO 4
83. Kanigir H.O. 11 112.  Jagannaikpur SO 4
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1 2 3 1 2 3
113.  Kothapet SO 4 142.  Rajendranagar SO 4
114.  Kurnool Camp SO 4 143.  Saidabad SO 4
115.  Maharanipet SO 4 144.  Sahifa SO 4
116.  Malakpet Colony SO 4 145.  Saroomagar SO 4
117.  Musheerabad SO 4 146.  Shalibanda SO 4
118.  Mydekur SO 4 147.  Uppal SO 4
119.  Nizamabad RS SO 4 148.  Vanasthalipuram SO 4
120.  P&T Colony SO 4 149.  Yakutpura SO 4
121,  Sanathnagar SO 4 150.  LIC Division SO 4
122, Vijayawada Polytechnic SO 4 151, Putlibowii SO 4
123, Lallaguda SO 4 152. S.R. Nagar SO 4
124.  Kukatpally SO 4 183 Somajiguda SO 4
125. Balanagar Township SO 4 154 Central Secretariat SO 4
126.  IDA Jeedimetia SO 4 156, Golconda SO 4
127 Bollarum SO 4 156. State Bank of india SO 4
128, EME (Records) 8O . 157. Srinagar Colony SO 4

158. Vijayanagar Col SO 4
12 EClL S0 ¢ 159.  Jubilee Hills SO 4
130. Himatnagar SO 4 160. AG. Office SO .
131 Raliniiayam SO 4 161. Gandhibhavan SO 4
132. Nehrunagar SO 4 162. IB Lines SO 4
133. Sithaphalmandi SO 4 163. Karwansahu SO .
134. Amberpet SO 4 164.  Narayanguda SO 4
135. Bahadurpura SO 4 165. Parishram Bhavan SO 4
136.  Falaknuma SO 4 166. APSEB SO 4
137.  High Courtt SO 4 167.  Yousufguda SO 4
138 LE. Nacharam SO 4 168.  Banjara Hills SO, Hyderabad 4
139.  Kanchanbagh SO 4 169.  Begum Bazar SO, Hyderabad 4
140.  Keshogiri SO 4 170.  Jama-l-Osamania SO, 4
141, 4 Hyderabad

New Nallakunta SO

NB. HO—Head Post Office SO—Sub Post Office
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Statement //

Names of the Post Offices where computers have

been provided in Andira Pradesh dunng 2005-06

SI.No.

Name of the Post Office

1

2

© o

10.
1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

23.
24
25.
2€.

N o o & 0 Db

A.P.S.P. Camp SO
Achanta SO
Addatigala SO
Admn. Buildings SO
Akividu SO
Akkayyapalem SO
Allur SO
Ambajipet SO
Anaparthy SO
Andhra University SO
Annavaram SO
Antervedipalem SO
Aryapuram SO
Atmakur (K) SO
Atmakur SO
Autonagar SO

B. Kothakote SO
B.R. Palem SO
Badvel SO
Banaganapalle SO
Banswada SO
Bantumalli SO
Bellampalli SO
Bethamcherla SO
Bhainsa SO
Bhattiproler SO
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27.
28.

35.

37.

39.

41.

42,

£

&

§5.

Bheemunipatnam SO
Bhimadole SO
BHPV SO
Bitragunta SO
Bodhan SO
Cementnagar SO
Chalapalli SO
Chandramoulinagar SO
Chebrole SO
Chennur SO
Chilakalapudi SO
Chimakurthy SO
Chintapalle SO
Chinnoor SO
Chintalapudu SO

Chipurupalie SO
Chittivalasa SO

Chowdepalii SO
Collectorate (KMM) SO
CTR Collectorate SO
Cumbum SO

Daba Gardens SO
Dachepalle SO

Darsi SO
Deverkonda SO
Dhone SO
Donakonda RS
Domakal SO

Dowlaiswaram SO
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1 2 1 2

56. Draksharamam SO 85. Hill Colony SO

57. Dubbak SO 86. Hiramanadalam SO
58. Duggirala SO a7. Holmespet SO

59. Duwvwur SO 88. Huzumagar SO

60. Dwaraka Nagar SO 89. Indrapalem SO

61. Eluru Collectorate SO 90. Industrial Estate SO
82. Eluru R.S. SO 91. Industrial Estate SO
63. Engg. College SO 92. ltchapuram SO

64. Fertilizer City SO 93. Jaggaiahpet SO

65. G.L. Puram SO 94, Jaggampeta SO
66. G.V. Khani SO 95. Jammalamadugu SO
67. Gajapathinagaram SO 96. Jammikunta SO

68. Gaguwaka SO 97. Jogipet DSO

69. Ganapavaram SO 98. Jyothinagar SO

70. Gandhi Gram SO 99. K-M. College SO
71. Gandhi Nagar SO 100. Kadiri SO

72. Gandhichowk SO 101. Kadiyam SO

73. Gannavaram SO 102. Kaikalur SO

74. Georgepet SO 103. kakinada Collectorate SO
75. Giddalur SO 104. Kalikiri SO

76. Gokavaram SO 105. Kaluvoya SO

77. Gooty R.S. SO 108. Kalwakurthy SO

78. Gooty SO 107. Kalyandurg SO

79. Gopalapatnam SO 108. Kalyanikhani SO
80. Gudivada R.S. TSO* 108. Kamakotinagar SO
81. Gudlavalleru SO 110. Kamalapuram SO
82. Gujvail SO 11, Kancharapalem SO
83. Gurazalla SO 112. Kanchikacherla SO
84. Hanumanjunction SO - 113. Kanchili SO
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114, Kankipadu SO 143. Mandasa SO

1186. Kannekal SO 144, Manthani SO

116. Kapileswarapuram SO 145. Mantralayam SO
117. Karvetinagar SO 148. Manuguru Colleries SO
118. Kasibugga SO 147. Marripalem SO
119. Kazipet SO 148. Maruteru SO

120. Khajipet SO 149, Morrispet SO

121. Kodad SO 150. Mothcore SO

122. Kodangal SO 151, Mudinepalii SO
123, Kodur SO 152, Mummidivaram SO
124, Koitkuntla SO 153. Mylavaram SO
125. Kolapur SO 154, N.R. Peta (K) SO
126. Kollur SO 155. NAD SO

127. Kondapalli SO 156. Nagaram LSG SO
128. Koratla SO 157. Nagari SO

129. Korukonda SO 158. Nagarkumool SO
130. Kotabommilli SO 159. Nagayalanka SO
131. Kotanandur SO 160. Nakrikal SO

132. Kovur SO 161. Nandalur SO

133. Koyyalagudem SO 162. Nandigama SO
134. Kuppam SO 163. Nandikotkur SO
135. Kurichedu SO 164. Nandipet SO

136. L.B. Colony SO 1865. Nandyal RS

137. Lawyer SO 166. Narasampet SO
138. Macherla SO 167. Narasannapet SO
139. Madakasira SO 168. Narasimharaopet SO
140. Madhira SO 169. Narayankhed DSO
141. Makthal SO 170. Narayanpet SO
142. Malkapuram SO 171. Narasapur DSO




179 Writtenn Answers DECEMBER 14, 2005 fo GQuestions 180
1 2 1 2

172. Narasapur SO 202 Polavaram SO

173. Nirmal SO 203. Ponduru SO

174. O.F. Yeddumailaram SO 204 Ponnur SO

175. Oild Town Anantapur SO 206 Porumamilla SO
176. Ootnur SO 2086. Prashantinilayam SO
177. P&T Colony SO 207. Prathipadu SO

178. Paderoo SO 208. Punganur SO

179. Pakala SO 209. Puttur SO

180. Palakonda SO 210. R.C. Puram SO
181. Palasa SO 211, R.E. College SO
182. Pamarru SO 212 Rajam SO

183. Pamidi SO 213. Rajanagaram SO
184. Parchuru SO 214, Ramagundam SO
185. Pathapatnam SO 215. Ramakrishnapuram SO
186. Pattikonda SO 216. Ramgiri TSO

187. Pedakurapadu SO 217. Rampachodavaram SO
188. Pedana SO 218. Ravindranagar SO
189. Pedanandipadu SO 219, Ravulapalem SO
190. Pedapadu SO 220. Rayachoty SO

191. Peddapuram SO 221. Rayadurg SO

192. Pendurthi SO 222, Rayavaram SO

193. Pentapadu SO 223, Renigunda SO

194, Penugonda SO 224, Rly. WW. Shop SO
195. Penukonda SO 225, S.K. Nagar SO

196. Parala SO 226. S.R.S. Project SO
197. Piduguralla SO 227. S.S. Dam East SO
198. Piler SO 228. S.V. University SO
199. Pithapuram SO 229. Sadasivpet SO

200. Podalakur SO 230. Salur SO

201. Podili SO 231. Sankarapuram SO
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232, Sathupalli SO 262 Veeraghattam SO
233. Satyanarayanapuram SO 263. Venkatraopst SO
234. Satyaveedu SO 264 Vetapalem SO
235. Shadnagar SO 266. Vinjamur SO
236. Shakaranagar SO 266. Vinukonda SO
237. Sigarayakonda SO 267. Vishakapatnam Bus Stn. SO
238. Sirsilla SO 268. Vizianagaram Cantt SO
239. Sivaraopet SO 269. Vizianagaram City SO
240. Sompeta SO 270. VJ. Polytechnic SO
241, Sreeram Nagar SO 271. VSP Naval Base SO
242, Sreeram Nagar SO 272, VSP Port SO
243. Stonehousepet SO 273. VSP Steel Project SO
244, Subedari SO 274. VTPSO Ibrahimpatnam SO
245, Subhashnagar SO 27s. Vuyyuru SO
2486. Sullurpet SO 276. Yanam SO
247. Tadepalle SO 277. Yelamanchili SO
248. Tadpatri SO 278. Yeleswaram SO
249. Tanguturu SO 279. Yellandu SO
250. Tirumala SO 280. Yellareddy SO
251. Tirupathi North SO 281. Yemmiganur SO
252, Tiruvuru SO 282. Yerramukkapalie SO
253. Trunk Road (Nellore) SO NB : SO—Sub Post Office
254. Tuni SO [Engiish]
255. Udayagiri SO Posts of Pharmacists Lying Vacant
256. Ukkunagaram SO 3120. SHRI NIHAL CHAND: Will the Minister of
257. Ullithota SO HEALTH AND FAMILY WELFARE be pleased to refer to
the reply given to Unstarred Question No. 6864 dated
258. Undi SO May 11, 2005 and state:
259. Uravakonda SO (a) whether the information has since been collected;
260. V.A. Puri SO
(b) if so, the details thereof; and
261. Vayalpadu SO
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir.

(b) Though candidates were sponsored by the Central
Employment exchange, the process of recruitment against
the said posts have been kept in abeyance till a decision
is taken by the Government on the modalities ot
implementation of the recommendation contained in the
SIU Report for AYUSH CGHS dispensaries/units.

(c) The question does not arise.
Grameen Sanchar Seva Scheme

3121. SHRI DUSHYANT SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the States where the Grameen Sanchar Seva
Scheme has been launched;

(b) the number of villages covered under this scheme
in each of these States;

(c) whether the Government has a proposal for the
expansion of the scheme in the remaining States also;
and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Grameen Sanchar Seva
(GSS) Scheme was implemented in all the States of the
country except Delhi, Haryana, Punjab and the Union
Territory of Andaman and Nicobar islands.

(b) A total number of 12,084 villages (as on 31.10.05)
are covered under the Grameen Sanchar Seva Scheme
throughout the country. State/Circle-wise details of villages
covered under the scheme are given in the enclosed
Statement.

(c) No, Sir. There is no proposal at present for further
expansion in Punjab, Haryana and Andaman and Nicobar
Istands. In Delhi it will not be introduced as the State is
served by the Mahanagar Telephone Nigam Limited
(MTNL).

(d) Does not arise in view of (c) above.

DECEMBER 14, 2005
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Statement

Number of Villages Covered under Grameen
Sanchar Seva Scheme

SI.No. Name of Circle No. of villages covered

under GSS Scheme

1. Andhra Pradesh 183
2 Assam 402
3. Bihar 2485
4 Jharkhand 856
5. Guijarat 172
6. Himachal Pradesh 163
7. Jammu & Kashmir 32
8. Kamataka 529
9. Kerala 105
10. Madhya Pradesh 778
11. Chhattisgarh 709
12. Maharashtra 256
13. North East-| 148
14. North East-li 25
15. Orissa 925
16. Rajasthan 132
17. Tamil Nadu 671
18. Uttar Pradesh (E) 2084
19. Uttar Pradesh (W) 499
20. Uttaranchal 726
21. West Bengal 236
Total 12064

[Transiation]
Funds to NGOs in Himachal Pradesh

3122. SHRI SURESH CHANDEL: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:
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(a) the number of NGOs in Himachal Pradesh
provided funds under the different schemes of the Ministry
alongwith the amount of funds provided from April 1,
1898 to March 31, 2002 and the purpose for which funds
were provided, year-wise, NGO-wise;

(b) whether the funds were utilised by the above
NGOs for the purpose for which they were provided;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

AGRAHAYANA 23, 1927 (Saka)
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THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION,
MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS AND MINISTER OF STATE OF
THE MINISTRY OF OVERSEAS INDIAN AFFAIRS (SHRI
OSCAR FERNANDES): (a) to (c) There are three NGOs
In Himachal Pradesh to whom funds under the different
scheme of the Ministry have been provided from April 1,
1998 to March 31, 2002. The details of the NGOs to
whom fund were provided, year-wise, NGO-wise is as
under:

Scheme Year Name of NGO Amount
sanctioned
National 1968-99 -_— —_
Integration 1999-2000 Friends Sports & Social Rs. 80,625/-
Welfare Club, Kangra 1st Instaliment of
Rs. 60,469/-
released on
27.5.1998
2001-2002 — —
Adventure 1998-98 -— —_
Scheme 1999-2000 Baba Maninder Paul, Kuliu Rs. 1,87,500/-
Released on
11.6.1999
-do- Rs. 62,500/-
Released on
4.1.2000
2000-2001 Manali Climber Association, Rs. 67,500/-
Manali. Released on
23.10.2000
2001-02 - —_

(d) Does not arise.
[English]
Renovation of Ancient Tempies

3123. SHRI A.K. MOORTHY: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government proposes to grant
financial assistance for renovation of ancient and famous
temples in Kanchipuram in Tamilnadu;

(b) it so, the details thereof;

(c) the tunds likely to be sanctioned for the said
purpose; and

(d) if not, the reasons therefor?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY):
(a) to (d) The Archaeological Survey of India, Chennai
Circle, Chennai is preserving the following seven centraily
protected monuments at Kanchipuram and all conservation
and maintenance works are taken up by ASI in these
monuments:

1. Iravathareswara Temple
2. Piravatareswara Temple
3. Jvarahareswara Temple
4. Mathangeswara Temple
5. Vaikuntaperumal Temple
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6. Kailasanatha Temple

7. Mukteswara Temple

For conservation of the above 7 centrally protected
monuments, Archaeological Survey of India incurred a
total expenditure of Rs. 32.62 lac in 2003-04 and
Rs. 54.79 lac in 2004-05 and allocated 35 lac for 2005-06.

Modification of Policy for Allotment of House

3124. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Delhi Development Authority (DDA)
proposes to modify its policy for allotment of house as
reported in ‘The Times of India’ dated December 2, 2005;

(b) it so, the facts of the matter reported therein;

(c) whether there has been a number of cases in
the past where double allotments have been made by
the DDA;

(d) if so, the details thereof; and
(e) the action taken by the DDA on such cases?

THE MINISTER OF CULTURE AND MINISTER OF
URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY):
(a) Yes, Sir.

(b) Under the modified policy, one person or family
can submit only one application for allotment of DDA flat.
if a case of multiple applications by one person or family
is detected, all applications and allotments, if any, made
against such applications of the concerned applicant are
liable for canceliation.
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(c) to (e) The Delhi Development Authority (DDA)
has informed that two cases of multipie allotments under
the Festival Housing Scheme, 2004 have come to their
notice. In both cases, the applicant was finally aliotted
only one flat and other allotments made to him/her were
cancelled, as per the then prevalling DDA policy.

Realisation of Outstanding Amount

3125. SHRI P. RAJENDRAN: Wil the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether huge amount is pending to be realised
by the Government from the Private Telecom Operators
and allied Service providers;

(b) if so, the details thereof and the steps taken to
realize the same;

(c) whether any concession in this regard has been
given to them during the last three years, and

(d) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) The details of
amount outstanding against private Telecom operators are
given in the enclosed Statement. The steps taken by the
Government for realisation of outstanding license fee
include reminders, invocation of available Bank Guarantees
and arbitration proceedings. Cancellation of licenses is
also resorted to in suitable cases after following the
procedure prescribed in the license agreement.

(c) No, Sir.

(d) Does not arise in view of (c) above.

Statement

License Fee Dues of Pnvate Telecom Operators (As on 31.10.2005)

SlL.No. Name of Licensee Service Dues outstanding (In Rs.)
1 2 3 4

1. M/s Koshika Telecom CMTS 4,530,000,000

2. Aircel Digilink India Ltd. CMTS 6,138,873

3. Aircel Ltd. CMTS 7.502,375

4 BPL Mobiles Comm. Ltd. CMTS 290,000,000
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1 2 3 4
5. Escorts Ltd. CMTS 164,926
6. Idea Mobiles Ltd. CMTS 9,715,326
7. Hutch South Ltd. CcMTS 4,808,350
8. idea Cellular Ltd. CMTS 985,377
9. Bharti Cellular Ltd. CMTS 80,900,000
10. Reliance Ltd. CMTS 840,547
11. M/s. ICNET Ltd. E-Mail 3,026,000
12, M/s Dataline E-Mail 2,084,549
13. M/s Datapro E-Mail 1,550,000
14. M/s Archana E-Mail 2,073,333
16. M/s Einet Technology Ltd. E-Mail 756,666
16. M/s Business India E-Mail 1,000,000
17. VSNL iLD 490,000,000
18. Data Access Ltd. ILD 156,356,575
19. Reliance Infocomm Ltd. iLD 31,600,000
20. Rail Tel 1P-il 32,325,940
21. GAIL IP-ll 1,413,597
22. Tata Power Company Ltd. Pt 1,302,282
23. Reliance Infocomm Ltd. NLD 31,755,603
24. VSNL NLD 8,627,172
25. Mobilkom Ltd. PMRTS 319,286
26. Quick Call PMRTS 849,753
27. Smart Talk PMRTS 206,840
28. Arvind Mills Ltd. PMRTS 2,818,347
29. German Exp. Ship Agency (l) Pvt. Ltd. PMRTS 119,807
30. ITI Ltd. PMRTS 155,544
31. United Liner PMRTS 1,864,000
32. M/s ABC Communication india Pvt. Ltid. Radio Paging 193,890,861
33. M/s D.S.S. Mobile Comm. Ltd. Radio Paging 103,824,000
34, M/s Eider PWI Comm. Ltd. Radio Paging 86,174,483
35. M/s Elder PWI Paging Service Ltd. Radio Paging 173,250,000
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1 2 3 4
36. M/s Easycall Comm. (India) Pvt. Lid. Radio Paging 48,109,834
37. M/s Matrix Paging (India) Pvt. Ltd. Radio Paging 104,195,583
38. MWs Modi Korea Telecomm Ltd. Radio Paging 204,747,755
39. M/s. Netherland India Comm. Enterprise Radio Paging 109,056,985
40. Me RPG Paging Services Ltd. Radio Paging 160,648,661
41, M/s Telesystem (india) Pwvi. Ltd. Radio Paging 21,980,000
42 M/s Punwire Mobile Communications Radio Paging 4,609,757,711
43 M/s Punwire Paging Service Radio Paging 818,990,450
44, M/s BPL Systems & Project Ltd. Radio Paging 3,156,630
45 M/s Beltron Telecomm. Ltd. Radio Paging 197,818
46 M/s Microwave Comm. Ltd. Radio Paging 232,475,537
47. Tata Teleservices UASL 5,604,783
48. Reliance Infocomm Ltd. UASL 5,577,674
49, Reliance Infocomm Ltd. Basic 740,200,000
50. M/s Microwave V-Mail 18,439,433
51. M/s Dataline & Research VSAT 10,000,000
52. Marcsat VSAT 17,400,000
83. Stanet Telecom VSAT 11,100,000
54. Hughes Escorts Communications Ltd. VSAT 245,275,705
55. Essal Shyam Ltd. VSAT 7,127,649
56. Gujarat Narmada Ltd. VSAT 681,562
Total Dues 13,742,913,171

Note:-Above figures are inclusive of interest.

Free Roaming Facllities

3126. SHRI SARVEY SATYANARAYANA: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether all the cell phone companies in Delhi
are providing free roaming facilities to the subscribers of
‘National Capital Region’ towns;

(b) if 8o, the details thereof,

(c) whether the subscribers of certain towns in the
NCR have been deprive of this facility;

(d) if so, the reasons therefor;

(e) the steps taken or proposed to be taken by the
Government in order to bring about uniformity in this
regard particularly for the subscribers of Bahadurgarh and
Sonepat towns; and

(f) the status of such a facility for the people living
in other Metro Cities & important cities like Hyderabad?



193 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) For the purpose of
Cellular Mobile Telephone Service (CMTS) and Unified
Access Services (UAS) Licences, the Delhi Metro Service
Area comprises of Local Areas served by Delhi,
Ghaziabad, Faridabad, Noida and Gurgaon Telephone
Exchanges. No roaming charges are applicable within the
service area.

(c) to () Some of the towns in the National Capital
Region (NCR), like Bahadurgarh and Sonepat are not
part of the Delhi Metro Service Area. Bahadurgarh and
Sonepat are part of Haryana Telecom Circle Service Area.
There is no proposal to change the boundaries of these
Service Areas.

(f) Bharat Sanchar Nigam Limited (BSNL) has
extended free roaming facility to its subscribers between
Kolkata Metro and West Bengal Telecom Circle Service
Areas and Chennai Metro and Tamil Nadu Telecom Circle
Service Areas.

As per CMTS and UAS Licences, Hyderabad is a
part of Andhra Pradesh Telecom Circle Services Area
and within the service area no roaming charges are
applicable.

[Translation]
IAS Officers of Deputation

3127. SHRI JASWANT SINGH BISHNOI: Will the
PRIME MINISTER be pleased to state:

(a) the number of |.A.S. officers of deputation to the
Union Government, State-wise; and

(b) the number of I.A.S. officers from Rajasthan cadre
on deputation to the various Central Ministries/Departments
at present?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) The requisite information is given in the
enclosed Statement.

(b) As on 08.12.2005, there are 23 IAS officers from
the Rajasthan Cadre on central deputation to various
Ministries/Departments.

AGRAHAYANA 23, 1927 (Sakd)

Number of IAS Officers of Dsputation of Govermment

Statement

to Questions

of Indta Statewise as on 8.12.2005

Cadre No. of Officers
Agmut 32
Andhra Pradesh 35
Assam-Meghalaya 41
Bihar 44
Chhattisgarh 8
Guijarat 37
Haryana 23
Himachal Pradesh 25
Jammu & Kashmir 14
Jharkhand 14
Kamataka 33
Kerala 37
Madhya Pradesh 57
Maharashtra 40
Manipur-Tripura 44
Nagaland 9
Orissa 30
Punjab 11
Rajasthan 23
Sikkim 2
Tamil Nadu 25
Uttar Pradesh 81
Uttaranchal 8
West Bengal 33
Grand Total 706

104
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income and Expenditure of indian Hockey
Federation

3128. SHRIMAT! RUPATAI D. PATIL: Wil the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the details of income and expenditure of Indian
Hockey Federation;

(b) the details of funds being spent on training of
sports persons; and

(c) the details of expenditure incurred by President
of IHF during the recent years?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION,
MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS AND MINISTER OF STATE OF
THE MINISTRY OF OVERSEAS INDIAN AFFAIRS (SHRI
OSCAR FERNANDES): (a) As per information received
from the Indian Hockey Federation (IHF), the details of
income and Expenditure of IHF for the last three years
are as under:

(Rupees in lakhs)

Financial Year Income Expenditure
2002-03 272.77 255.63
2003-04 362.86 376.80
2004-05 548.00 532.32

(b) Details of expenditure incurred by Indian Hockey
Federation on training of sporispersons during the last
three years are as given below:

(Rupees in lakhs)

Amount

Financial Year

2002-03 14.59
2003-04 21.90
2004-05 100.08

(c) As informed by IHF, the post of President in
Indian Hockey Federation is an Honorary post and no
expenditure as such is incurred on him. The expenditure
incurred is relating to his official domestic and international
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travel for attending the FIH (International Hockey
Federation), AHF (Asian Hockey Federation Meeting)
Selection Committee Mestings, National and International
Tournaments and other related meetings. Details of
expenditure incurred on his official visits during the last
three years are indicated below:

(Rupees in lakhs)

Financial Year Amount spent

2002-03 7.51

2003-04 2.28

2004-05 6.32
[English]

CBI Raids on IASAPS/RS Officers

3129. SHRI JIVABHAI A. PATEL:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the PRIME MINISTER be pleased to state:

(a) the number of IAS, IPS and IRS officers raided
by the Central Bureau of Investigation (CBl) during the
last five years;

(b) the number of cases registered against these
officers on the basis of these raids;

(c) the number of officers charge-sheeted out of the
above cases;

(d) the number of officers convicted out of the charge-
sheeted cases;

(e) the details of the conclusion drawn by the
Govemment regarding corruption scenario in elite services;

(f) the steps taken or proposed to be taken by the
Union Government to improve the situation; and

(9) the details of achievement in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI\ SURESH
PACHOURI): (a) and (b) Year-wise number of IAS, IPS
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and IRS officers against whom CBI has conducted
searches and the number of cases registered against
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them during last five years i.e. from 2000 to 2005 (up to
31.10.2005) is as follows:—

Year IAS IPS IRS
No. of cases No. of Officers No. of cases No. of Officers No. of cases No. of Officers
2000 14 14 1 9 9
2001 3 4 1 18 23
2002 1 1 1 15 15
2003 8 6 1 21 19
2004 2 2 2 25 27
2005 2 2 1 21 21
Total 30 29 7 109 114

(c) and (d) Out of the above, charge sheets have
been filed against 9 IAS, 3 IPS and 31 IRS Officers In
one of more cases as on 31.10.2006; and 3 IRS Officers
have been convicted.

(e) to (g) No definite conclusion can be drawn
regarding corruption scenario on the basis of limited
figures available herein. However, the objective of the
Government being ‘zero tolerance towards corruption’,
various anti-corruption measures have been taken like
formulating and implementing effective anti-corruption
policies and practices; constituting preventive anti
corruption bodies (CVC/CBI); establishing systems based
on transparency, competition and objective criteria in public
procurement and management of public finances; and
enactment of Right to Information Act, 2005 enhancing
public access to information.

Treatment of Bone Cancer

3130. SHRI ARJUN SETHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Indian doctors have made a breakthrough
in treatment of bone cancer by replacing the affected
bone by a successful operation in a hospital in India
recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) According to ICMR,
Prof. Mayilvahanan Natrajan, Prof. of Orthopaedic Surgery,
Madras Medical College and Government General
Hospital, Chennai (Tamil Nadu) has developed a
prosthesis in collaboration with Arc Bio Maedical
Engineering and have been using it on bone cancer
patients. Details are given in the enclosed Statement.

Statemeont
Note on Bone Bank
(Ref: The Hinau, Sunday, Sept. 5, 2004)

¢ Dr. Mayilvahanan pioneered the treatment of
patients with bone cancer by introducing the
technology of “custom mega prosthesis” in bone
tumours in 1988 itself. By this specialized
technique, amputation in patients can be avoided
by surgically removing the bone affected with
tumour and replacing it with a metallic prosthesis
which is made according to the patient's
individual requirement. it is known as the custom
mega prosthesis. This prosthesis can be done
for both hands and legs.

¢ The custom mega prosthesis has been submitted
for a patent with the Director General of patents.

* In India, the cost will be about Rs. 3000/ if the
bone is taken out of a cadaver and is processed
in the bone bank.
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Landline/Mobile Phone Connections

3131. SHRI ADHALRAO PATIL SHIVAJIRAO: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the total landline connections in both rural and
urban areas separately at the end of 2004-05;

(b) the number of cellular subscribers in the country
separately for rural and urban areas;

(c) the combined tele density for rural and urban
areas;

(d) the targets regarding tele density in both urban
and rural areas set for 2005 and 2010; and

(e) the strategy adoptec; by the Government to
achieve the above mentioned targets?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) As on 31.03.2005
the total landline connections were 41484257 of which
12437065 were in rural and 28047182 in urban areas
respectively. The total number of cellular connections
during the same period was 41025940.

(c) The overall teledensity was 10.53% as on
31.10.2005.

(d) and (e) The targets set for teledensity are 7% by
2005 and 15% by 2010. The steps taken by the
Government to achieve these targets include the
following:—

(i) About 150 million additional phones are planned
to be provided during the period April, 2005 to
December, 2007;

(i) The USO Fund Administrator has finalized the
agreements with four telecom service providers
for provision of rural phones; and

(ii) BSNL has relaxed the distance for laying outdoor
cables from 2.5 Km to 5.0 Km for landline
exchanges. This would facilitate the larger
coverage in the rural areas from the existing
exchanges. ’
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Assistance for Health Facliities to Pak

3132. SHRI REWATI RAMAN SINGH: Will the PRIME
MINISTER be pleased to state:

(a) whether about 1000 hospitals have reported to
have been destroyed in Pakistan in the recent earthquake
that shook the Asian countries on October 8, 2005;

(b) if so, whether the Union Government has
extended any help to Pakistan to restore the health
facilities;

(c) if so, the details thereof; and
(d) the reaction of Pakistan thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes, Sir.

(b) to (d) India has provided substantial quantities of
relief material to Pakistan. So far about 1,300 tonnes of
relief material has been handed over to Pakistani
authorities, which includes medicines, vaccines and
x-rays machines. At the international conference in
Geneva on October 26 and at the intemational conference
organised by Pakistan on November 19, 2005 in
Isiamabad, India announced an assistance of US $§
25 million. In the donors’ Conferenc